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 HOUSE  OF  THE  PEOPLE

 Tuesday,  8th  September,  1953.

 The  House  met  at  a  Quarter  Past  Eight
 of  the  Clock

 [Mr.  Deputy-SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 ‘HYDERABAD  BANK
 #1105,  Dr.  M.  M.  Das:  Will  the

 Minister  of  Finance  be  pleased  to  state:

 (a)  the  special  circumstances  that
 led  to  the  appointment  of  the  Hydera-
 bad  Bank  as  the  agent  of  the  Reserve
 Bank  of  India  in  the  State  of  Hydera-
 bad;  and

 (b)  the  period  during  which  the
 Hyderabad  Bank  will  act  as  the  agent
 of  the  Reserve  Bank  according  to
 agreement?

 The  Deputy  Minister  of  Finance
 (Shri  A.  C.  Guha):  (a)  The  arpoint-
 ment  of  the  Hyderabad  State  Bank  as
 the  agent  of  the  Reserve  Bank  of  India
 in  the  Hyderabad  State  is  in  implemen-
 tation  of  recommendation  No.  9  of
 the  Report  of  the  Rural  Banking
 Enquiry  Committee.

 (b)  The  Hyderabad  State  Bank  will
 act  as  the  Reserve  Bank's  agent  in  the
 State  for  the  period  of  five  years  from
 the  Ist  April,  1953.

 Dr,  M.  M.  Das:  May  I  know,  Sir,  jn
 what  respects  financial  conditions  in
 the  State  of  Hyderabad  differ  from
 those  in  other  part  B  States  such  as
 Mysore,  Travancore-Cochin  and  Madhya
 Bharat,  which  will  justify  the  appoint-
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 ment  of  the  Hyderabad  Bank  as
 agent  of  the  Reserve  Bank?

 Shri  A.  C.  Guha:  It  is  not  the  ques-
 tion  of  financial  conditions  of  the
 States;  but  it  is  the  question  of  the
 position  of  the  banks  of  the  respective
 States;  ang  the  Rural  Banking  Enquiry
 Committee  after  examining  all  these
 banks  recommended  that  only  the  Hy-
 derabad  Bank  was  suitable  to  perform
 the  functions  as  agent  of  the  Reserve
 Bank.  Other  banks  in  Part  B  States  are
 not  50  developed  as  to  take  these  func-
 tions.

 Dr.  M.  M.  Das:  May  I  know,  Sir,  whe-
 ther  the  majority  of  the  shares  of  this
 Bank  are  held  by  the  Hyderabad  State
 Government  or  whether  shareg  are  held
 by  private  persons  or  banks?

 Shri  A.  C.  Guha:  The  authorised  capl-
 tal  is  Rs.  50  lakhs  and  the  subscribed
 capital  is  75  lakhs  ang  the  Hyderabad
 Government  hold  5]  per  cent  of  the
 shares.

 Shri  Heda:  In  view  of  the  fact  that
 the  Hyderabad  State  Bank  catered  to
 the  needs  of  the  Hyderabad  State  before
 the  financial  integration  of  the  States
 with  the  Indian  Union,  what  is  Govern-
 ment  thinking  about  developing  this
 Bank  after  five  years  when  the  period
 of  contract  will  be  over?

 Shri  A.  0.  Guiaa:  This  five-year  period
 started  on  Ist  April  953  and  I  think
 it  is  too  early  to  make  any  commitment
 on  that.

 Shri  Krishnacharya  Joshi:  What  are
 its  functions?

 Shri  A.  C.  Guha:  As  laid  down  in  tke
 Reserve  Bank  Act.
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 Shri  Achuthan;  May  I  know  whether
 there  will  be  financial  gain  for  the  Re-
 serve  Bank  on  account  of  this  arrange-
 ment  with  the  Hyderabad  State  Bank?

 Shri  A.  C.  Guha:  There  are  certain
 Agents  of  the  Reserve  Bank  and  this
 Bank  will  perform  those  functions  in
 the  Hyderabad  State—there  is  no  ques-
 tion  of  gain  or  toss.

 NATIONAL  CADET  Corps  FOR  SOCIAL  WORK

 #1107.  Sardar  A.  S.  Saigal:  (a):  Will
 the  Minister  of  Defence  be  pleased  to
 state  whether  National  Cadet  Corps
 all  over  India  have  taken  up  social
 work  to  rebuild  India  in  various  ways?

 (b)  Have  the  National  Cadet  Corps
 from  Delhi  and  Bombay  done  any  not-
 able  work?

 The  Deputy  Minister  of  Defence
 (Shri  Satish  Chandra):  (a)  Yes;  Social
 Service  work  is  included  in  the  sylla-
 bus  of  training  for  the  National  Cadet
 Corps.

 (b)  This  year  NCC  cadets  from
 Delhi  cleared  32  miles  of  silted  clrains
 in  the  Nangloi-Kanjhawla  area  of  Delhi
 State,  and  cadets  from  Bombay  con-
 structed  four  buildings  consisting  of  22
 two-roomed  tenements  and  |  mile  road
 in  the  Ghatprabha  area  of  Belgaum
 District  (Bombay).

 सरदार  ०  एस०  सहगल  :  कया  में

 जान  सकता  हूं  कि  कोन  कौन से  प्रान्त  ह  जहां

 के  नैशनल  कैडेट  कोर  के  जवानों  ने  सोशियल

 कार्य  को  अपने  हाथ  में  लिया  है  ?

 श्री  सतीश  सखर :  अभी  अलग  अलग

 प्रान्तों  में  पांच  कैम्प  हुये  हें  a अगर  आनरेबिल

 मेम्बर  चाहें  तो  में  पूरी  लिस्ट  दे  सकता  हूं  ।

 सरदार  ए०  एस०  सहगल  :  यह  जो

 आप  की  पांच  जगहें  थीं,  उन  के  अलावा

 आप  से  जानना  चाहता  हूं  ।

 नौ  सौदा  चन्द :  उन  के  अलावा  पांच

 शौर  कम्प  सितम्बर  और  अक्तूबर  के

 महीनों  में  होने  वाले  हे  1
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 wat  रघुनाथ  सिंह:  क्‍या  हम  जान  सकते

 है  कि  यू  पी०  में  भी  कोई  ऐस।  कम्प  हुआ
 था  ?  अगर  हुआ  था  तो  उस  में  कितने  लड़कों
 ने  भाग  लिया  ?

 शो  सतोश  चन्द्र:  यू  पो०  और  विन्ध्य

 प्रदेश  का  एक  कैम्प  लेंस डाउन  में  हुआ,  जिसमें

 अलावा  आफ़िस सं  के  ७३६  कैडेट  थे

 उन्होंने  एक  पहाड़ी  सड़क,  क़रीब  डेढ़  मील

 लम्बी  और  १४  चोट  चौड़ी  बनाई  जिस  पर

 जीप्स  जा  सकती  हू  और  दूसरी  मोटरें  भी

 जा  सकती  हें
 Prof.  0.  C.  Sharma:  May  I  know,  Sir,

 if  social  work  does  not  interfere  with
 their  military  training?

 Shri  Satish  Chandra:  In  all  these
 camps  military  training  was  imparted
 as  usual.  Regular  training  was  not  dis-
 pensed  with.  The  manual  work  was  in

 ‘addition  to  that  training.

 Shrimati  A.  Kale:  May  I  know  besides
 constructional  work  what  other  type  of
 social  work  is  being  done  by  the  Na-
 tional  Cadet  Corps?

 Shri  Satish  Chandra:  Sir,  if  by  ‘social
 work’  the  questioner  means  manual
 work  that  is  being  done  by  the  N.C.C.
 cadets.  Otherwise  too,  the  N.  C.  C.
 boys  have  been  doing  some  social  work.
 In  big  fairs,  exhibition  etc.  they  do
 social  work  of  their  own  accord.  That
 is  voluntary  and  not  under  the  aus-
 pices  of  the  National  Cadet  Corps  as
 such,  ०

 Shri  N.  M.  Lingam:  Apart  from  these
 isolated  items  of  constructional  work,
 have  Government  any  scheme  for  inte-
 grating  the  activities  of  the  National
 Cadet  Corps  with  the  plans  for  the
 development  of  community  projects?

 Shri  Satish  Chandra:  Sir,  the  work,
 for  instance  in  Delhi  State,  was  done  in
 the  community  project  area.  The  cadets
 of  the  N.  C.  C.  are  encouraged  to  take
 more  part  in  the  activities  of  the  com-
 munity  projects,  I  said  the  other  day
 in  this  House  that  an  Auxiliary  Cadet
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 Corps  is  being  formed  under  the  super-
 vision  of  the  National  Cadet  Corps  and
 all  the  cadets  in  the  community  develop-
 ment  areas  will  work  in  close  co-opera-
 tion  with  the  authorities  of  the  develop-
 ment  blocks  or  the  community  projects
 as  the  case  may  be.

 सेठ  गोबिन्द  दास  :  क्या  इन  को  दस  बात

 की  भी  कोई  हिदायत  है  कि  जब  इन  का

 कैम्प  हो  तो  अपने  समय  में  से  इतना  इतना

 समय  इन  को  सामाजिक  कार्यों  में  लगाना

 चाहिये  ?

 शी  सतीश  खना  :  इस  तरह  की  कोई

 बौद  तो  नहीं  हे,  लेकिन  आम  तौर  पर  देखा

 यह  गया  हँ  कि  नेशनल  कैडेट  कोर  के  लड़के

 आजकल  के  और  स्कूलों  और  कालेजों  के

 लड़कों  के  म्‌काबले  में  इस  तरह  के  कामों

 में  ज्यादा  दिलचस्पी  लेते  हें  और  उन  की

 अवृत्ति  उस  ओर  बढ़  रही  है  ।  कैम्पों  में  लड़कों

 ने  ६  घंटे  रोज  शारीरिक  परिश्रम  किया

 गधे।

 श्री  मत  दहन :  अभी  माननीय  मंत्री

 महोदय  ने  बतलाया  कि  नेशनल  कंटेड  कोर

 ने  लेस डाउन  में  एक  सड़क  बनाई  थी  a  क्‍या

 उन  को  मालम  है  कि  बरसात  के  बाद  वह

 सड़क  बिल्कुल  बरबाद  हो  गयी  हैँ  और  क्या

 उस  की  रक्षा  की  कोई  व्यवस्था  की  जा

 ही  ?

 शी  सतीश  खरा :  आनरेबल  म॑ैम्बर

 र्ेसडाउन  के  रहने  वाले  हैँ  ।  नेशनल  कैडेट

 कोर  के  लड़कों  ने  सड़क  तो  बना  दो,  उस

 की  हिफ़ाज़त  वे  खुद  कर  सकें  तो  बेहतर

 ह्।

 INDIAN  MUSEUM  AT  CALCUTTA  (STAFF)

 "1108,  Shri  8,  C.  Samanta:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  basis  on  which  the  scales  of
 pay  and  allowances  of  the  staff  of  the
 Indian  Museum  at  Calcutta  have  been
 revised;

 (b)  whether  class  IV  employees  will
 also  get  benefit  from  it;

 (c)  the  percentage  of  increment  in
 general;  and

 (d)  the  number  of  staff  employed  in
 the  Museum  (gradewise)?

 Spat  a  (34७६  ज्क्म्दी  wi  pheno

 RD)  ही  CEL,  द्र  कुली)

 की  J  ytd  cp  Je  (el)  :  (oft

 Heal  pillow  Sl  (कक  oS  uri le

 BUS  पे  eke!  ४  Urls ७  oS

 ५»  (st)

 Uy  €#००)३  yl  (pg)

 Saku]  ४  ७.१३  pm  ya  2  [ite

 &  te  ४  ppb  Si

 ys!  urs?  $e  (३३०  ४  5२४  (S)
 ०  4A  uw  >  3५४

 {The  Minister  of  Education  and
 Natural  Resources  and  Scientific  Re-
 Search  (Maulana  Azad):  (a)  On  the
 recommendations  made  by  the  Central
 Pay  Commission  in  respect  of  Central
 Government  servants  residing  at  Cal-
 cutta.

 (b)  Yes,  Sir.

 (c)  No  general  percentage  can  be
 indicated.  It  varies  from  post  to  post.

 (d)  Grade  IlI—0
 Grade  IV-  68.)

 थी  स०  सी०  सामान  :  क्‍या  में  माननीय

 मंत्री  जी  से  जान  सकता  हूं  कि  यह  जो  स्केल

 का  रुपया  दिया  गया  है,  उस  के  हिसाब  से

 कर्मचारियों  को  उन  के  बारे  में  जो  बजट

 हैँ,  उस  में  कितना  ज्यादा  रुपया  मंजूर  किया

 गया  हूँ  ?
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 [Mautana  Azad:  I  have  not  calculat-
 ed  the  total  amount  yet,  There  is  a  list
 with  me  from  which  I  can  tell  you
 whose  pay  has  been  raised  by  how
 much,  but  I  cannot  just  now  say  how
 much  total  increment  has  been  effected.
 This  list  can  be  placed  on  the  Table
 i  the  hon.  Member  so  desires.]

 श्री  एस०  की ७  जाप :  क्या  यह  बात

 सच  हँ  कि  इस  बजट  के  सिवाय  और  दो

 हजार  रुपये  एक  टाइपिस्ट  और  उस  के

 काम  के  लिये  ग्रांट  किये  गये  हैँ  ?

 &  ue  pe  yee:  ०  UY,

 [Maulana  Azad:  Not  to  my  knowledge)

 SocIAL  ScIENCES  (AWARD)
 *2109,  Shri  Radha  Raman:  (a)  Will

 the  Minister  of  Education  be  pleased
 to  state  whether  it  is  a  fact  that  an
 award  was  announced  by  a  U.S.A.  Uni-
 versity  in.  the  name  of  Shrimati  Vijaya-
 Jakshmi  Pandit  to  an  Indian  student
 for  the  study  of  social  sciences?

 (b)  If  so,  what  are  its  full  details?

 (c)  To  whom  is  the  award  given?

 Jape  दा  iS)  Seppe!  Wf  ade

 U3,  er)  Lai  gle  ठद्
 4414

 Fairleigh
 -  we  (०)  y!  (ef)  :obf

 Dickinson  College,  New  Jersey

 8  SEPTEMBER  953  Oral  Answers  670
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 [The  Minister  of  Education  and  Natu-
 ra]  Resources  and  Scientific  Research
 (Maulana  Azad):  (a)  and  (b).  A  schol-
 arship  has  been  offered  by  ihe  Fair-
 leigh  Dickinson  College,  Rutherford,
 New  Jersey,  U.  S.  A.  to  an  Indian  stu-
 dent  but  it  is  not  reserved  for  the
 study  of  social  sciences.  The  scholarship
 is  worth  $  475  a  year  which  covers
 tution  and  fees  only  and  can  be  applied
 to  any  course  given  by  the  College.
 The  college  offers  courses  leading  to
 the  Bachelor’g  degree  only.  The  length
 of  the  course  would  be  from  one  to
 four  years.  The  minimum  qualification
 is  Matriculation.  Board,  lodging.  travel
 expenses  to  and  from  the  U.S.A.  and
 other  incidental  expenses  will  have  to
 be  borne  by  the  scholar.

 (c)  Not  yet  finalised.)

 @  mur  7प्रण  :  क्‍या  में  माननीय  मंत्री

 से  जान  सकता  हूं  कि  इस  स्कालरशिप

 के  सेलेक्शन  के  लिय  क्‍या  तरीका  अख्तियार

 किया  जायगा  ?
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 [Maulana  Azad:  Applications  have
 been  called  and  the  Ministry  will  con-
 sider  them.]

 भी  रचना  सिह:  जेसा  कि  विजय-

 लक्ष्मी  जी  के  नाम  से  अमरीका  ने  एक  स्कालर-

 'दीप  हिन्दुस्तानी  विद्यार्थी  को  दी  है,  क्या  उस

 प्रकार  से  भारत  सरकार  भी  कोई  अमरीक नत

 स्टूडेंट  को  अब्राहम  लिकन  के  नाम  से  स्कालर-

 शिप  देगी  ?  a

 a  ul  ६  ald  lw  Sf  sigue

 bund  (ड  teed  ph  Shirl
 -  2  चैक  us»

 [Maulana  Azad:  Because  a  scholar-
 ship  has  been  offered  for  an  Indian,  it
 is  not  necessary  that  India  should  also
 offer  a  scholarship  associated  with  ‘he
 name  of  an  American.]

 wt  बंसल  :  यह  दरख्वास्तें  किसके

 ज़रिये  मंगवाई  गयी  हे  ?

 rele ०७  “Lyatelydye  :  ohf  Uy

 3४०१०  [-  (४०  le  ०४.४  ०१

 |  wi  ol  ke  Le  ee  é

 aS  2]  Lala  as  cS  1”  एम्टी  pylae

 CP  ७  7  patelgdys  ०४)

 *  slay  ge  as  go  ह.  s  elt  ०

 egi®  ney)  EcsdaiygS]  Sealed  sign

 Siedeiggs  गिल  apie  Beale

 os)  9  ०  (४०0)  I jde  Lpaenlyd yo  ४७०!

 +  ि.
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 [Maulana  eAzad:  Applications  have
 been  called  direct  by  the  Ministry.
 When  the  Ministry  learnt  that  the  col-
 lege  wanted  to  call  applications  direct,
 We  drew  their  attention  to  the  fact
 that  the  action  should  be  taken  through
 the  Government.  Now  the  Government
 of  India  is  calling  applications  and
 they  will  make  the  selection.]

 wt  अंसल:  में  पूछना  चाहता  हूं  कि

 दरख्वास्तें  किन  से  मंगवा  रहे  हे,  किस  जरिये

 से  मंगवायी  जा  रही  हे  1

 rata!  ete aye  :  ०  ७४,

 ८0)  ८  rayptige  yg!  ptbaiygs

 ७७  ड  spe

 (Maulana  Asad:  The  applications
 have  been  called  through  the  State
 Governments  and  the  Universities.]

 भी  राधा  राज  क्‍या  दरख़्वास्तों  को

 मंगवाने  के  लिये  कोई  प्रकाशन  किया  गया

 था?

 -  ि  Tall  Ue

 [Maulana  Azad:  Yes.)

 CENTRAL  ExCISEAND  INCOM  TAX
 EMPLOYEES

 #1110,  Shri  M.S.  Gurupadaswamy:
 (a)  Will  the  Minister  of  Finance  be
 pleased  to  state  whether  any  repre-
 sentations  have  been  receiveg  from
 employees  of  Part  ‘B’  States  serving  in
 Central  Excise  and  Income-tax  depart
 ments  for  retransferring  them  to  their
 Tespecfive  State  services?

 (b)  When  will  Government  take  Jec!-
 sion  on  this  matter?

 The  Deputy  Minister  of  Finance
 (Shri  M.  0.  Shah):  (a)  and  (b).  Yes,
 Sir.  Some  representations  have  been  re-
 ceived  for  retransfer  to  State  Service.
 Under  the  Federal  Financial  Integra-
 tion  scheme,  these  employees  have  ro
 right  to  revert  to  State  service.  Such
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 reversion  can  only  be  by  mutual  agree-
 ment  between  the  State  Government
 concerned  and  the  Government  of  India.
 and  there  have  been  reversions  in  the
 past  in  pursuance  of  such  agreements.
 The  cases  of  those  employees  whose
 representations  are  now  pending  are
 under  consideration  in  consultation  with
 the  State  Governments  concerned.

 Shri  M.  S.  Gurupadaswamy:  The  hon.
 Minister  said  that  there  are  a  few
 cases  which  have  come  to  the  notice
 of  the  Government  of  applications  for
 retransfer  of  service.  May  I  know  what
 is  the  total  number  of  these  applica-
 tions?

 Sari  M.  C.  Shah:  The  total  number
 pending  is  72—of  al)  the  States,  And
 the  figures  are  as  follows:

 Rajasthan  3

 Mysore  24

 Travancore-Cochin  45

 Shri  A.  M.  Thomas:  May  I  know  whe
 ther  complaints  have  reached  the  Cen-
 tral  Government  that  equation  of  posts
 has  not  been  done  on  a  functional  basis,
 and  is  that  the  reason.why  they  want
 to  go  back  to  the  State  services?

 Shri  M.  C.  Shah:  Equation  was  made
 in  consultation  with  the  State  Govern-
 ments.  Ad  hoc  Committees  were  ap-
 pointed,  There  was  a  representative  of
 the  State  Government  as  Observer.  He
 observed  and  advised,  and  equations
 were  made.

 Shri  द  P.  Nayar:  Is  it  not  a  fact  that
 the  employees  have  asked  for  retrans-
 fer  to  the  State  services  due  to  their
 heart-burning  owing  to  the  defective
 categorisation  and  equation?

 Shri  M.  0.  Shah:  It  is  not  so,  When
 these  ad  hoc  Committees  were  appoint-
 ed  there  was  an  option  to  these  em-
 ployees  either  to  accent  the  State  Go-
 vernment's  service  conditions  or  the
 Central  Government's  service  coditions.
 They  were  not  allowed  to  pick  and
 choose  from  both  the  conditions.

 Shri  Achuthan:  What  are  the  main
 causes  mentioned  in  their  memoran-
 dum  which  led  them  to  represent  to
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 the  Central  Government  for  retransfer
 to  the  States?

 Shri  M.  C.  Shah:  In  the  case  of  some
 people  it  was  unsuitability,  and  there-.
 fore  they  wanted  to  revert  to  the
 States,

 ~

 Shri  M.  S.  Gurupadaswamy:  Previ-
 ously  individual  cases  were  considered
 and  retransfers  were  made.  Now  what
 is  the  reason  for  postponing  the  decision
 in  the  other  cases?  And  I  want  to  know
 whether  the  Government  is  consider-
 ing  all  the  cases  together.

 Shri  M.  C.  Shah:  Yes,  Sir.  There  was
 one  retranster  made  as  a  special  case
 by  my  colleague  Shri  Tyagi.  Thereafter
 further  representations  came,  five  in
 number.  Out  of  the  five  we  allowed  re-
 transfer  in  the  case  of  three  on  senfori-
 ty.  Again  the  question  came.  Therefore
 it  was  thought  advisable  to  consider
 them  on  a  matter  of  policy.  They  were
 not  entitled  to  ask  for  reversion  to  the
 State  service,  Therefore  the  State  Gov-
 ernments  were  asked  what  they  have
 to  say  with  regard  to  the  representa-
 tions  we  have  received.  And  if  the  State
 Governments  agree  to  take  them  back
 we  have  no  objection  whatsoever.

 Shri  M.  Ss.  Gurupadaswamy:  May  I
 know  what  time  they  will  take  to  de-
 cide  these  cases,  the  definite  date?

 Shri  M.  C.  Shah:  In  regard  to  My-
 sore  State,  the  members  of  the  Cen-
 tral  Excise  had  gone  there  to  discuss
 with  the’  Chief  Secretary  of  the  My-
 sore  Government.  The  question  was
 also  discussed  with  the  Ministers,  They
 said  that  they  will  forward  their  con-
 clusions  later  on.  So  far  we  have  not
 received  them.  In  regard  to  Travan-
 core-Cochin  we  had  discussed  and  the
 Travancore-Cochin  State  Government
 were  not  prepared  to  take  them  back.

 Sari  V.  P.  Nayar:  Is  it  not  a  fact  that
 in  the  Federal  financial  integration  the
 continuance  of  status  of  officers  after
 absorption  in  the  Central  Government
 service  was  guaranteed  and  is  it  nof
 a  fact  that  this  guarantee  has  not  been
 observed?  ,
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 Shri  M.  C.  Shah:  It  has  been  observ-
 @d  in  all  cases  and  they  have  as  a  matter
 of  fact  had  a  better  deal,  It  was  agreed
 that  they  should  not  get  !ess  than  what
 they  used  to  get  in  the  State  service.
 As  a  matter  of  fact  they  have  got  more.

 LoAN  TO  BOMBAY  CORPORATION

 *1111.  Shri  Gidwani:  (a)  Will  the
 Minister  of  Finance  be  pleased  to  state
 whether  it  is  a  fact  that  the  Bombay
 Government  have  requested  the  Govern-
 ment  of  India  for  a  loan  for  a  new
 water  supply  project

 of  the  Bombay
 Municipal  Corporation?

 (b)  If  so,  have  Government  consider-
 ed  the  said  request?

 The  Deputy.  Minister  of  Finance'
 (Shri  M.  0.  Saah):  (a)  and  (b).  Yes,
 Sir.  Government  have  agreed  to  give
 a  loan  of  Rs.  2  crores  in  1953-54  to  the
 State  Government  for  the  project.

 Shri  Gidwani:  What  was  the  total
 amount  demanded  by  the  Corporation?

 Shri  M.  C.  Shah:  They  have  demand-
 ed  Rs.  2.5  crores  for  each  year  from
 ‘1953-54  to  1955-56.

 Shri  Gidwani:  Has  it  been  sanctioned
 only  for  one  year  or  will  it  be  continu-
 ed  for  three  yea-s?  Will  the  total
 amount  be  sanctioned  in  three  instal-
 ments  or  one?

 Shri  M.  C.  Shah;  The  Planning  Com-
 mission  has  recommended  a  grant  of
 Rs.  2  crores  in  ‘1953-54,  Rs.  2  crores  in
 ‘1954-55  and  Rs.  .5  crores  in  1955-56.
 That  is  what  the  Planning  Commission
 has  recommended.  The  Finance  Ministry
 has  agreed  with  that  recommendation
 and  given  Rs.  2  crores  for  1953-54.  The
 matter  will  be  considered  every  year.

 Shri  Dabhi:  What  are  the  terms  of
 the  loan?

 Shri  M,  C.  Shah:  We  have  not  as  yet
 received  the  application.  This  matter
 has  ben  dicusseq  between  the  Deputy
 Chairman  of  the  Planning  Commission
 and  the  Corporation  authorities  there.

 Shri  Bansal:  Before  giving  these
 loans,  did  the  Government  of  India
 take  into  consideration  the  capacity  of
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 the  Bombay  State  and  the  Corporation
 to  float  their  own  loans?

 Shri  M.  C.  Shafi:  Yes;  that  has  been
 taken  into  consideration.

 Shri  Bansal:  Are  Government  aware
 of  the  feeling  in  this  House  that  big
 States  and  cities  like  Bombay  get  pri-
 ority  over  smaller  areag  and  more  back-
 ward  areas?

 Shri  M.  C.  Shah:  No.  My  hon.  friend's
 inference  is  not  correct,  Perhaps,  he

 ‘may  be  aware  that  there  is  a  provision
 of  Rs.  5  crores  for  Corporationg  in
 the  Five  Year  Plan  and  from  that  sum
 of  Rs.  5  crores,  this  loan  has  been  ad-
 vanced.

 Mr.  Deputy-Speaker:  Next  question

 आधिक  उन्नति

 +१.११२  सेठ  गोबिन्द  दास  क्या

 राज्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 निम्नलिखित  राज्यों  की  आर्थिक  उन्नति  के

 लिये  सन्‌  १९५०  से  जून  १९५३  तक  भारत

 सरकार  से  कुल  कितनी  सहायता  दी  गयी:

 (१)  राजस्थान,  (२)  हैदराबाद,
 "

 (३)
 काश्मीर,  (४)  जावनकोर,कोचीन  तथा

 (५)  मध्य  भारत  ?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  A  statement  giving
 the  required  information  will  be  laid
 on  the  Table  of  the  House  at  an  early
 date.

 सेठ  गोबिन्द  दास:  कपा  यह  बात  सही

 है  कि  इन  राज्यों  को  बनिस्बत  अन्य  राज्यों

 ०  के  अधिक  सहायता  दी  जा  रही  है  ?

 डाज  काट  :  दी  जा  रही  हूँ,  लेकिन

 कितनी  दी  जा  रहो  हैँ  यह  जब  तक  स्टेटमेंट

 तैयार  नहीं  होगा  मेरे  लिये  बतलाना  नामुम-
 किन  हें  ।

 सेठ  गोबिन्द  बास :  क्‍या  यह  राज्य  समग्र

 समय  पर  कोई  रिपोर्ट  भेजते  है  कि  जो
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 सहायता ये  उन  को  केन्द्र  से मिलती  हे  उस  को

 किस  प्रकार  से  खच  करते  हे  1

 डा०  काटजू :  जो  हां,  रिपोर्ट  तो  भेजा

 करते  हे  t

 Shri  Punnoose:  Having  received  this
 question,  may  I  know  why  the  hon.
 Minister  wants  tc  place  a  statement
 on  the  Table  of  the  House  at  a  later
 date?

 Mr.  Deputy-Speaker:  It  is  not  ready
 evidently.

 Shri  Punnoose:  The  question  was  re-
 ceived  early  enough.  Why  should  he
 take  morétime?

 Mr.  Deputy-Speaker:  The  hon,  Mem-
 ber  wants  to  know  whether  there  has
 not  been  sufficient  time  to  prepare  the
 statement.

 Dr.  Katju:  Probably  so.  We  have  to
 write  to  these  people  and  wait  for  an
 answer.

 Shri  A.  M.  Thomas:  May  I  enquire
 what  are  the  principal  considerations
 which  weighed  with  the  Central  Gov-
 ernment  in  granting  such  aid?  Are  they
 considerations  like  heavy  deficit  in
 foodgrains,  etc?

 Dr,  Katju:  There  are  many  considera-
 tions  which  are  taken  into  account  in
 making  these  loans  and  grants:  produc-
 tive  Grow  More  Food  schemes,  irriga-
 tion,  power,  etc.  May  I  suggest  that
 when  the  statement  is  ready,  supple-
 mentary  questions  may  be  asked?  The
 statement  is  not  ready.

 Mr.  Deputy-Speaker:  Next  question.

 Shri  Sarangadhar  Das:  May  I  ask......

 Mr,  Deputy-Speaker:  There  is  no  pur®
 pose  in  asking  questions.

 No.  l.  LA.F.  ACADEMY

 #1118.  Shri  Radha  Raman:  (a)  Wil!
 the  Minister  of  Defence  be  pleased  to
 state  why  No.  ]  LA.F.  Academy  was
 shifted  fron  Ambala  to  Secunderabad
 in  95l?

 (b)  What
 incurred?

 were  the  expenses

 8  SEPTEMBER  953  Oral  Answers  I678

 The  Minister  of  Defence  Organisa-
 tion  (Shri  Tyagi):  (a)  For  a  variety  of
 strategic  and  administrative  reasons.

 (b)  Approximately  Rs.  67,000.

 Shri  Radha  Raman:  May  I  know  how
 this  change  will  compare  in  expenses?

 Shri  Tyagi:  I  thik  it  would  ultimately
 compare  more  favourably,  because  the
 run-way  at  Ambala  required  a  complete
 overhaul  and  absolute  renovation  and
 that  would  perhaps  cost  more.  Here  the
 change  has  cost  only  Rs.  67,000.-As  I
 have  said,  this  decision’  was  biassed  by
 various  reasons  including  strategic  rea-
 sons  and  primarily  by  the  cosideration
 that  the  training  establishment  should
 as  far  as  possible  be  kept  in  the  interi-
 or  of  thecountry  so  that  even  in  times
 of  action,  training  may  not  be  disturb-
 ed.

 Shri  Radha  Raman:  May  I  know  if
 the  Government  has  in  contemplation
 any  other  IAF  Academy  to  be  _  shifted
 to  any  other  place?

 Shri  Tyagi:  No,  Sir,  Not  yet.

 wt  हेड:  क्‍या  यह  बात  सही  नहों  हैं
 कि  ऐक्रेडमी  के  सिकन्दरा बाद  ले  जाने  के

 ह क  भा  सिकत्दाबाद  का  जो  मिलिटरी

 एरिया  है  उस  में  काफ़ी  जगह  ऐसो  है  जो  कि

 खाली  पड़ी  हुई  है  ?

 Shri  Tyagi:  I  want  notice.

 Mr,  Deputy-Speaker:  Next  question.

 CENTRAL  SECRETARIAT  RE-ORGANISATION
 AND  RE-INFORCEMENT  SCHEME

 #1114,  Shri  Radha  Raman:  Will  fhe
 Minister  of  Home  Affairs  be  pleased  to
 state:

 (a)  the  economy  in  expenditure,  if
 any,  resulting  from  the  implementation
 of  the  Central  Secretariat  Reorganiza-
 tion  and  Re-inforcement  Scheme;  and

 (b)  the  number  of  Assistant  Secre-
 taries  appointed  after  the  implementa:
 tion  of  this  Scheme,  i.e.  22nd  July,
 ‘1950?  ह
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 The  Deputy  Minister  of  Home  Affairs
 (Shri  Datar):  (a)  It  would  be  impracti-
 cable  to  calculate  the  precise  financial
 effects  of  the  implementation  of  the
 Scheme,  as  other  changes,  specially  in
 the  size  of  the  Secretariat  organisation
 have  since  taken  place.  Some  economy
 has,  however,  been  effected  by  substi-
 tuting  posts  of  Assistant  Superinten-
 dents  for  a  proportion  of  posts  former-
 ly  held  by  Superintendents.  On  tne
 other  hand,  some  additional  expendi-
 ture  has  been  incurred  by  upgrading  a
 number  of  posts  of  Assistant  Secretary
 to  Under  Secretary  and  Assistants-in-
 Charge  to  Assistant  Superintendents.

 (b)  Eighty.  Sixty-three  among  them
 have,  however,  since  been  approved  for

 !  appointment  as  Under  Secretaries  and
 are  being  appointed  as  such  with  effect

 |  from  the  22nd  July  1953.

 Shri  Radha  Raman:  May  I  know  if
 |  some  important  aspects  of  the  scheme
 )  still  remain  unimplemented?

 Shri  Datar:  Some  portions  do  remain
 and  the  whole  scheme  will  be  imple-
 mented  in  the  course  of  a  few  months.

 Shri  T.  N.  Singh:  May  I  know  whe-
 ther  the  Government  have  made  any
 assessment  whether  the  economy  in
 one  direction  was  not  more  than  count-
 erbalanced  by  the  actual  expenses  else-
 where?

 Shri  Datar:  Government  have  taken
 all  this  into  consideration.  In  addition
 to  economy,  efficiency  of  administration
 is  also  a  g@ding  consideration.

 Shri  N.  M.  Lingam:  May  I  know
 which  is  the  machinery  for  examining
 and  reviewing  the  adeqhacy  or  other-
 wise  of  the  services  attached  to  the
 various  Ministries?

 Shri  Datar:  At  present.  the  Home
 Ministry  is  looking  to  it.  Government
 are  going  to  establish  a  special  division
 known  as  the  Organisation  Division.

 Sari  M.  L.  Dwivedi:  I  wanted  to
 know  if  some  out  of  turn  promotions
 had  been  given  from  lower  posts  to  the
 posts  of  Under  Secretaries,  Joint  Secre-
 taries,  Superintendents,  etc.,  and  if  so.
 what  are  the  reasons  for  these  out  of
 turn  promotions?
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 Shri  Datar:  Only  a  few  of  turn  pro-
 motions  have  been  given.  But,  so  far  as
 they  are  concerned,  they  are  more  or
 less  local  and  depend  upen  special  con-
 siderations.

 Shri  T.  N.  Sing@:  May  I  know  if  it
 is  a  fact  that  the  number  of  Secretaries,
 Joint  Secretaries  and  Additional  Secre-
 taries  has  gone  up  considerably  com-
 pared  with  the  position  say,  3  years
 ago?

 Shri  Datar:  Yes.  To  some  extent,  the
 number  has  increased  because  the  work
 itself  has  increased.

 Shri  N.  M.  Lingam:  May  I  know  if
 the  Government  are  re-examining  the
 recommendations  of  the  Gopalaswami
 Ayyangar  report  in  the  light  of  the  Ap-
 pleby  report  and  the  report  of  tke
 Planning  Commission?

 Shri  Datar:  All  these  are  being  con-
 sidered.

 Shri  Muniswamy:  May  I  know  whe-
 ther  this  scheme  has  got  anything  to
 do  with  the  Nair-Sundaram-Menon
 Committee?

 Shri  Datar:  I  am  not  aware.

 Shri  Sarangadhar  Das:  May  I  know
 the  number  of  Secretaries,  Deputy
 Secretaries,  and  Under  Secretaries  in
 947  and  now?

 Shri  Datar:  I  should  like  to  have
 notice.  The  number  has  increased  con-
 siderably.

 Shri  Radhelal  Vyas:  May  I  know
 whether  the  increase  in  the  number  of
 Secretaries  is  due  to  inefficiency  in  the
 work  that  is  keing  done  by  the  cleri-
 cal  staff?

 Shri  Datar:  That  is  entirely  wrong.
 It  is  due  only  to  increase  in  work.

 Mr.  Deputy-Speaker:  Next  question;
 Mr.  Dwivedi,

 Shri  G.  ह  Sinha:  Is  there  any  chance
 of  reducing  the  top-heavy  expenditure?
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 WELFARE  SCHEMES  FOR  WOMEN  AND
 CHILDREN

 *1115,  Shri  M.  L,  Dwivedi:  Will  the
 ‘Minister  of  Education  be  pleased  to
 state:

 (a)  the  progress  made  in  administer-
 ing  the  fund  of  rupees  four  crores
 set  apart  by  the  Planning  Commission
 for  aiding  welfare  schemes  for  women
 and  children;

 (b)  whether  the  schemes  which  were
 to  be  implemented  through  the  Central
 Social  Welfare  Board  have  been  formu-
 lated;  and

 (c)  the  work  done  so  far  either  by
 the  Social  Services  Division  of  the
 Planning  Commission  or  any  other
 institution?

 Sma  हिय  daycare  wit  tae

 Uy)  gant)  Cw,  3२४  yoy

 rs  pl  ekaiygs  (  ्  el)  2(ohf

 ७०  ej  2  ४०  ५५  त  CE  US

 ph!  ce  US  894  हैं  Spl  2१०

 cP  NS  डि)...  ys!  Updo  प

 ery?  oS  red  te  @  च
 ~  (३३०  ००  S$  owl  लि  ३३९  wide

 ०८७७  _  ५.५  iyo  stil  6S  ्
 &

 es  wd  Ul  पैल  Une  Bw  ०9०

 ५०  be  dena  9%  9  5  ४०५  yy

 al  Ue  ot)  SKB  ै* 9

 थि  _४॥३००  edgy

 0३  Jee  Sabet}  प्  (५)

 ALS  bo  oS,

 [See  Appendix  V,  annexure  No.  44.]

 ust  Ke  ue  ०»  प्  _  Ua

 Sel  «१०  we  क्स्ड  cad  oS  ५9५

 By  whpeads  ples  38४९  hye  ८  Sym
 ~  चि  FS  0
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 [The  Minister  of  Education,  Natural
 Resources  and  Scientific  Research
 (Maulana  Azad):  (a)  and  (b).  The
 Government  have  recently  set  up  the
 Central  Social  Welfare  Boarg  whose:
 functions  are  not  confined  to  welfare
 schemes  for  women  and  children  alone:
 —to  administer  this  fund.  The  Board
 has  had  one  meeting  already,  has  for-
 mulated  its  plans  and  methods  of  work
 and  has  called  for  applications  from
 the  voluntary  agencies  working  in  the
 fleld  of  social  welfare.

 (c)  A  statement  is  laid  on  the  Table
 of  the  House  [See  Appendix  V,  annex-
 ure  No,  44.]

 May  I  also  state  that  a  few  days  ago
 all  details  have  been  given  in  reply
 to  a  question.]

 Shri  T.  S.  A.  Chettiar:  I  understand
 the  Board  has  made  certain  rules  for
 their  guidance.  Will  the  hon.  Minister
 please  place  them  on  the  Table  of  the
 House?

 &  ७)  ४५  3,)2  yy  :  ०४  ६१)

 AEE  yl  basa  )३  of  जई

 By  oar  S  cpl  of  aod  yy  9९७२०

 Sale  seo  Si  Sl  ४०४५  2५०

 Boer  S  syle  %  yaw

 th  dk  कि  «४०  Sy  )३  Le

 (Maulana  Azad:  The
 er

 is  fram-
 ing  the  rules  which  will  "later  on  be
 considered  by  the  Ministries  of  Educa-
 tion  and  Finance.  If  the  hon.  Mem-
 ber  so  desirés,  they  can  be  placed  on
 the  Table  of  the  House  after  they  are
 approved.  ]

 é  ou

 Shri  T.  S.  A,  Chettiar:  Some  rules
 were  published  in  the  newspapers,  If
 they  were  not  approved,  how  could
 they  get  into  the  newspapers?  If  they
 are  published,  they  could  well  be  plac-
 ed  on  the  Table  of  the  House.

 prine  ote  apn:  ofji  LI,
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 {Maulana  Azad:  I  do  not  know  what
 rules’  the  hon.  Member  is  referring  to.
 Possibly  some  preliminary  talks  which
 were  held  at  the  first  meeting  have
 appeared  in  the  reports.  So  far  as  I
 know  the  rules  are  being  framed  and
 will  be  put  before  the  Ministry  after
 whose  approval  they  will  be  considered
 as  having  been  completed.)

 Shrimati  Renu  Chakravartty:  May  I
 know  what  special  welfare  schemes  for
 women  and  children  have  been  consi-
 dered  by  this  Social  Welfare  Board?

 eleads  SS  col  gett:  olf  UW

 wv  3)7  ३३७  then  ५  Sle  (४४

 roe  ple  oS  = 8 Sa  cout

 SE  ry  »  YS  yey  S  ove
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 क  pb  ue  yao  aye  ek  १९

 हैं.  By

 rt  Ady,

 [Maulana  Azad:  Retails  cannot  be
 given  as  yet.  The  board  will  frame
 these  schemes.  All  that  can  be  said
 at  present  is  that  work  will  be  done
 specially  for  the  welfare  of  children
 and  women,  the  disabled  and  the  help-
 less.]

 Shrimati  Tarkeshwari  Sinha:  May  I
 know  whether  the  Government  of
 India  have  set  up  an  Indian  National
 Committee  on  early  childhood  educa-
 tion,  and  if  so  how  many  members  are
 there  in  that  committee,  and  what  was
 the  work  done  by  them  so  far?
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 ४  ul  ce  कैडर  Cpl:  cht  Lye

 ©  wl  eel  cyte  &  (3३%  BAI  od

 Whe  «०9०  चि  प्लाँक

 [Maulana  Asad:  It  has  nothing  to  do.
 with  this  board  ang  I  cannot  answer
 this  question  at  this  time.]

 Shri  Thanu  Pillai:  May  I  know  the
 qualifications  for  membership  of  the-
 Board,  and  who  the  members  of  the
 Board  are?

 s  Upper  ya:  ‘olf  U3,

 wt  Cpe  Uk.  ol,  »  Brad

 year  Mey  chard  6  datasets
 =

 ०४४  %६

 {Maulana  ‘Asad:  I  can  read  out  the-
 list  of  the  members,  but  as  for  their
 qualifications,  the  hon.  Member  can
 himself  judge  them.]

 Shri  Thamu  Pilai:  Can  I  have  a.
 translation?

 Mr.  Deputy-Speaker:  The  hon.  Min-
 ister  is  prepared  to  give  the  names,
 and  the  hon.  member  may  see  their
 qualifications  himself.

 Shri  Thany_  Pillai:  My  question  was.
 whether  any  qualifications  are  attach-.
 ed  to  that  membership,  not  what  their
 qualifications  are.

 Maulana  Azad:  No.

 Shri  N.  M.  Lingam:  May  I  know  the-
 number  of  social  welfare  organisations
 in  the  country,  and  how  many  of  them
 have  been  recognised  by  Government
 as  agencies  for  implementation  of  the
 schemes  of  social  welfare?

 Mr.  Deputy-Speaker:  That  will  be-
 done  hereafter  by  the  Board.  That  is.
 what  the  hon.  Minister  stated.

 Shrimati  A.  Kale:  Am  I  to  under-
 stand  that  so  far  no  help  has  _  been:
 given  to  the  social  welfare  institutions,
 and  that  no  work  has  een  started  so:
 far?



 3684  Oral  Answers

 ape  SG  ole  :  off  Uy

 vale  ed  iG  uel  2  pw
 =  2  gS  69  च  ०७०  guy

 oO

 -  2  ७)  gi  oh  hal  el

 {Maulana  Azad:  As  far  as  I  know,
 no  agency  has  been  given  any  special
 help  so  far.  Preliminary  work  is  being
 dione  as  yet.)

 Shrimati  Renu  Chakravartiy:  What  is
 the  agency  through  which  this  social
 ‘welfare  work  will  be  undertaken  by
 the  various  States,  and  may  I  know
 whether  direct  communications  may  be
 made  by  the  Social  Welfare  Board  now?

 aly  20  Gal  392  ०  :  af  Wye

 poe  ye  a  LC  Ge  aS  ७
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 {Maulana  Avad:  This  board  has  been
 ‘set  up  so.  that  work  may  be  done
 through  the  existing  private  agencies
 who  are  doing  this  work  now,  and  that
 they  may  be  rendered  help.  The  board
 has  the  full  authority  to  holq  direct
 -communication  in  this  regard  and  it  is
 -doing  80.)

 सेठ  गोबिन्द  दास:  क्‍या  मानवीय  मंत्री

 जी  को  यह  बात  मालूम  है  कि  आधुनिक  शिक्षा

 विशेषज्ञों  की  यह  राय  है  कि  यथार्थ  में  बच्चों

 की  दिक्षा  तीन  और  छ:  वर्षों  के  समय  के

 बीच  में  ही  खत्म  हो  जाती  है  और  क्‍या  यह

 बोर्ड  इस  बात  पर  भी  कुछ  विचार  करेगा

 कि  तीन  और  छः  वर्षों  क ेबीच  के  बच्चों  की

 शिक्षा  इस  देश  में  किस  प्रकार  दी  जाय  ?

 जे  cel  3)  5०७  :  ob  Wye
 -  !  १
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 [Maulana  Azad:  Yes.  The  board  will
 consider  this  matter  also.]

 बाबू  रामनारायण  सिह:  अभी  मंत्री

 महोदम  से  जब  पूछा  गया  कि  बोर्ड  के  सदस्यों

 की  योग्यता  क्‍या  है  तो  इस  पर  उन्होंने  जबाब

 दिया  कि  योग्यता  के  बारे  में  मेम्बर  खुद  फैसला

 करेंगे  ।  तो  मेरी  समझ  में  यह  नहों  आता  कि

 बोर्ड  के  सदस्यों  को  बहाल  करना  हूँ  मंत्री

 महोदय  ने,  तो  मैम्बर  कैसे  फैसला  करेंगे  ?

 Mr.  Depnty-Speaker:

 नहीं,  नहीं,  फ़ैसल।  नहीं,  कर  सकतें  हे  ।
 The  hon,  Minister  said  there  were  no
 special  qualifications  imposed  on  or
 expected  of  these  members.  No  definite
 rule  has  been  laid  down.

 Shri  Kelappan:  May  I  know  whether
 any  amount  out  of  these  Rs.  4  crores
 has  already  been  spent?

 Maulana  Azad:  No.

 Shri  Boovaraghasamy:  How  many
 social  service  Divisions  or  institutions
 have  been  set  up,  and  what  are  the
 names  of  the  places  where  they  have
 been  set  up  all  over  the  country?

 Byte  चैली  ke:  if  ya

 cS  6  ०४  Ra}  «४  32  Ue
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 (Maulana  Agad:  I  cannot  say  any-
 thing  on  this.  The  boasd  has  been  set
 up  not  to  establish  new  institutions  but
 to  help  those  private  agencies  which
 are  already  doing  this  work.]

 Mr.  Deputy-Speaker:  Private  institu-
 tions  will  be  taken  advantage  of,  and
 through  their  agency,  this  will  be  done.

 Shri  Kelappan:  Is  any  amount  going
 to  be  spent  during  the  plan  period?

 Mr.  Deputy-Speaker:  Nothing  so  far.
 Shri  Kelappam:  In  the  next  three

 years?
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 Mr.  Deputy-Speaker:  The  hon.  mem-
 ber  may  read  the  reply.  Rs.  4  crores
 have  been  set  apart  for  this  purpose,
 to  be  spent  within  this  period.

 भी  एस०  एल०  हिं बेवी:  में  ते  अभी

 एक  ही  सप्लीमेंट्री  पूछा  था  क्‍या  में  एक
 सप्लीमेंटरी  और  पूछ  सकता  हूं  ?

 Mr.  Deputy-Speaker:  I  have  allowed
 80  many  supplementaries.

 Shri  M.  L.  Dwivedi:  But  any  for  me?

 Mr.  Deputy-Speaker:  I  am  sorry.  The
 hon.  member  has  got  another  question
 now,

 EDUCATION  MINISTERS’  AND  VICE-
 CHANCELLORS’  CONFERENCE

 *1116,  Shri  M.  L.  Dwivedi:  (a)  Will
 the  Minister  of  Education  be  pleased
 to  refer  to  the  reply  to  starred  question
 932  asked  on  the  7th  May,  953  und
 state  the  steps  which  Government  have
 taken  or  are  going  to  take  to  fulfil  the
 assurance  given  by  him  on  the  occasion
 of  the  Education  Ministers’  and  Vice-
 Chancellors’  Conference  held  in  Delhi
 on  l8th  and  9th  April,  953  viz.,  that
 ‘the  Government  of  India  would  consi-
 der  with  the  greatest  sympathy  the
 recommendations  of  the  Conference  of
 Education  Ministers  and  Vice-Chancel-
 lors  of  Universities’?

 (b)  Have  the  recommendations,  sub-
 mitted  to  Government  by  the  Confer-
 ence,  been  accepted?

 BY  ythed  ST  tub
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 [  The  Minister  of  Education  and  Nata-
 ral  Resources  and  Scientific  Research
 (Maulana  Asad):  (a)  and  (b).  The:
 Government  have  accepted  in  principle
 the  recommendations  of  the  Conference
 to  establish  a  University  Grants  Com-
 mission  instead  of  two  independent
 bodies  like  the  Central  Council  of  Uni-
 versity  Education  and  a_  University
 Grants  Committee.)

 श्री  एम०  एल०  हितेशी  :  में  यह
 जानना  चाहता  हुं  कि  क्‍या  मंत्रों  महोदय
 को  मालूम  हैँ  कि  मौजूदा  ज़माने  में  जो तालीम

 हो  रही  ह  उस  के  प्रिय  बच्चों  को  अपने

 घरू  पेश  से  हटा  कर  नौकरी  की  तलाश  में

 जाना  पड़ता  है  ।  क्या  इस  सम्बन्ध  में  कोई

 नयी  तजवीज़  सरकार  रख  रही  हैँ  कि  यह  सब

 बन्द  हो  कर  लोग  काम  करने  में  लग,  इस  तरह
 की  तालीम  दी  जाय  ?
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 [Maulana  Azad:  This  is  a  question
 of  reforming  the  entire  educational
 system.  The  Government  want  that
 an  agency  should  be  first  set  up.  Then
 they  will  be  in  a  position  to  consider
 the  question  of  introducing  necessary
 reforms.  The  particular  issue  raised  by
 the  hon.  Member  is  already  before  the
 Government  and  will  soon  be  con-
 sidered.]

 Shri  A,  M.  Taomas:  The  hon.  Minister:
 remarked  on  prior  occasions  that  in
 spite  of  the  objections  raised  by  the:
 various  Universities  to  the  proposed’
 Bill,  the  Government  were  not  going:
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 back  upon  the  introduction  of  that  Bill.
 May  I  know  when  it  will  be  introduced?
 ‘Can  it  be  expected  during  the  next
 session?

 bss  9)  की]  जर  ee  ;  olsh  UI,
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 [Maulana  Azad:  The  Bill  is  ready

 sand  the  Government  wanted  to  intro-
 -duce  it  in  this  Session.  But  as  the  hon.
 :Member  is  aware,  it  is  a  heavy  Session
 ‘and  We  have  been  compelled  to  post-
 pone  the  introduction  of  the  Bill  to
 the  next.]

 प्रो०  शा०  सौ०  शर्मा:  क्‍या  माननीय

 मंत्री  जी  यह  बतलाने  की  कृपा  करेंगे  कि

 न्यू नीव सिटी  ग्रांट्स  कमीशन  जो  है,  उस  का

 'घुनजेन्म  किया  जा  रहा  हँ  या  उस  को  पुराने
 ढंग  से  ही  चलाया  जा  रहा  हू  ?

 stt>  १  ७04  By  .  off  Wage

 Sn  ly  be  ध्यान  Ky
 {Maulana  Azad:  That  Commission

 ‘will  be  framed  only  when  the  Bill  is
 passed.  ]

 Shri  N,  M.  Lingam:  May  I  know
 ~when  the  proposed  University  Grants
 ‘Commission  is  likely  to  come  into  be-
 ing?

 Mr.  Deputy-Speaker:  Order,  order.  I
 .am  really  sorry  hon.  members  who  are
 sitting  in  the  front  benches  go  on  talk-
 ing  like  this.  I  do  not  hear  a  word  of
 what  is  being  said  on  the  one  side  or
 the  other.  How  can  I  get  along  with  the
 porceedings?

 Shri  K.  हू,  Basu:  They  should  be  re-
 moved,

 Mr.  Deputy-Speaker:  Shri  N.  M.  Lin-
 gam.  Will  the  hon.  member  repeat  his
 question?
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 Shri  N.  M.  Lingam:  When  is  the  pro-
 posed  University  Grants  Commission
 likely  to  come  into  being?

 बणा,
 ८  Ble)  uu  n>:  obsf  UY,

 (Maulana  Azad:  When  the  Bill  comes
 before  the  House  and  is  passed.)

 EDUCATIONAL  PROGRAMMB

 *1117,  Shri  M.  L.  Dwivedi:  (a)  Will
 the  Minister  of  Education  be  pleased
 to  state  whether  any  scheme  has  been
 prepared  to  encourage  students  to
 undertake  manual  work  and  _  social
 service  as  part  of  their  educational
 programme  at  the  University  and
 Secondary  education  levels  as  recom-
 mended  by  the  Conference  of  Educa-
 tion  Ministers  and  Vice-Chancellors?

 (b)  If  so,  when  is  it  likely  to  be
 implemented?

 (c)  If  not,  what  is  the  stage  of  pro-
 gress  of  the  proposals?

 er)
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 [The  Minister  of  Education  and  Natu-
 ral  Resources  and  Scientific  Research
 (Maulana  Azad):  (a)  Yes.  Detailed
 plans,  envisaging  participation  of  stu-
 dents  jn  manual  and  socia!  service  work
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 on  a  voluntary  basis,  are  being  drawn
 up  in  consultation  with  all  interested
 in  this  special  field.

 (b)  and  (c).  As  soon  as  the  informa-
 tion,  which  is  being  collected,  is  ready.]

 श्री  एम०  एल०  त्रिवेदी  :  में  यह  जानना

 चाहता  हूं  कि इस  सिलसिले  में  अभी  तक  कितना

 काम  हो  चुका  है  और  पूरा  काम  कब  तक  ठीक

 तरह  से  चाल  हो  जायेगा  ?

 crtethed  ee  &  ust)  च्  NLS

 ©  Ue  9  pS  -  ye  Gi

 wy  ४०७)  wt  cS  &  dando  jlax}

 cet  able  ef  ce  ०५  ४४४  pag)
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 {Maulana  Azad:  Correspondence  witk
 the  Universities  is  going  on,  Some
 ‘schemes  have  been  received  and  it  is
 hoped  that  those  that  are  being  await-

 ed  will  not  take  long  and  the  work  can
 be  starteq  very  soon.]

 सेठ  गोविन्द  शास  :  क्या  इस  बात  पर

 भी  माननीय  मंत्री  जी  विचार  कर  रहे  हूं
 कि  विद्याथियों  को  उन  की  डिग्री  हो  तब

 मिलनी  चाहिये  जब  कि  वे  कोई  न  कोई

 सामाजिक  कार्य  अच्छी  तरह  से  कर  सकें  ?

 ६  4  92  wl,  us!  हे  off  U3,
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 (Maulana  Azad:  The  matter  was
 considered,  but  it  was  found  that  if
 it  was  made  compulsory  the  effect
 would  not  be  good  and  that  it  would
 be  much  better  if  the  work  was  done
 voluntarily.  In  fact,  the  scheme  that
 is  being  prepared  now  is  based  on  the
 principle  of  voluntary  participation.
 As  far  as  we  could  gather,  we  believe
 that  people  are  prepared  to  partici-
 pate  voluntarily.)

 Shrimati  Jayashri:  May  I  know,  Sir,
 whether  the  students  who  will  be  doing
 this  work  will  be  paid  their  expenses?

 Mr.  Deputy-Speaker:  Will  the  stu-
 dents  who  are  asked  to  do  manual
 work  be  paid?

 wr  ke  Lyte  etka!  :  off  ७
 2  दलं

 [Maulana  Asad:  There  is  no  such
 provision  in  the  scheme.]

 श्रीमती  तारक  इसरो  सिन्हा  :  कप  भारत
 सरकार  ने  विद्यार्थियों  के  कुछ  कैम्प  गमे
 कामों  को  प्रोत्साहन  देने  के  लिये  खोले  थे,
 और  यदि  हां  तो,  कितने  इस  तरह  के  # कप
 भारत  सरकार  की  तरफ़  से  खोले  गये  ?

 &  patel  cyl  wenn  8  :  shi  Wy

 patel  ry  +  23  «४  SoS  च्  ail

 7  Bsr?
 (Maulana  Azad:  Those  camps  were

 not  opened  under  this  scheme.  This  is
 a  different  scheme.)

 at  एम०  एल०  द्विवेदी:  अभी  तक

 किन  कित  धुनिवरसिटियों  से  उपके  पक्ष  में

 जवाब  आ  चके  हे  ?

 =  hee  ४५  एक  ४  ८  Uribe yeeig  e
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 [Maulana  Azad:  At  this  time  I  am
 not  in  a  position  to  give  the  names
 of  the  Universities.]

 Shri  Chattopadhyaya:  May  I  know
 Sir,  whether  the  Ministers  get  training
 in  manual  services?

 बाबू  रामनारायण  सिह  :  हाथ  से  काम

 करना  तो  विद्याथियों  के  लिये  उनकी  मर्जी

 पर  रक्खा  गया  है,  लेकिन  और  विद्यार्थी

 जो  पढ़ायें  जायेंगे  वह  भी  उनकी  मर्ज़ी  से

 पढ़ाये  जायेंगे  या  जबरदस्ती  पढ़ना  होगा  ?

 Ce  ce  ७४)»

 wl  कण  ०4१०  का  कै  os  Ly)  eh,

 s@  हील  us
 {Maulana  Azad:  Of  their  free  will.

 When  they  joined  the  colleges  they
 joined  of  their  own  choice.)

 Shri  T.  S.  A.  Chettiar:  The  Hon.  Min-
 ister  said  that  a  draft  scheme  had  been
 circulated  to  different  Universities,  I
 hope  I  have  understood  him  correctly.
 How  do  they  propose  to  encourage  im-
 plementation  of  the  scheme?  Do  they
 offer  any  monetary  help  for  purchase
 of  raw  materials  or  do  they  propose  to
 give  any  extra  grants  to  Universities
 or  do  they  propose  to  withhold  grants
 from  Universities  which  do  not  encour-
 age  the  scheme?

 Shri  K.  K.  Basu:
 ig  scheming.

 Everything

 reteset  stlyys6  = bt  Uyger

 So  YS  cel  Py  ४90  ०२)  ८

 ७८४  +  ७०  Khu  gh  guerre!

 ant  DE  cel  ४  yyteS  ret

 ESS  डी  #  |  pl  ASU  ald,

 te  ul  ४)  eng yd  S  eX  ge  «।

 Jl  ठ  ८०

 [Maulana  Azad:  This  work  will  te
 done  by,  the  Universities  which  alone
 are  the  proper  agency  for  it.  But  the
 Planning  Commission  has  earmarked
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 some  funds  out  of  which  the  expendi-
 ture  for  organising  this  work  may  be
 met.]

 Shri  Veeraswamy:  May  I  know,  Sir,
 what  kind  of  manual  work  and  social.
 services  students  are  expected  <o  do,
 and  whether  scavenging  work  is  also
 one  of  the  items?

 #  ut  pls  yl  ol  -  off  UI,

 le  =  2  Je  ७.४  (५१  ०3)  Cp!

 al  5)  ute  p>  ्  al  So  ute

 ala  gy!  ४»  WS  o>

 ००७५  (SE  cre  col  uit  s  erie

 -  Sige  JS  owl  )३

 {Maulana  Azad:  It  is  difficult  to  give
 an  account  of  all  types  of  work.  The
 aim  is  that  they  will  be  made  to  do
 manual  work.]

 Mr.  Deputy-Speaker:  Next  question.

 “ETIQUETTE  FOR  PUBLIC  SERVANTS”

 *3i9,  Shri  Dabhi;  Will  the  Minister
 ct  Home  Affairs  be  pleased  to  state:

 (a)  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  a  letter,  en-
 titled  “Etiquette  for  Public  Servants”
 criticising  Justice  Wanchoo’s  suggestion
 to  give  up  prohibition  for  the  creation
 of  a  separate  Andhra  State,  published
 in  the  “Harijan”,  dated  the  30th  May,
 1953;

 (b)  whether  Government  have  issued
 any  instructions  as  to  how  far  a  public
 servant  can  give  vent  in  public  to  his
 views  and  opinions  which  are  either
 against  the  Constitution  or  contrary  to
 accepted  State  policies;  and

 (c)  if  so,  what  are  those  instructions?

 The  Deputy  Minister  of  Home  Affairs.
 (Shri  Datar):  (a)  Yes.

 (b)  and  (c).  No  separate  instruc-
 tions  are  necessary  as  the  Government
 Servants  Conduct  Rules  already  con-
 tain  adequate  provision  in  this  respect.

 Shri  Dabhi:  May  I  know,  Sir,  if
 Government  have  intimated  to  Mr.
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 Justice  Wanchoo  that  it  was  not  pro-
 per  on  his  part  to  have  recommended
 the  scrapping  of  Prohibition  in  the
 new  Andhra  State  as  Prohibition  was
 one  of  the  Directive  Principles  of  State
 policy  as  per  article  47  of  the  Constitu-
 tion?

 Shri  Datar:  Government  do  not
 accept  this  view  at  all.  Government  do
 not  consider  that  there  is  anything
 ewrong  in  making  certain  recommenda-
 tions,  because  Mr.  Justice  Wanchoo  had
 been  asked  to  give  his  opinion  regard-
 ing  a  number  af  matters  including  the
 finances  of  the  future  State.e

 Shri  Dabhi:  May  I  know,  Sir,  whe-
 ther  Government  w@uld  be  pleased  to
 place  on  the  Table  of  the  House  the
 instructions  regarding  the  conduct  of
 public  servants?

 Shri  Datar:  The  Government  Ser-
 vants’  Conduct  Rules  are  published.  If
 necessary,  I  shall  place  a  copy  on  the
 Table  of  the  House.

 Shri  A.  M.  Thomas:  When  any  Gov-
 ernment  servant  or  Government  ser-
 vants  are  constituted  into  a  Committee
 or  Commission,  are  they  debarred  from
 making  recommendations  against  the
 policy  of  Government  as  such?

 Shri  Datar:  It  depends  upon  the
 particular  question  which  they  are
 called  upon  to  investigate,  and  if  that
 matter  is  relevant,  then  they  are  en-
 titled  to  make  recommendations.

 “FAIREY  Frrer_y”

 #1120.  Shri  6.  8.  Singh:  (a)  Will  the
 Minister  of  Defence  be  pleased  to  state
 whether  it  is  a  fact  that  Government
 Propose  to  purchase  Fairey  Firefly  air-
 craft  for  the  Indian  Navy?

 (b)  If  so,  for  what  specific  purpose
 are  these  being  purchased?

 (c)  Is  there  no  aircraft  in  India
 ahich  will  be  able  to  carry  out  this
 purpose?

 (d)  Is  it  a  fact  that  the  manufac-
 turers  are  contemplating  ceasing  pro-
 duction  of  this  type  of  aircraft?

 ¥
 If  so,  what  will  be  the  future

 position  with  regard  to  spare  parts?
 406  PSD.
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 The  Deputy  Minister  of  Defence
 (Shri  Satish  Chandra):  (a)  Yes.

 (b)  For  use  in  the  Target  Towing
 role  in  the  anti-aircraft  gunnery  train-
 ing  of  the  Indian  Naval  Flotilla  and
 the  air-to-air  firing  training  of  Indian
 Naval  airérew.

 (c)  No,  Sir.
 (d)  Production  has  ceased  on  this

 particular  mark  of  Firefly  aircraft,  but
 it  is  in  current  use  in  the  Royal  Navy,
 and  in  Holland,  Sweden  and  Denmark.
 Later  marks  of  the  Firefly  are  in  use
 in  the  first  line  Squadrons  of  the
 Navies  of  the  United  Kingdom,  Aus-
 tralia,  and  Holland.  We  have  no  infor-
 mation  that  the  production  of  these
 later  marks  of  aircraft  is  to  be  termi-
 nated.

 (९)  No  difficulty  is  anticipated  in
 the  acquisition  of  spares  common  to
 all  marks  of  this  type  of  aircraft.
 Where  this  is  not  the  case,  it  is  pro-
 posed  initially  to  purchase  sufficient
 stocks  to  cover  the  operational  life  of
 the  aircraft.

 Shri  G.  S.  Singh:  May  I  know,  Sir,
 whether  the  experts  in  the  Indian  Air
 Force  were  consulted  before  this  order
 was  placed,  and  what  was  their  recom-
 mendation?

 Shri  Satish  Chandra:  There  was  the
 fullest  ‘consultation  with  the  Indian
 Air  Force  about  this  matter.

 Shri  G.  S.  Singh:  What  was  their
 recommendation?

 Shri  Satish  Chandra:  The  Navy  laid
 down  some  specific  requirements,  and
 the  Air  Force  considered  that  their
 existing  aircraft  were  not  suitable  for
 the  role  which  was  demanded  by  the
 Navy,  for  example,  Target  Towing,
 and  therefore,  after  full  cdénsultation,
 it  is  proposed  to  order  these  aircraft.

 Shri  G.  8.  Singh:  Is  it  not  a  fact
 that  the  Indian  Air  Force  carry  out
 similar  target  towing  duties  for  the
 Army?  Could  they  not  take  over  these
 duties  for  the  Navy  as  well?

 Shri  Satish  Chandra:  They  have
 been  doing  it  with  Dakotas  and  Tem-
 pests,  but  the  distance  of  the  target
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 from  the  plane  is  usually  1,200  to  2,000
 ft.  In  this  case  the  Navy  has  specified
 a  distance  of  6,000  ft.  from  the  target
 to  the  plane.

 Shri  G.  S.  Singh:  Does  the  Minister
 wish  to  state  or  does  he  imply  that
 the  anti-aircraft  gunners  ‘of  the  Army
 are  more  accurate  than  those  of  the
 Navy?

 Mr,  Deputy-Speaker:  We  are  going
 into  a  discussion.

 Shri  Jaipal  Singh:  In  view  of  the
 fact  that  vast  sums  could  have  been
 saved  by  Government  if  aircraft  now
 grounded  could  be  made  air-worthy  to
 fill  the  bill  in  this  particular  case,  why
 have  Government  not  attempted  to
 make  use  of  the  Liberators  and  even
 our  Vampires?

 Shri  Satish  Chandra:  The  Liberator
 aircraft  could  be  used  for  this  purpose.
 But  the  hon.  Member  knows  it  is  a
 heavy  four-engined  aircraft.  and  the
 recurring  cost  and  cost  of  maintenance
 will  be  very  high  as  compared  to  the
 proposed  aircraft.

 FINANCE-COMMBRCE  Poo.  .

 #1121.  Shri  K.  P.  Tripathi:  Will  the
 Minister  of  Home  Affairs  be  pleksed  to
 state:

 (a)  whether  Government  have  re-
 verted  to  the  old  practice  of  returning
 to  the  States  those  I.A.S./I.C.S.  officers
 who  have  not  been  included  in  Finance-
 Commerce  Pool  after  the  expiry  of  the
 period  of  deputation  at  the  Centre;

 (b)  the  period  of  tenure  of  the  posts
 of  Secretary,  Joint  Secretary  and
 Deputy  Secretary;

 (c)  the  number  and  designations  of
 posts  in  which  I.C.S.  officers  have  been
 holding  the  same  posts  in  Secretariat
 for  more  than  five  years  on  Ist  August,
 1953;  and

 (ad)  what  Is  the  tenure  for  the  posts
 of  the  Principal,  Indian  Administrative
 Service  Training  School  and  the  Estab-
 Nshment  Officer?

 The  Deputy  Minister  of  Hoinc
 Affairs  (Shri  Datar):  (a)  In  the  cir-
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 cumstances  which  arose  after  the
 transfer  of  power,  the  Tenure  System
 with  regard  to  the  Indian  Administra-
 tive  Service/Indian  Civil  Service
 officers  had  to  be  temporarily  suspend-
 ed.  Steps  are  now  being  taken  to
 restore  it.  The  deficiencies  of  the  State
 cadres  have  been  made  up  by  emer-
 gency  recruitment.  The  officers  sv
 recruited  will  gradually  acquire  enough
 experience  to  release  more  officers  for
 the  Centre.  The  Indian  Civil  Admintis-
 trative  (Central  Cadre)  Scheme,  which
 has  been  approved  by  Government
 provides  for  the  oonstitution  of  two
 pools  at  the  Centre  in  place  of  the  old
 Finance  Commerce  Pool.  When  this
 Scheme  is  fullg  imp'emented,  88  it  is
 expected  to  be  shortly,  it  will  again  be
 possible  strictly  to  enforce  the  Tenure
 System  in  respect  of  officers  not
 appointed  to  such  posts.  In  the  mean-
 time,  the  exchange  of  officers  between
 the  States  and  the  Centre  continues  as
 regularly  as  circumstances  permit.

 (b)  The  periods  of  tenure  as  they
 prevailed  formerly  were  as  follows:

 Secretary—5  years  with  option  to
 Central  Government  to  extend  for  an
 other  5  years.

 Joint  Secretary—5  years.

 Deputy  Secretary—4  years.
 (c)  Secretaries—3.
 Joint  Secretaries—3.

 Deputy  Secretaries—l.

 (d)  (i)  Principal,  Indian  Adminis-
 trative  Service  Training  School—
 3  years.

 (ii)  Establisiment  Officer—No  period
 of  tenure  was  fixed  for  this  post.

 Shri  K.  P.  Tripathi:  May  I  know,
 Sir,  in  how  many  cases  these  periods
 have  been  exceeded?

 Shri  Datar:  In  a  few  cases,  and  that
 is  exactly  what  has  been  pointed  out.

 Shri  K.  P.  Tripathi:  How  many’

 Shri  Datar:  In  all,  about  0  or  AL

 Shri  K.  ॥  Tripathi:  May  I  know,
 Sir,  whether  it  is  a  fact  that  the  Gor-
 wala  Report  and  the  Planning,  Com-
 mission  report  both  recommended  that
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 there  should  be  a  whole-time  Principal
 for  the  Administrative  Training
 School?

 Shri  Datar:  Yes,  they  have  made  the
 recommendation  and  that  recommen-
 dation  has  been  accepted.

 Shri  है,  P.  Tripathi:  In  that  case,
 why  has  it  not  been  acted  upon?

 Shri  Datar:  It  will  be  implemented
 as  early  as  possible.

 Shri  K.  P.  Tripathi:  When  will  it  be
 done?  हम

 Shri  Datar:  In  the  course  of  the  next
 two  months.

 Shri  A,  M.  Thomas:  There  is  a
 practice  obtaining  now  to  depute  I.C.S.
 officers  as  Chief  Secretaries  of  Part  B
 States.  Under  what  conditions  are  they
 deputed  and  what  are  their  conditions
 of  service?

 Shri  Datar:  They  are  sent  on  depu-
 tation  and  the  ordinary  rules  of  depu-
 tation  apply  to  them.

 Shri  K.  P.  Tripathi:  May  I  know,
 Sir,  why  is  it  not  poltible  for  the
 present  Principal  to  visit  the  training
 school  regularly?

 Shri  Patar:  I  did  not  follow  the
 latter  part  of  the  question.

 Shri  K.  P.  Tripathi:  I  find  that  the
 Principal  is  not  visiting  the  school
 regularly.

 Shri  Datar:  The  Principal  has  visited
 the  school  as  far  as  it  is  necessary.
 But,  yet  the  Governmént  are  taking
 steps  to  appoint  a  full-time  Principal.

 UNEMPLOYMENT

 #1122.  Shrimati  Renu  Chakravartty:
 (a)  Will  the  Minister  of  Education  be
 pleased  to  state  whether  it  is  a  fact
 that  the  Central  Government  will  give
 to  the  West  Bengal  Government  funds
 to  engage  30,000  teachers  to  relieve
 educated  unemployment  there?

 (b)  What  are  the  financial  liabilities
 undertaken?
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 (c)  Is  this  scheme  to  be  a  temporary
 Or  a  permanent  one?

 (d)  How  many  schools  are  to  be
 opened?

 Sree  3०४  ४,  फर्श
 "हीं  Late

 ७७५७  )  6”)  Sag  KL,  ody!  >)

 aly  peli  (UG  ५०  al)i  (  olf

 E  S75  999  9  eo  (४  «१»

 जक  12.  Steins  pp  patel  फ्क्  ४0

 ap  alle  pales  sw  ne  S  ०६०  oS  ७»

 eS  wl  £  1900  »  Voor  १६  , perf

 ES!  oy!  3)  ee  3  )३

 कै  ey  ul  le  (अ  °s  6  ure

 lpee  9S  tay  Wakil  जज  पप्

 SH  ele  पक  _ह  nl  2  ५४६

 See  Appendix]  -  2  45  0  ७,  2

 e  »![V,  annexure.  No  45

 urbe  33  pylre  le  sore  pleas

 |The  Minister  of  Education  and
 Natural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  (a)  to  (d).
 The  subject  of  educated  unemployment
 is  under  the  consideration  of  the  Gov-
 ernment  and  an  emergency  scheme  for
 absorbing  80.000  teachers  all  over  the
 country  during  the  period  1953-55.  hes
 been  prepared  in  this  behalf.  A  copy
 of  the  circular  letter  addressed  to  the
 State  Government  in  this  connection  is
 placed  onthe  Table  of  the  House  which
 gives  the  necessary

 as
 ation.  [See

 Appendix  V.  annexure  45.) ]
 Shrimati  Renu  Chakravartty:  The

 statement  says  that  money  is  going  to
 be  spent  for  opening  new  schools  and
 for  expansion  of  existing  schools.  May
 we  know  whether  any  part  of  this
 money  is  going  to  rehabilitate  those
 schools  which  are  faced  with  financial
 collapse  or  gone  out  of  existence  due
 to  lack  of  funds?
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 ppl  andl  Glo  obj  ७०७

 -a  v  le  ०११  oe  cpl  use

 [Maulana  Azad:  Yes,  such  schools
 can  be  opened  with  these  funds.]

 Shrimati  Renu  Chakravartty:  May  I
 know,  Sir,  because  certain  State  Gov-
 ernments  do  not  allow  girls  to  take
 part  in  educational  institutions  after
 the  elementary  stage.  whether  any  part
 of  this  money  is  going  to  be  spent  for
 opening  schools  for  girls  in  the  rural
 areas?

 ue  el  ye  5  bf  Wy

 yr  रस  rte  Ure  9)  Ux

 हैं  BL  121  क

 [Maulana  Azad:  No  sex  distinction
 will  be  there.}

 Shrimati  Renu  Chakravartty:  Does
 it  mean  that  in  these  schools  there  will
 be  co-education?

 eae!  pol  4४३४  ofsf  Ud,

 PJ  जजेज  )३  gently  SF  ४३०)४

 %y  2  pyle  LG  >  b  pase!  cl

 ute  ०४)५  eld  चि.  or  ste  Ul

 A  aed  ys  shared]

 (Maulana  Azad:  It  depends  on  the
 policy  of  each  State  Government  which
 will  not  be  required  to  follow  any
 particular  procedure  so  far  as  this
 scheme  goes.]

 Shrimati  Renu  Chakravartty:  .The
 last  date  is  the  l0th  September  when
 the  State  Governments  have  to  reply.
 May  we  know  how  many  State  Gov-
 ernments  have  accepted  these  pro-
 posals?

 |.६  ul  use!  ue  e  off  Ue

 kk  Pm)  ute  प्लीज

 {Maulana  Asad:  I  cannot  answer  it
 just  now.]

 सरदार  अजित  सिह  :  क्‍या  मंत्री  महोदय
 बताने  को  कृपा  करेंगे  कि  जैसा  उन्होंने  कहा
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 है  कि  गवर्नमेंट  पढ़े  लिखे  लोगों  को  रोज़गार

 देने  के  लिये  सोच  विचार  करेगी,  तो  जो

 पहले  के  पढ़े  लिखे  लोग  हे  जिन  को  नौकरी

 से  निकाला  जा  रहा  है,  क्या  उन  के  लिये

 जी  गवर्नमेंट  कुछ  सोच  विचार  करेगी,  या

 उन  के  ऊपर  बेरोज़गारी  की  स्कीम  लागू
 की  जायेगी  ?

 eyed  Sy  cpl  :  Oh  Wye

 पक  ह  (3३  ४)  lena!  95S  eles

 2  ७)  +  Iss  4S
 [Maulana  Azad:  At  present  no  group

 of  persons  is  being  removed  from
 service.]

 सरदार  अजित  सिंह:  क्‍या  आप  को
 पता  हूँ  कि  अभी  अभी  पेप्सू  सेक्रेटेरियट  से

 और  सिविल  सप्लाई  डिपार्टमेंट  से  ३२६
 आदमियों  को  नौकरी  से  अलग  किया  गया

 हे?

 Mr,  ain
 ee

 aker:  The  hon,  Mem-
 ber  is  giving  information.  The
 Minister  says  that  it  has  not  come  to
 his  notice  that  any  persons  have  been
 removed.

 Sardar  Ajit  Singh:  Sir,  I  can  well
 understand  Urdu.

 Mr.  Deputy-Speaker:  Let  him  pass  on
 this  information  to  the  Minister.

 Shri  Sarangadhar  Das:  May  |  know,
 Sir,  in  view  of  the  fact  that  certain
 States  do  not  advocate  co-education,  if
 there  will  be  girls  schools  of  these
 categories  in  the  rural  areas?

 Mr.  Deputy-Speaker:  He  has  already
 said  that  it  is  left  to  the  State  Govern-
 ments.

 &  ०.२०)  waked  ८४  ४.०४  Uly-

 2  ut  eu

 (Maulana  Asad:  It  lies  in  the  powers
 of  the  State  Governments.]
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 भी  एस०  सी०  सामन्त:  क्‍या  में  जान

 सकता  हूं  कि  इस  रुपये  से  सिफ  प्राइमरी

 स्कूल  खोले  जायेंगे  या मिडिल  और  सेकेण्डरी

 स्कूल  भी  खुलने  की  उम्मीद  हू  ?

 aye  Sw  [hho  dy  ;  dhs  1200

 pete  cml  yd  he  ४  pl  ast!

 LATED  ि  (बन  mtd  ि  5५०५  £

 ahd =  3  ४०)  gd  levee  3३  ७+

 Wt  Syke!  Bye  a  le  pe  ्

 Sr  yh!  Sosnt  ty  oS  of  ५

 rk!  ५४३२  जैक  3  ४०४)

 [Maulana  Azad:  It  is  difficult  for  me
 ‘to  answer  this  question  at  this  stage.
 ‘There  are  many’  matters  connected
 ‘with  the  scheme  which  are  under  con-
 sideration.  One  thing,  however,  is
 -clear.  Whatever  new.  schools.  are
 opened,  they  will  be  basic  schools  and
 mostly  junior  basic  schools.)

 sit  मबल  प्रभाकर:  क्‍या  में  यह  जान

 सकता  हूं  कि  यह  जो  ८०,०००  टीचर  रक्खे

 जायेंगे  उन  के  लिये  ट्रेड  होना  लाज़िमी

 होगा  ?

 arp S  ae  Stud  0h)!  Wye

 रिकि  re  ०५  ४०  gant  «०४  ८  ्

 prod  be  #  #  uy  yr

 as?  Sites  ttt yh  aloee

 a>  |

 [Maulana  Azad:  It  is  proposed  to
 mrepare  such  a  scheme  that  those  who
 are  employed  may  be  given  two  or
 three  months’  training.]

 Shrimati  Renu  Chakravartty:  In  the
 :statement  it  is  said  that  social  educa-
 tion  centres  are  going  to  be  opened.
 ‘What  will  be  the  curriculum  of  these
 -centres  and  will  they  be  opened  in  the
 existing  schools  or  new  schools  will

 be  opened?
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 cat!  lpn  plas  ्  ht  Wye

 del,  2.००  हि  we  dee  oJ,

 2  tt  pote!  _  किक!  2)

 a  ote  aul  er  pm  >  o>

 cl  of  Bend  ि  ि  ut

 लि  Shall  edged  gS!  é

 urd  ae  pthaiygS  erghel  af  OG

 ५5  os,  nf  yale  ३०  ८४  ७  ५

 नहं  dele  ant  ३५४  ०४०5 :
 kk.

 [Maulana  Azad:  All  these  questions
 are  premature  yet.  We  have  an  adult
 education  scheme  also  which  is  known
 as  Social  Education,  and  wherever
 necessary  we  will  open  schools  for  this
 purpose  also.  But  it  is  not  possible  to
 have  a  complete  picture  of  the  details
 until  important  matters  are  decided
 with  the  State  Governments.]

 Shri  Kelappan:  May  I  know  the
 amount  sanctioned  for  the  scheme?

 Ky  hae  gett  off  ७४०

 ret  cts  pel  कड  Le  30%  कं

 be  Sd  (४  gS  Ae  उधर  5

 Ae  Pd  @  rg
 cS  3  (5९३  द  5S  ८०७

 ele  6  Sle  1.  «१9  Upto  ह

 ey  OS  oe  Ae  3३  WS  a

 -  6  Sly  ड  g>  ४५  te

 {Maulana  Azad:  The  exact  amount,
 has  not  been  decided  upon  yet.  Many
 things  are  to  be  considered.  However,
 it  has  been  decided  that  a  minimum
 number  of  80  thousand  men  will  be
 taken  and  whatever  expenditure  it
 involves  will  be  incurred.]

 Shri  C,  Bhatt:  What  is  the  amount
 sanctioned  for  Bombay?

 Mr.  Deputy-Speaker:  This  refers  to
 Bengal.
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 Dr.  का.  M,  Das:  Out  of  the  money
 ear-marked  by  the  Central  Govern-
 ment  for  this  purpose’  may  I  know
 how  much  will  be  spent  on  paying  the
 salaries  of  teachers  and  what  part  will
 be  spent  in  the  construction  of  build-
 ings  and  other  equipment?

 क  el  we  Ur’
 -  ht  Wye

 हैं  ४०  van  Sind  4  चि  alo
 S  कि 2  ट  ४  ७  ८९  ty  ७  ed  ८५२

 थ  बैच  Aid  ०७०  Subeigs  JL.

 fo  ast  4  >  «  poe  eo  goad  vo

 Beha}  pend  oe  yl  _#४०

 ि  cprti-  हैं  yp  Uys  S  sdiiggs

 Jr  मिर  8  ७3०)  Gat]

 -6  बडे

 (Maulana  Azad:  Both  items  are  in-
 cluded  in  it.  The  scheme  of  aid  is  this
 that  the  Centre  will  assist  for  three
 years.  For  the  first  year  it  will  contri-
 bute  75  per  cent.  and  the  State  Govern-
 ment  25  per  cent;  for  the  second  year
 50  per  cent.  each;  and  for  the  third
 year  the  contribution  of  the  Centre
 will  be  25  per  cent.  and  that  of  the
 State  Government  75  per  cent.  There-
 after  the  entire  liability  will  be  of  the
 State  Government.]

 Shri  हैं,  हू,  Basu:  May  I  know  how
 the  average  salary  that  is  going  to  be
 paid  to  the  teachers  will  compare  with
 the  existing  rates?

 sland  6  cpl  हि  आए,

 -2  us  ह  ष्

 (Maulana  Azad:  The  matter  has  not
 been  decided  yet.)
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 REPATRIATION  OF  BRITISH  CAPITAL

 1125.  Shri  Vittal  Rao:  Will  the
 Minister  of  Finance  be  pleased  to  state:

 (a)  whether  any  British  capital
 invested  in  India  was_  repatriated:
 during  1952-53;  and

 (b)  if  80,  what  amount?

 The  Parliamentary  Secretary  to  the-
 Minister  of  Finance  (Shri  B.  RB.  .
 Bhagat):  (a)  and  (b).  The  amount  of
 British  Capital  repatriated  during  the
 period  April  952  to  ‘March  953  was
 about  Rs.  320°!7  lacs.

 Shri  Vittal  Rao:  May  I  know  to
 which  industries  this  repatriated.
 capital  relates?

 Shri  B.  R.  Bhagat:  This  relates:
 mainly  to  plantations  and  mines.

 Shri  Vittal  Rao:  May  |  know  if  any:
 British  capital  has  been  _  invested!
 during  the  year  under  reference?

 Shri  B.  है,  Bhagat:  Yes.  Although
 the  precise  information  is  not  avail-
 able,  the  amount  of  investment  coming.
 from  U.K.  Yuring  the  period  1952-53,
 is  49°46  lakhs.

 Shri  K.  K.  Basu:  Sir,  can  we  get  the:
 break-up  of  the  plantation  figures?

 Siri  B.  R.  Bhagat:  Sir,  it  is  generally
 not  the  practice  to  give  the  names  of
 the  industries  in  which  repatriation.
 takes  place.

 Short  Notice  Question  and  Answer

 FLtoops  tN  UTTAR  PRADESH

 Shri  M,  L.  Agrawal:  (a)  Wil]  the
 Minister  of  Home  Affairs  be  pleased
 to  state  whether  it  is  a  fact  that  river
 Tonse  is  flowing  about  0  feet  above
 the  danger  point  in  Azamgarh  city  of
 Uttar  Pradesh  and  that  the  water  level
 is  still  rising  at  the  rate  of  l4  inches
 per  hour  and  that  water  has  entered
 the  Civil  Lines  flooding  officers’  bunga-
 lows,  Courts  and  Sadar  Post  Office?

 (hb)  What  are  the  causes  of  these  un—
 precedented  and  devastating  floods  im
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 Eastern  U.P.  and  which  districts  are
 affected  most?

 (c)  What  is  the  damage  caused  to
 life  and  property  by  this  flood  havoc?

 (d)  Have  the  Central  Government
 enjered  any  assistance  to  the  State
 Government  in  order  to  enable  them
 to  relieve  the  distress  of  the  flood

 ‘victims?

 The  Deputy  Minister  of  Home  Affairs
 4Shri  Datar):  (a)  There  is  no  danger
 point  fixed  at  Azamgarh  for  river
 "Tonse;  but  since  the  water  entered  the
 town,  it  may  be  taken  that  the  danger
 point  had  been  crossed.  The  level  was
 however.  8  feet  below  2938  Flood-Level-
 Mark.  The  rate  at  which  the  level  rose
 varied  from  1  to  l4  inches  per  hour
 but  not  regularly.  The  water  entered
 the  Civil  Lines  flooding  some  of  the
 officers’  bungalows.  The  floods  have.
 Thowever,  begun  to  subside  since  the
 72nd  September,  1953,  though  at  a  very
 slow  rate.

 (b)  and  (c).  The  main  causes  of  the
 flood  are—

 (l)  There  is  greater  rainfall  in
 the  eastern  parts  of  the  Hima-
 layas  as  well  as  in  the  plains
 portion  of  the  eastern  parts  of
 UP.

 (2)  Rivers  in  the  Eastern  portion
 of  the  U.P.  have  a  shorter
 length  of  flow  and  a  steeper
 slope  thus  rendering  their
 course  unsteite.

 The  districts  which  are  lfhb’e  to
 floods  every  year  and  are,  therefore,
 called  ‘flood  districts’  are  3  in  num-
 Yber,  namely,  Allahabag,  Basti,  Banaras,
 Ballia,  Bahraich,  Deoria,  Faizabad.
 Gonda,  Gorakhpur,  Ghazipur,  Hamir-
 pur,  Sitapur  and  Farrukhabad.

 The  total  number  of  human  lives
 lost  due  to  floods  in  the  whole  of  U.P.
 including  those  lost  as  a  result  of
 house  collapses  in  the  cities,  is  esti-
 mated  at  30.  Some  cattle  have  also
 been  washed  away.  Exact  figures  are,
 however,  not  available.

 It  is  not  possible  to  give  a  correct
 estimate  of  loss  of  property  and  crops
 at  this  stage.
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 (d)  No  request  for  any  assistance
 has  so  far  been  received  by  the  Central
 Government.

 Shri  M.  L.  Agrawal:  May  I  know,
 Sir,  if  any  bridges  ang  dams  have  aiso
 been  washed  away?

 Shri  Datar:  They  have  also  been
 very  seriously  affected  in  some  cases.

 wt  रघुनाथ  सिंह:  क्‍या  सरकार  को

 मालूम  &  कि  सिर्फ़  इलाहाबाद  में  ही  तीन

 हज़ार  के  क़रीब  मकान  बाढ़  में  ध्वस्त  हो
 गये  हैं  ?

 Shri  Datar:  In  Allahabad  also  there
 was  an  additional  danger;  there  was  |
 cyclone  also  and  a  number  of  houses
 have  fallen  down  but  I  am  not  sure
 whether  the  number  is  so  large  as  the
 hon,  Member  says.

 wt  रघुनाथ  सिंह:  क्‍या  सरकार  को

 मालूम  है  कि  आज़मगढ़[  में  पांच  हज़ार  हाउसेस
 बाढ़  में  बह  गये  और  उन  के  साथ  साथ  अलग
 रायजी  का  भी  सारा  मकान  बह  गया  ?

 Shri  08087:  We  have  not  received  a
 report  to  that  effect.

 Shri  Bishwa  Nath  Roy:  May  I  know,
 Sir,  whether  the  attention  of  the
 Government  has  been  drawn  towards
 the  fact  that  purchasing  power  of  the
 public  in  flood  affected  areas  of  those
 districts  has  been  exhausted?

 Mr,  Deputy-Speaker:  |  have  admit-
 ted  this  question  on  the  grounds  that
 the  floods  have  caused  serious  ronse-
 quences  and  the  State  Government  it-
 self  may  not  be  able  to  tackle  the  pro-
 blem  for  want  of  finances  etc.  There-
 fore,  the  scope  of  further  supplemen-
 taries  must  be  limited  to  the  question
 of  how  far  the  Centre  has  been  asked
 to  give  any  relief;  what  help  has  been
 rendered.  what  further  help  is  contem-
 plated.  This  is  a  short  notice  question.
 U.P.  has  got  its  Assembly.  The  Mem-
 bers  there  will  be  equally  anxious  fo
 ask  questions  such  as  how  far  the  level
 has  risen,  how  man~  houses  have
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 collapsed  and  so  on  and  so  forth.  Ex-
 cept  for  the  purpose  of  drawing  the
 attention  of  the  Centre  to  the  serious-
 ness  of  it  we  are  not  to  go  into  the
 details.  Hon.  Members  will  confine
 themselves  to  what  action  the  Central
 Government  has  taken  or  propose  to
 take.

 श्री  रघुनाथ  सिंह:  क्‍या  में  जान  सकता

 हूँ  कि  आज़  मगढ़  और  देवरिया  में  बाढ़  पीड़ितों

 की  सहायता  के  वास्ते  यू०  पी०  गवर्नमेंट  ने

 कितने  रुपये  की  सहायता  स्वीकार  की  हूं  ?

 व  Datar:  So  far  as  help  to  dis-
 tricts  is  concerned.  the  Government  of
 U.P.  have  already  allotted  Rs.  50,000
 for  each  of  these  districts  and  they  are
 prepared  to  advance  more  moneys  for
 giving  all  sorts  of  relief,  if  asked  for.

 श्री  आर०  एन०  सिह:  क्या  सरकार

 को  मालूम  है  कि  सिर्फ़  बलिया  जिले  में  आठ

 आदमियों  की  लाशे  बहती  हुई  मिली  है

 जिन  में  इसमें  एक  डाकिया  भी  बह  रहा  था

 जो  बच  गया  परन्तु  उसका  थैला  बह  गया  ?

 Shri  Datar:  We  shall  get  the  infor-
 mation  from  the  State  Government.

 Shri  Sinhasan  Singh:  May  I  know,
 Sir.  what  steps  the  Central  Govern-
 ment  is  taking  to  help  the  State
 Government  to  avoid  the  recurrence  f
 floods  in  these  districts,

 Shri  Datar:  The  State  Government
 have  already  started  taking  steps.  So
 far  as  the  Centre  is  concerned  it  will
 come  forward  with  the  help  that  is
 sought  for.

 Shri  Sinhasan  Singh:  Has  Govern-
 ment  taken  steps  to  set  apart  any  sum
 for  extending  help  to  the  State  Govern-
 ment?

 Shri  Datar:  We  have  not  received
 any  request  for  help  from  the  State
 Government.

 Shri  M.  L,  Agrawal:  Have  the
 Centre  any  long-term  scheme  to  pre-
 vent  recurrence  of  these  floods?

 Mr,  Deputy-Speaker:  To  stop  the
 currents2..
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 Shri  M.  L.  Agrawal:  Have  the
 Centre  any  long-term  scheme  to  pre-.
 vent  recurrence  of  these  floods?

 Mr.  Deputy-Speaker:  Is  there  any
 long-term  scheme  in  contemplation  of
 the  Central  Government  to  avoid  re-
 currence  of  these  floods?

 Shri  Datar:  That  is  a  part  of  the
 Five  Year  Plan  also.  That  is  being’
 considered.

 WRITTEN  ANSWERS  TO  QUESTIONS.

 URANIUM  Deposits  IN  BIHAR

 *1106.  Shri  Nageshwar  Prasad  Sinha:
 Will  the  Minister  of  Natural  Resources.
 and  Scientific  Research  be  pleased  to.
 state  whether  it  is  a  fact  that  heavy
 deposits  of  uranium  have  been  located
 in  mineral  producing  areas  in  Bihar?’

 The  Minister  of  Education  and
 Natural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  Deposits  of
 Uranium  have  been  located  in  one  Dis-
 trict  of  Bihar  and  are  being  explored.

 S

 ExpPORT  OF  FILMS  TO  PAKISTAN

 *1118,  Shri  A.  N.  Vidyalankar:  Will
 the  Minister  of  Finance  be  pleased  to.
 state:

 (a)  the  form  in  which  the  payment.
 for  Indian  Motion  pictures  exported  to
 Pakistan  was  received  in  India;  and

 (b)  whether  these  transactions  were
 made  with  the  permission  of  Govern-
 ment  and  undtr  the  Foreign  Exchange
 Regulations  in  India?

 The  Deputy  Minister  of  Finance
 (Shri  A.  C.  Guha):  (a)  and  (b).  Till
 27th  February  95l  there  was  no  ex-
 change  control  on  transactions  with
 Pakistan.  Government  have  no  infor-
 mation  as  to  the  manner  in  which  pay-
 ment  was  received  for  Indian  films
 exported  to  Pakistan  before  that  date.

 As  regards  exports  after  that  date,
 payments  have  been  received  in  most
 cases  by  remittances  from  Pakistan  in
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 the  prescribed  manner.  In  a  few  cases
 mayment  was  made  locally  in  Indian
 rupees  and  these  are  under  investiga-
 tion  by  the  Reserve  Bank  of  India.

 NAvAt
 Dgckyarp,  BOMBAY

 *1123.  Dr.  Amin:  Wil]  the  Minister
 wf  Defence  be  pleased  to  state  the  terms
 ef  the  agreement  which  has  _  been
 ‘signed  with  Messrs.  Alexander  Gibbs
 and  Partner  for  the  expansion  of  the
 ‘Naval  Dockyard,  Bombay?

 The  Minister  of  Defence  Organisa-
 tion  (Shri  Tyagi):  A  statement  is  laid

 on  the  Table  of  ¢ghe  House.  [See  Ap-
 pendix  V,  annexure  No.  46.)

 MINE  MECHANISATION

 #1124,  Dr.  Amin:  (a)  Will  the  Minis-
 tter  of  Natural  Resources  and  Scientific
 Research  be  pleased  to  state  whether
 vany  report  has  been  submitted  by  the
 Expert  Committee  which  was  appoint-
 ed  to  examine  the  possibility  of  setting
 up  a  mechanisation  centre  at  the  Indian
 School  of  Mines  for  imparting  training
 to  the  students  in  mine  mechanisation?

 (b)  If  not,  what  are  the  reasons  for
 the  delay?

 The  Minister  of  Education  and
 Natura:  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  (a)  and  (b).
 The  Committee  has  not  been  able  to
 mect,  because  two  of  its  members,
 whose  presence  was  absolutely  neces-
 sary  for  the  work  of  the  Committee
 have  been  abroad.  One  of  them  has
 recently  returned  and  the  second,  who
 is  a  specialist  in  coal  mining  and  min-
 ing  machinery  and  has  gone  for  further
 special  training  abrogd,  is  expected
 back  in  November  1953.

 EDUCATION  FOR  THE  BLIND

 #1126,  Shri  Muniswamy:  (a)  Will
 the  Minister  of  Education  be  pleas-
 ed  to  state  whether  it  is  a  fact  that
 more  than  twenty  lakhs  of  people  in
 India  are  blind?

 (b)  If  not,  what  would  be  the  correct
 figure?

 The  Minister  of  Education  and
 Natural  Resources  and  Scientifc  Re-
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 search  (Mauiana  Azad):  (a)  and  (dh.
 Yes.  Sir.  The  number  of  blind  persons
 in  this  country  is  estimated  at  about
 20  lakhs.  The  exact  number  is  not
 known.

 ScHEDULED.  CASTES  AND  TRIBES

 #72127,  Shri  8.  N,  Kureel:  Wil!  the
 Minister  of  Home  Affairs  be  pleased
 to  state  whether  Government  have
 taken  any  action  on  the  recommenda-
 tions  made  by  the  Commissioner  for
 Scheduled  Castes  and  Scheduled  Tribes
 in  his  Report  of  95  for  the  ameliora-
 tion  of  the  conditions  of  Scheduled
 Castes  and  Scheduled  Tribes?

 The  Depug  Minister  of  Home
 Affairs  (Shri  Datar):  I  lay  a  statement
 on  the  Table  of  the  House  showing  the
 action  taken.  [See  Appendix  V,  an-
 nexure  No.  47.)

 TTRAVANCORE-COCHIN  HiIGH  CourT

 91128,  Shri  Sinhasan  Singh:  Will  the
 Minister  of  States  be  pleased  to
 state  the  number  of  judges  including
 the  Chief  Justice  of  the  Travancore
 Cochin  High  Court  which  sits  at  Erna-
 kulam  after  the  integration  of  these
 two  States?

 The  Minister  of  Home  Affairs
 and  States  (Dr.  Katju):  Eight.  Sir.

 DEARNESS  ALLOWANCE  TO  PENSIONERS

 #1129,  Shrimati  Maydeo:  Will  the
 Minister  of  Fimance  be  pleased  to  state:

 (a)  whether  Government  propose  to
 sanction  the  Dearness  Allowance’  to
 pensioners  who  are  not  allowed  to-
 get  any  benefit  of  merging  dearness
 allowance  in  basic  pay;

 (b)  if  su,  when;  and

 (c)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  of  Finance
 (Shri  M.  0,  Shah):  (a)  to  (c).  The
 benefit,  in  the  matter  of  pension,  of
 merging  a  portion  of  dearness  allow-
 ance  in  basic  pay  will  accrue  to  those
 who  retired  or  may  retire  on  or  after
 the  5th  July  1952.  Pensioners  who  re-
 tired  before  that  date  will  continue  te
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 set  the  temporary  ad  hoc  increase  iu
 pensions  which  is  admissible  on  pen-
 sions  of  Rs.  00  per  mensem  and
 below,  with  marginal  adjustments  up
 to  Rs.  106.  Government  regret  that  the
 present  financial  position  does  not  per-
 mit  of  the  grant  of  any  further  relief
 to  the  latter  class  of  pensioners.

 ‘CORAL.  REEFS

 *1130  Shri  Muniswamy:  Will  the
 Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  recent
 investigation  of  the  Gulf  of  Mannar,
 by  the  Geological  Survey  of  India
 showed  that  large  quantities  of  coral
 reefs  may  be  available  in  those  areas;

 (b)  if  so,  whether  Government  have
 taken  adequate  steps  to  exploit  the
 maximum  benefit  out  of  it;  and

 (c)  whether  it  is  a  fact  that  small
 scale  manufacture  of  bleaching  powder.
 caustic  soda  could  be  made  out  of  these
 coral  reefs?

 The  Minister  of  Education  and
 Natural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  (a)  Yes,  Sir.

 (b)  The  results  of  the  investigation
 carried  out  by  the  Geological  Survey
 of  India  have  been  forwarded  to  the
 Government  of  Madras,  as  the  exploi-
 tation  of  mineral  resources  is  the  res-
 ponsibility  of  the  State  Government
 concerned.

 (68)  The  coral  reefs  are  reported  to
 contain  over  96  per  cent.  of  calcium
 carbonate  and  may  find  use  in  the
 manufacture  of  chemicals  like  bleach-
 img  powder,  caustic  soda,  etc.

 ere  तथा  जिप्सम  की  लाने

 +११३१,  श्री  ato  डो०  शास्त्री:  क्‍या
 संसाधन  तथा  बेमानी  अनुसन्धान

 मंत्री  यह  बतलाने  की  कृपा  करेंगे  :

 (क)  भारतवर्ष  में  कुरान  तथा

 जिप्सम  की  कुल  कितनी  खान हैं  एवं  बे  किन

 किन  राज्यों  मह  तथा
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 (ख)  उन खानों  में  प्रति  वर्ष  कुल  कितना

 माल  निकलता  हूँ  २

 The  Minister  of  Education  and
 Natural  Resources  #hd  Scientific  Re-
 search  (Maulana  Azad):  (a)  and  (b).  A
 statement  giving  the  information  re-
 quired  is  laid  on  the  Table  of  the
 House.  [See  Appendix  V,  annexure
 No.  48.]

 ANCIENT  MONUMENTS  IN  HYDERABAD

 1132,  Shri  Telkikar:  Will  the  Minis
 ter  of  Education  be  pleased  to  state

 (a)  the  terms  of  Agency  arrange-
 ments  arrived  at  between  the  Govern-
 rent  of  India  and  the  Government  of
 Hyderabad,  regarding  the  maintenance
 of  the  Ancient  and  Historical  Monu-
 ments  and  Archaeological  Sites  and
 Remains  of  National  importance;

 (b)  whether  the  Government  of
 Wyderabad  have  transferred  the  main-
 tenance  of  the  same  to  the  direct
 control  of  the  department  concerned  of
 the  Government  of  India;  and

 (c)  if  so,  on  what  date?

 The  Minister  of  Education  and
 Natural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  (a)  Pending.
 the  determination  of  the  monuments
 and  sites  of  national  importance  and
 the  taking  over  of  the  work  by  the
 Government  of  India,  the  State  Gov-
 ernment  were  to  continue  to  look  after
 the  monuments.  The  expenditure  in-
 curred  by  the  State  Government  on  the
 monuments  and  sites  of  national  im-
 portance  andsthe  staff  employed  on
 them  was  to  be  met  by  the  Governe
 ment  of  India.

 (b)  Yes.

 (c)  On  Ist  July,  1953.

 Jomr  Stocx  CompaNiss

 586.  Shri  Tulsidas:  Will  the  Minister
 of  Fimance  be  pleased  to  state  the
 following  information  for  the  period
 5th  August,  947  to  3lst  March,  1953:

 (a)  the  amounts  actually  issued  and
 subscribed  in  each  of  the  joint  stock
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 companies  that  applied  for  capita]  issue
 according  to  industries;

 (b)  the  amounts  actually  issued  and
 subscribed  in  each  of  the  wholly  foreign
 joint  stock  companies  that  applied  for
 capital  issue  according  to  industries;
 and

 (c)  the  total  capital  sanctioned  to  be
 issued  and  subscribed  in  each  of  the
 joint  stock  companies  in  which  there
 is  joint  participation  of  Indian  and
 Yoreign  capital  that  applied  for  capital
 issue  according  to  industries?

 The  Deputy  Minister  of  Finance
 (Shri  M.  C.  Shah):  (a)  and  (b).  Infor-
 mation  regarding  the  amount  of  capital
 actually  issued  and  subscribed  against
 the  consents  granted  by  the  Controller
 of  Capital  Issues  is  not  available.

 (c)  A  statement  showing  the  total
 capital  sanctioned  during  the  period
 l5th  August  947  to  3lst  March  1953,
 to  be  issued  by  companies  in  which
 there  was  joint  participation  of  Indian
 and  foreign  capital,  according  to  in-
 dustries,  is  placed  on  the  Table  of  the
 House.  [See  Appendix  V,  annexure

 No,  49.]

 Government  do  not  consider  it  pro-
 per  to  give  the  names  of  the  individual
 concerns  as  the  information  is  treated
 as  confidential.

 RECRUITING  ORGANISATION

 587.  Dr.  Amin:  Will  the  Minister  of
 Defence  be  pleased  to  state  the  total
 amount  expected  to  be  saved  per  year
 as  a  result  of  the  reorganisation  of  the
 Recruiting  Organisation?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  Rs.  1,80,000  ap-
 proximately  per  annum.  .

 DISBANDMENT  OF  BHOPAL  ARMY

 588.  Pandit  C.  N.  Malviya:  (a)  Will
 the  Minister  of  Defence  be  pleased  to
 state  when  the  Bhopal  army  was  dis-
 banded  after  the  integration  of  the
 Bhopal  State?

 (b)  What  was  the  number  of  officers
 and  soldiers  at  the  time  of  disband-
 ment?
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 (c)  How  many  of  them  opted  for
 Fakistan?

 (ad)  How  many  of  them  were  absorb-
 ed  in  the  Indian  Army?

 (e)  How  many  of  them  were  absorbe--
 ed  in  the  police?

 (f)  How  many  of  them  were  given
 gratuities  or  other  compensation?

 (g)  What  is  the  number  of  cases  still
 pending  with  the  Central  Government?

 (h)  What  facilities  have  been  given.
 te  those  who  were  neither  absorbed  in.
 any  Government  service  nor  were  given
 any  gratuity  or  any  other  compensa-
 tion?

 The  Minister  of  Defence  Organisa-
 tion  (Shri  Tyagi):  (a)  3lst  January
 795l.

 (b)  3  officers  and  838  J.C.Os.  and
 Other  Ranks.

 (c)  The  question  of  personnel
 opting  for  Pakistan  did  not  arise  as-
 State  Forces  personnel  were  not  given.
 this  option.

 (d)  7.

 (e)  6l  were  absorbed  in  the  Bhopal:
 State  Police  and  i02  in  the  Bhopal:
 Armed  Constabulary.

 (f)  264.

 (g)  40.

 (h)  They  were  offered  facilities  for:
 vocational/technical  training.

 CENTRAL  MODEL  RuRAL  UNIVERSITY

 589.  Shri  M.  L.  Dwivedi:  Will  the:
 Minister  of  Education  be  pleased  to
 state:  \

 (a)  whether  any  scheme  has  been.
 chalked  out  for  the  establishment  of  a
 Central  Model  Rural)  University.  as
 announced  by  the  Education  Minister ~
 while  replying  to  the  debate  on  the:
 Education  Ministry’s  Budget  Grant:
 and

 (b)  by  what  time  the  university  is:
 likely  to  come  into  existence?
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 The  Minister  of  Education  and
 ‘Natural  Resources  and  Scientific  Re-
 Search  (Maulana  Azad):  (a)  and  (b).
 The  question  of  the  provision  of  higher
 education  in  rural  areas  is  under  consi-
 deration.  No  scheme,  however,  for  the
 -establishment  of  a  Central  Model  Rural
 Wniversity  has  been  prepared  so  far.

 PREVENTION  OF  CORRUPTION  ACT

 590.  Shri  Dabhi:  Will  the  Minister  of
 «Home  Affairs  be  pleased  to  state:

 (a)  the  number  of  Central  Govern-
 -ment  servants  prosecuted  under  the
 ‘Prevention  of  Corruption  Act,  1947,
 -atter  it  was  amended  in  1952;

 (b)  the  names  and  designations  of
 the  persons  referred  to  in  part  (a)
 above;  and

 (c)  the  results  of  those  prosecutions?

 The  Minister  of  Home  Affairs  and
 Btates  (Dr.  Katju):  (a)  110.  (upto
 30th  June  1953).

 (b)  and  (c).  A  statement  is  laid  on
 the  Table  of  the  House.  [See  Appen-
 ‘dix  V.  annexure  No.  50.)

 AERO-ENGINE  FACTORY

 59l.  Shri  Radha  Raman:  (a)  Wi!!
 ‘the  Minister  of  Defence  be  pleased  to
 state  whether  it  is  a  fact  that  Govern-
 ment  propose  to  set  up  an  aero-engine

 ‘factory  in  India?

 (b)  If  so,  at  what  stage  is  the  prc-
 “posal?

 The  Minister  of  Defence  Organiza-
 néion  (Shri  Tyagi):  (a)  Yes,  Sir.

 (b)  The  proposal  has  been  accepted
 ‘by  Government  in  principle  and  a
 Metailed  scrutiny  of  financial  implica-
 tions  and  other  matters  is  being  made.

 STORE-KEEPERS

 592,  Shri  Ganpati  Ram:  Will  the
 “Minister  of  Defence  be  pleased  to  state:

 (a)  the  number  of  posts  of  =  sture-
 ‘heepers  filled  by  the  (i)  Chief  Engineer.
 Western  Command.  New  Delhi  and  (li)
 CWEs.,  Delhi  and  Ambala  during
 June,  953"to  August,  953
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 (b)  the  number  of  Scheduled  Caste
 members  appointed  to  the  posts  and
 whether  that  number  is  equal  to  fhe
 quota  reserved  for  them  as  admissible
 under  Government  Orders  issued
 through  Army  Instruction  No.  07  of
 1950;

 (c)  if  not,  the  reasons  therefor;

 (d)  whether  such  Scheduled  Caste
 temporary  civilian  employees  having
 put  in  more  than  three  years  service
 nave  been  confirmed  in  their  appoint-
 ments;

 (e)  if  not,  the  reasons  thereof;  and
 e

 (f)  whether  it  is  essential  for  a  Sche-
 culed  Caste  employee  to  pass  a  depart-
 niental  test  prescribed  for  the  post  in
 which  he  has  completed  three  years
 continuous  successful  service  before
 he  can  be  considered  eligible  for  con-
 firmation  in  that  post?

 The  Minister  of  Defence  Organiza-
 tion  (Shri  Tyagi):  (a)  (i)  Chief  Engi-
 neer,  Western  Command—s6.

 (ii)  C.W.E.,  Delhi—.

 Gii)  C.W.E.,  Ambala—Nil.

 (b)  and  (c).  No  suitable  Schedu'ed
 Caste  candidate  was  available  from
 the  Employment  Exchanges  and  the
 posts  have,  therefore,  been  filled  by
 others.  Every  endeavour  is.  however,
 being  made  to  find  from  other  sources
 Scheduled  Caste  candidates  to  fill  the
 quota  reserved  for  them.  Incidcitaily,
 Army  Instruction  No.  107/50  deals
 with  instructions  for  retrenchments/
 reversions  of  civilians  paid  from
 Defence  Services  Estimates  and  refers
 to  the  protection  to  be  given  to  Sche-
 duled  Caste  mémbers  in  these  matters.

 (a)  and  (e).  Do  not  arise.  There  is,
 however.  one  Scheduled  Caste  tempo-
 rary  civilian  employee  in  the  M.ES.
 in  Western  Command,  who  has  put  in
 more  than  3  years  service  and  has  not
 been  confirmed  so  far.  The  reason  is
 that  he  has  not  passed  the  prescribed
 departmental  test.

 (f)  Yes,  as.  in  this  matter,  the  rules
 applicable  to  Scheduled  Caste  em-
 ployees  are  the  same  as  those  for
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 others,  and  no  relaxation  is  at  present
 permitted.

 Pre-PARTITION  PAYMENTS

 503.  Shri  K.  C.  Sodhia:  (a)  Will  the
 Minister  of  Defence  be  pleased  to  state
 to  whom  are  pre-partition  payments
 under  the  head  ‘“A-34  Defence  Ser-
 vices”  being  paid?

 (b)  For  what  durations  are  such
 peyments  to  be  coptinued?

 (c)  On  what  principles  are  these
 Aigures  arrived  at?

 The  Minister  of  Defence  Organiza-
 tion  (Shri  Tyagi):  (a)  (i)  Contractors
 (for  supplies  made  and  services  ren-
 dered  to  undivided  Government  of
 India);

 (ii)  owners  of  requisitioned  lands,
 occupied  buildings  and  wardamaged
 immovable  properties  (compensation);
 and

 (iii)  members  of  the  Armed  Forces
 of  undivided  India  (on  account  of
 arrear  claims  of  pay,  allowances  and
 pensions).

 (b)  Till  such  time  as  all  the  claims
 are  settled.

 (c)  On  the  assessed  value  of  claims
 settled.

 Survey  oF  INDIA  DEPARTMENT
 (EMPLOYEES)

 594,  Shri  Nambiar:  Will  the  Minis-
 ter  of  Natural  Resources  and  Scienti-
 fic  Research  be  pleased  ,to  state:

 (a)  the  number  of  employees  kept
 on  the  contingency  establishment  £.om
 947  to  953  in  each  year  in  the  Sur-
 vey  of  India  Department;

 (b)  the  number  who  are  in  conti-
 nuous  service  for  over  two  years;

 (c)  whether  it  is  a  fact  that  the
 Finance  Ministry  had  notified  in  949
 that  the  contingency  staff  working
 along  with  the  regular  employees  for
 a  period  of  five  years  and  above  be
 made  regular;

 (d)  if  so,  whether  the  same  has  been
 done  in  this  department;

 (e)  if  not,  the  reasons.  therefor:  and.
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 (f)  how  many  are  there  in  eah
 class  who  come  under  the  above:
 category?

 The  Mithister  of  ‘Education  and
 Niturd)  Resources  sid  Scleutific  We-
 search  (Maulana  (Agsd):  (a)  and  (b)..
 A  statement  is  placed  on  the  Table  of

 the  House.  {See  Appendix  ्  anne-
 xure  No.  5l.]

 (c)  Yes,  Sir;  but  no  period  has  been.
 prescribed  for  this  purpose.

 (d)  Yes,  Sir.

 (e)  Does  not  arise.

 (f)  The  following  classes  of  con--
 tingency  paid  staff  have  been  transfer--
 red  to  the  regular  establishment:—

 Grade  I—45
 Grade  II—l4
 Grade  III—8

 Grade  IV—34
 Grade  V—3)

 32

 COMBINED  INTER-SERVICES]  HISTORICAL” SECTION

 595.  Shri  S.  M.  Ghose:  Will  the-
 Minister  of  Defence  be  pleased  to  state:

 (a)  the  number  and  designation  of
 the  personnel  appointed  in  the  Coin-.
 bined  Inter-Services  Historical  Section,
 with  their  pay  and  allowances;

 (0)  the  expenditure  incurred  on  the
 establishment  upto  3lst  March,  ‘1952;

 (c)  the  budget  estimate  for  the  year
 ‘1953-54;  and

 (d)  the  total  estimate  for  the  whole-
 Evoject  of  writing  the  History  of  the-
 Combined  Inter-Services  known  as.
 History  of  Defence  Forces?

 The  Minister  of  Defence  Organiza-
 tion  (Shri  Tyagi):  (a)  A  statement  is
 laid  on  the  Table  of  the  House.  [See-
 Appendix  V,  annexure  No.  52.)

 (b)  The  expenditure  incurred  during
 the  first  year  of  inception  of  the  Sec-
 tion  (i.e.  1946-47)  is  not  available.
 During  1947-48  to  1951-52  and  expendi-
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 ture  of  about  Rs.  23  lakhs  was  incur-
 red.  Ln}

 (c)  Rs.  2:87,  lakhs.  This  includes

 Re,  :54  lakhs  on  account  of  printing
 »@harges  of  nine  volumes  of  the  official
 History  of  World  War  II

 (d)  A  correct  estimate  is  not  possi-
 tble  at  this  stage  but  the  total  outlay

 is  expected  to  be  about  32  lakhs.
 a  ‘

 ScHEDULED  CASTES  IN.  ARMY

 896.  Shri  Veeraswamy:*  Will  the
 -  Minister  of  Defence  be  pleased  to  refer
 ~to  a  supplementary  question  raised  on
 :Sfarred  Question  No.  ‘319,  asked  on

 06th  August,  953  and  state  the  -num-
 Lber  of  Scheduled  Caste  ‘men  who  have

 Oe  eomee
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 been  granted  commissions  in  the
 army?

 The  Minister  of  Defence  Organiza-
 tion  (Shri  Tyagi):  The  information  is
 being  ééliected  and  will  be  haid  on  the
 Table  of  the  House

 ASSAM  ELECTION  TRIBUNAL

 597.  Shri  Amjad  Ali:  Will  the  Minis-
 ter’  of  Law’  be  pleased  to’  state  the
 total  amount  of  the®  expenditure  in
 the  set-up  and  working  to  a  finish  of
 the  Assam  Election  Tribunal?

 The.  Minister  of  Law  and  Ministry
 Affairs  (Shri  Biswas):  Rs.  20.790
 according  to  information  so  far  avail-
 able.  .
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 HOUSE  OF  THE  PEOPLE

 Tuesday,  8th  September,  958

 The  House  met  at  a  Quarter  Past
 Eight  of  the  Clock

 (Mr.  Depury-SpeaAKER  in  the  Chair]

 QUESTIONS  AND  ANSWERS

 (See  Part  I)

 9-23  A.M.

 LEAVE  OF  ABSENCE

 Mr.  Deputy-Speaker:  I  have  to  in-
 form  hon.  Members  that  I  have  receiv-
 ed  the  following  letter  from  Shri  N.
 Rachiah:

 “IT  am  going  to  Switzerland  to
 attend  the  Labour  and  Industrial
 Conference  which  commences  on
 0th  September  1953.  I,  therefore,
 request  the  House  through  you  to
 grant  me  leave  of  absence  for  the
 rest  of  the  session.”

 Is  it  the  pleasure  of  the  House  that
 permission  be  granted  to  Shri  N.
 Rachiah  to  remain’  absent  from  all
 the  meetings  of  the  House  with  effect
 from  the  7th  September,  1953,  till  the
 end  of  the  current  session?

 Hon.  Members:  Yes.

 Leave  was  granted.

 400  PS.

 2756

 ESTATE  DUTY  BILL—Contd.

 Clause  32.—  (Exemptions)

 Mr.  Deputy-Speaker:  Now  the  House
 will  proceed  with  the  further  conside-
 ration  of  the  Estate  Duty  Bill.  Yester-
 day  the  House  was  considering  clause
 32  and  we  thought  that  we  might  be
 able  to  finish  the  clause  and  pass  on
 to  clause  33  also.  I  will  now  request
 the  hon.  Finance  Minister  to  reply.

 Shri  Punnoose  (Alleppey):  What  is
 the  time-limit?

 Shri  U.  M.  Trivedi  (Chittor):  Yester-
 day  I  was  on  my  legs.  I  had  not  finish-
 ed.

 Mr.  Deputy-Speaker:  There  will  be
 an  afternoon  session  today  from  4  P.M.
 to  7-30  P.M.

 Shri  Punnoose:  Sir,  I  submit  it  is
 better  to  sit  upto  8-30  or  9  P.M.  and
 finish  off  the  business  than  sit  up  every
 afternoon.

 Mr.  Deputy-Speaker:  This  must  be
 finished  today.  The  session  will  go
 on  till  the  8th.

 Shri  U.  M.  Trivedi:  Sir

 Mr.  Deputy-Speaker:  Hon.  Member
 has  already  taken  a  lot  of  time.  Now
 ten  minutes  will  be  given  to  him.

 Shri  U.  M.  Trivedi:  I  was  speaking
 about  exemption  clause  yesterday  and
 I  had  drawn  the  attention  of  the  hon.
 Finance  Minister.........
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 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  may  wait  a_  little;  let  the  noise
 subside.

 Shri  U.  M.  Trivedi:  Speaking  on  this
 exemption  clause  I  had  pointed  out,
 as  Mr.  More  and  several  other  Mem-
 bers  had,  suggested,  that  the  cattle
 which  are  meant  for  agricultural  puc-
 poses  may  be  exempted  and  _  that
 exemption  must  be  embodied  in  part
 (८)  but  at  the  same  time  I  had  sug-
 gested  that  care  must  be  taken  to  see
 that  this  word  ‘cattle’  is  not  amplified
 to  include  race-horses  or  horses  pur-
 chased  for  the.  purposes  other  than
 agriculture.  I  do  not  know  what  the
 ‘Finance  Minister  will  have  to  say
 about  it..  but  I  had  suggested  that  Sec-
 tion  60  of  the  Civil  Procedure  Code

 vmay  be  kept  in  view  in  defining  what
 cattle  should  mean.

 The  other  exemption  that  is  laid
 down  in  part  (e)—‘“wearing  apparel,
 but  not  including  any  precious  or  semi-
 precious  stones  or  ornaments  worked
 or  sewn  into  the  wearing  apparel”  has
 next  to  be  considered.  Nobody
 grumbles  about  the  exclusion  of  pre-
 cious  or  semi-precious  stones  or  orna-
 ments  worked  or  sewn  into  the  wearing
 apparel.  If  there  are  rich  persons  who
 are  used  to  do  such  things,  they  should
 not  be  given  any  benefit  of  this  ex-
 emption.  But  I  would  very  respectful-
 ly  submit  that  precious  ornaments
 which  are  very  necessary  and  which

 ‘are  a  very  essential  feature  of  the
 jadies  for  everyday  wuse—generally
 ‘women  of  our  place  insist  upon  wear-
 ing  a  particular  ornament—must  al-
 ways  be  exempted  as  have  been  ex-
 empted  in  Section  60  of  the  Civil
 Procedure  Code.  So,  in  this  wearing
 apparel  clause,  I  would  suggest  that
 the  hon.  Finance  Minister  may  take
 note  of  it  that  this  also  may  be  ex-
 empted.

 Iam  at  one  with  those  friends  who
 have  said  that  this  exemption  provided
 under  part  (i)  should  go.  This  says:

 “drawings,  paintings,  photo-
 graphs,  prints,  manuscripts  and
 any  other  heirloom,  not  falling
 within  clause  (h),  which  are  re-
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 tained  in  the  family  of  the  deceas-
 ed  and  are  not  intended  for  sale;”

 The  difficulty  in  this  case  will  arise
 that  initially  they  may  not  be  intended
 for  gale,  but  the  value  is  not  specified.
 A  time  may  come  when  temptations
 may  be  greater,  when  the  need  of  the
 family  would  be  greater,  and  under
 those  circumstances,  those  who  have
 inherited  it  and  though  the  _  inherit-

 ance  would  have  been  probably  bona
 fide  in  the  beginning,  as  their  heirloom,  ,
 —they  may  like  to  dispose  of  them
 and  raise  large  sums  of  money.  One
 never  knows  what  the  value  of  an  heir-
 loom  may  be.  Mr.  Nayar  described
 yesterday  that  in  Travancore,  Rajahs
 and  Maharajahs...

 Mr.  Deputy-Speaker:  I  will  suspend
 the  House  for  half  an  hour  if  this  state
 of  affairs  continues.  It  is  regrettable
 that  in  spite  of  my  repeated  requests,
 hon.  Members  go  on  talking  here.  They
 may  as  well  go  to  the  lobby  if  they  do
 not  care  to  listen  to  what  is  going  on
 in  the  House.  I  will  point  out  in-
 dividual  Members  if  they  go  on  talk-
 ing  here.  I  will  ask  them  to  kindly
 ciear  out  of  this  House.

 Shri  C.  Bhatt  (Broach):  May  I  sense
 the  proceedings  of  the  House?  My  feel-
 ing  is  that  we  have  discussed  thi3
 yesterday.  discussed  it  threadbare-
 and  fibre-bare.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  cannot  talk  here.  He  can  go  out  or
 he  can  ask  for  a  closure.  This  is  not
 the  way  in  which  he  ought  to  disturb
 the  House—by  merely  talking.  He  has
 no  right  to  do  so.  The  hon.  Member
 will  realise  that  he  has  no  right  to
 obstruct  the  proceedings  of  the  House.“
 It  is  open  to  him  to  say  that  he  moves
 for  a  closure.  But  this  is  not  ,he
 way  to  reply.

 Shri  U.  M.  Trivedi:  Sir,  I  was  only
 suggesting  that  this  exemption  provid-
 ed  under  part  (i)  may  be  deleted.  The
 reason  for  suggesting  this  is,  though
 you  may  not  have  crowns  as  described
 by  Mr.  Nayar,  certainly  we  have  no
 definition  of  what  an  heirloom  is.  Some
 people—Maharajahs  and  others—keep
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 in  their  family,  from  generation  to
 generation,  precious  jewels  consisting
 of  big  kantas,  nice  ornaments,  worth
 about  lakhs  of  rupees;  these  cannot  be
 exempted.  We  cannot  grant  them
 exemption  for  the  purpose  of  availing
 themselves  of  the  benefit  thereof  when
 the  necessity  so  arises.  We  have  no
 clause,  whatsoever,  as  we  have  in  part
 (h),  under  which  the  rich  man  will
 certainly  hand  it  over  to  the  Govern-
 ment  of  the  day  if  he  intends  io  sell
 it.  If  that  provision  is  there,  there
 will  be  no  harm  in  having  the  heir-
 loom.  But  ultimately  we  may  mcke
 use  of  it  and  if  it  is  only  the  proviso
 that  is  added  there,  it  will  only  apply
 to  the  disposal  at  the  time  of  the  suc-
 cession  when  we  may  have  no  inten-
 tion  whatever  to  buy  them.  There-
 fore,  I  will  suggest  that  this  clause
 must  go.

 Then,  about  the  sub-clause  (2).
 This  clause,  if  I  remember  aright,  is
 practically  in  the  same  language  as  in
 the  original  Bill  before  it  went  to  the
 Select  Committee.  At  that  time  we
 had  discussed  that  prpvision,  and  we
 were  quite  vague  about  what  exemp-
 tions  could  be  granted  by  the  Govern-
 ment.  It  will  give  vast  powers  in  the
 hands  of  the  Government  to  act  in  a
 very  arbitrary  manner.  That  was  the
 reason  why  all  the  various  clauses  in
 this  provision  were  put  down.  Under
 these  circumstances,  no  need  remains
 for  still  continuing  this  sub-clause  (2).
 If  we  do  not  want  to  differentiate  be-
 tween  citizen  and  citizen,  there  is  no
 object  in  keeping  sub-clause  (2)  as  it
 is.  I  therefore  submit,  Sir,  that  this
 sub-clause  (2)  must  also  go.

 The  Minister  of  Finance  (Shri  C.  D.
 Deshmukh):  A  very  large  number  of
 amendments’  have  been  moved  under
 this  clause  suggesting  either  increases
 in  the  value  allowed  in  respect  of
 various  items  or  additions  in  respect  of
 certain  items  to  the  list  of  exemptions
 or  omission  of  some  of  these  exemp-
 tions.  This  is  one  of  those  matters  on
 which  it  is  very  difficult  to  generalize
 if  one  considers  each  exemption  in-
 dividually.  Undoubtedly  there  is  a
 good  deal  to  be  said  for  and  against,
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 but  as  I  said  before,  one  has  to  take
 a  comprehensive  view  of  the  matter.
 Before  I  proceed  to  deal  with  the  argu-
 ments,  I  should  like  to  deal  with  the
 point  which  was  raised,  I  think,  by
 the  last  speaker  that  some  of  the  Gov-
 ernment  amendments  are  out  of  order
 because  they  violate  certain  conven-
 tions.  I  am  under  the  impression,  Sir.
 that  so  far  as  Government  is  concern-
 ed,  the  opportunity  should  constantly
 bd  taken  to  improve  the  Bill  if  pos-
 sible,  especially  a  complicated  icgisla-
 tion  of  this  type.  Therefore,  I  think  a
 rigid  adherence  to  any  convention,
 even  if  there  is  such  a  convention  on
 which  point  I  have  no  ruling  from  the
 Chair,  is  not  necessary  but  I  say  even
 if  there  is  a  convention,  I  think  it  is  in
 the  public  interest  that  Government
 should  take  the  opportunity  of  movine
 amendments  beyond  what  they  have
 agreed  to  in  the  Select  Committee.  It
 sometimes  happens  to  the  liking  of
 certain  hon.  Members;  and  sometimes
 it  happens  to  the’  dislike  of  certain
 uther  hon.  Members.  There  are
 instances  where  I  have  yielded  to  sug-
 gestions  made  in  the  general  discussion
 and  I  have  suggested  amendments.  If
 all  these  amendments  were  to  be  bar-
 red,  I  think  there  would  be  serious
 interference  with  the  proper  considera-
 tion  of  the  Bill.

 Now,  Sir,  as  I  said,  the  problem  has
 to  be  viewed  with  reference  to  certain
 basic  or  relevant  considerations.  To  my
 mind,  these  are  of  two  kinds:  one  is
 the  maximum  exemption  limit  to  be
 prescribed  in  the  Bill  and  the  second
 is,  the  exemptions  for  various  other
 concessions  already  given  in  the  Biil.
 As  things  stand,  the  maximum  exemp-
 tion  limit  prescribed  is,  as  the  House
 knows,  Rs.  75,000.  I  do  not  refer  to
 any  possible  amendment  of  it  although
 I  have  foreshadowed  a_  consideration
 of  that  matter  arising  out  of  the  dis-
 tinction  said  to  have  been  miade  to
 the  prejudice  of  other  Hindu  undivided
 family  or  Mitakshara.  Now,  whatever
 our  exemption  limit  may  be,  for  the
 purposes  of  this  argument  it  might  be
 convenient  to  treat  it  as  Rs.  75,000  for
 those;  other  than  Hindu  undivided
 families.  The  limit  in  the  United
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 Kingdom  is  Rs.  27,000.  In  Ceylon  it  is  Rs.
 20,000;  in  Australia  it  is  the  equivalent
 of  Rs.  30,000.  It  is  true  that  the
 United  States  of  America  has  a  higher
 limit,  but  it  will  be  readily  admitted
 that  the  conditions  there  are  so  dif-
 ferent  from  those  prevailing  in  this
 country  that  we  cannot  institute  any
 kind  of  valid  comparison.

 Now,  Sir,  the  additional  exemptions
 which  we  have  already  provided  for
 amount  to  Rs.  5,000  under  clause  9  (2)
 and  Rs.  16,500  under  the  various  sub-
 clauses  of  clause  32.  Then  of  course
 there  are  other  exemptions  such  as
 books  not  intended  for  sale,  household
 articles,  works  of  art,  etc.  Then  there
 is  a  provision  of  Rs.  5,000  for  each  de.
 pendent  female  relative,  exemption  for
 insurance,  for  advance  payments  made
 on  account  of  the  estate  duty—that  is
 a  new  exemption—subject  to  a  maxi-
 mum  of  Rs.  50.000.  The  net  effect  of
 these  is  that  except  for  a  small  amount
 leviable  on  account  of  the  principle  of
 aggregation  which  we  shall  come  to  in
 clause  33,  the  duty  payable  will  really
 not  be  onerous  on  properties  between
 say  rupees  one  lakh  and  Rs.  l4  lakhs.
 In  all  conscience  they  will  be  amounts
 that  could  be  paid  without  any  serious
 inconvenience  and  in  addition  I  think
 there  is  a  clause—No.  68—where  we
 allow  easy  instalments  to  pay.

 Now,  the  consideration  that  seems
 to  have  influenced  certain  hon.  Mem-
 bers  in  urging  further  exemptions  is
 that  there  might  be  harassment  to  the
 assessees.  I  say  that  whatever  limit
 you  might  impose  there  is  bound  to  be
 a  certain  amount  of  “harassment”.
 When  you  are  trying  to  find  out  whe-
 ther  all  these  articles  amount  to  Rs.
 5,000  or  Rs.  i0,000  or  Rs,  2,500  the
 harassment  is  bound  to  be  there,  and,
 therefore,  it  should  be  the  objective  of
 the  administration  to  ensure  that  it  is
 generally  carried  on  in  such  a  way  as
 to  avoid  any  avoidable  harassment.
 But  my  point  is  that  you  cannot  meet
 the  difficulty  merely  by  raising  the
 limits.  That  drives  you  to  the  logical
 ennclusion  of  removing  the  limits  al-
 together  and  if  you  remove  all  the
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 hmits  then,  I  submit,  that  would  make
 a  hash  of  the  whole  of  this  pattern  of
 levy  of  estate  duty.  You  might  as  well,
 sive  up  the  attempt  to  levy  an  estate
 duty.  ,

 Therefore,  all  these  matters  were
 considered  from  one  point  of  view:  in
 a  kind  of  ordinary  or  common  house-
 ho!d  what  is  the  likely  aggregate  value
 o;  certain  things  like  household
 utensils,  books  and  so  on  and  in  the
 majority  of  cases  the  return  would  be
 accepted.  Judging  from  the  circum-
 stances  of  the  assessee  if  the  return  of
 household  utensils  comes  to  about  Rs.
 2,000,  I  do  not  suppose  the  adminis-
 trative  officers  would  put  themselves  to
 the  trouble  of  finding  out  whether  it
 is  Rs.  2,000  or  Rs.  2,500.  In  other
 words  it  would  always  involve  a
 matter  of  judgment  and  that  judgment
 can  only  come  with  experience.  That
 judgment  cannot  come  with  any  rigid
 statutory  limits.

 The  danger  of  removing  the  limits
 altogether  is  that  only  those  whom  we
 do  not  want  to  escape  will  escape.  I
 have  seen  hung  on  the  walls  of  some
 wealthy  persons  carpets  which  they
 proud!y  inform  me  cost  Rs.  15,000  and
 if  one  were  to  say  a  carpet  is  a  part  of
 furniture  or  the  furnishings  of  a  house,
 one  can  imagine  that  if  only  four  walls
 of  one  room  are  covered  with  Persian
 carpets  you  may  easily  make  a  differ-
 ence  of  Rs.  50,000,

 Therefore,  it  would  be  most  dange-
 rous  on  this  specious  over-stated  and
 over  simplified  plea  of  harassment  that
 there  should  be  no  limit.  I  do  not
 think  that  is  a  solution  out  of  the
 difficulty.

 Now  among  the  most  persistent
 additional  concessions  asked  for  is  the
 demand  for  exempting  a  dwelling
 house.  Now,  Sir,  some  Members  have
 shown  moderation  and  have  indicated
 a  limit.  Others  have  indicated  no  limit
 and  one  at  least  referred  to  a  dwelling
 house  or  houses.  Now,  Sir,  a  dwelling
 house  could  be  worth  Rs.  0  lakhs  or
 Rs.  20  lakhs  and  indeed  if  a  house  were
 to  be  exempted  the  tendency  would  be
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 to  lock  up  more  and  more  capital  in
 houses.

 Now,  if  we  take  a  small  limit  like
 Rs.  25,000  then  the  question  that  arises
 for  consideration  is:  is  it  likely  that
 a  person  who  owns  a  house  worth
 Rs.  25,000  will  have  also  other  pro-
 perty  worth  more  than  Rs.  50,000  and
 therefore  he  stands  the  risk  of  being
 assessed.  I  say  that  usually  he  will
 be  a  person  of  small  means  and  he
 would  come  under  some  kind  of  ex-
 emption  limit.  In  any  case,  if  that  is
 not  so  and  if  he  has  some  extra  cash,
 that  is  to  say  some  other  asset  hesides
 a  house,  then  the  bottom  drops  out  of
 the  argument.  The  argument  is  that

 a  poor  man  will  have  to  sell  his  house,
 he  may  have  no  other  property  and
 therefore  he  may  be  driven  out  of  his
 house.  But  if  it  is  a  smal!  house  then
 the  gap  between  that  and  the  exemp-
 tion  limit  is  so  large  that  there  will
 be  other  property  out  of  the  proceeds
 of  which  or  out  of  the  income  of  which
 in  easy  instalments  the  estate  dutv
 could  be  paid

 Mr.  Deputy-Speaker:  If  it  is  an  an-
 cestral  house  worth  Rs.  25,000  and
 lands  worth  Rs.  30,000,  what  will
 happen?  He  will  have  to  sell  the
 house  and  the  only  lands  he  has  got.

 Shri  Barman  (North  Bengal—Reserv-
 ed—Sch.  Castes):  This  is  the  very
 point  I  wanted  to  make,  but  I  had  no
 opportunity  to  speak.  Supposing  it  is
 only  an  ancestral  house  that  is  the
 property,  in  a  part  of  which  the  de-
 cendants  live  and  part  of  it  is  rented.
 These  are  the  cases  of  hardship.

 Shri  C.  D.  Deshmukh:  The  total  duty
 would  be  so  low  that  it  ought  to  be

 paid  out  of  current  income.

 Shri  Gadgil  (Poona  Central):  Easily.
 Shri  C.  D.  Deshmukh:  In  eight

 annual  instalments  they  might  have
 to  pay  a  few  rupees  which  can  easily
 be  set  aside  for  satisfying  the  minimum
 and  moderate  demands  of  the  State
 for  the  common  good.

 Then  again  I  would  ask  the  House  to
 hold  its  soul  in  patience  so  to  speak,
 because  if  some  change  were  to  be
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 made  in  the  exemption  limit  it  would
 cover  much  more  than  a  house,  it  might
 cover  any  other  property.  That  point
 is  still  to  be  decided.  So,  I  do  nut
 think  that  this  issue  ought  to  be  pressed
 at  this  stage,  although  I  admit  that
 once  you  don’t  press  it  this  is  gune
 so  far  as  clause  32  is  concerned  and
 they  would  just  have  to  take  a  chance
 in  regard  to  the  total  exemption  limit.
 There  is  also  the  question  of  rates.

 Those  two  important  matters  are  still
 open  for  discussion.

 Now,  Sir,  it  has  been  urged  that
 some  exemption  should  be  given  in
 respect  of  cattle.  Here  the  considera-
 tion  that  influenced  us  was  the  ad-
 ministrative  difficulty  of  trying  to  add
 up  a  part  of  value  of  all  kinds  of
 agricultural  implements,  ploughs  and
 harrows  and  things  like  that.  If  it  is
 a  thing  that  can  be  valued  and  that
 has  a  market  rate,  then  the  matter
 could  be  attended  to  administratively.
 I  think,  Sir,  the  analogy  of  section  60
 of  the  Civil  procedure  Code  is  some-
 what  misleading.  There  it  is  a  ques-
 tion  of  taking  away  the  whole.  You
 attach  it  with  the  prospect  of  sale  in
 satisfaction  of  some  decree  or  other
 and  that  decree  might  devour  most  of
 the  sale  proceeds,  whereas  in  this

 case—and  these  must  only  be  mar-
 ginal  cases—the  actual  duty  payable
 will  be  only  a  very  small  fraction  of
 the  total  property.  Therefore,  Sir,
 again  without  meaning  to  import  any
 lack  of  sympathy  for  the  affairs  of

 agriculturists,  I  think  an  amendment  of
 this  kind  would  be  misconceived.

 Then  there  is  an  important  demand
 for  exempting  amounts  invested  tn  new
 industrial  concerns  and  the  example  of
 Pakistan  has  been  quoted  in  favour
 of  granting  such  exemptions.  An  ap-
 peal  to  the  cupidity  of  the  Finance
 Minister  has  been  made  that  for  a
 small  lay-out  it  might  be  possible  to
 secure  a  very  big  expansion  in  industry.
 Now  it  is  not  as  if  concessions  have
 not  already  been  made  to  industries.  I
 deed,  the  charge  against  the  Finance
 Minister  from  certain  sections  of  the
 House  is  that  already  too  many  con-
 cessions  have  been  granted  and  that
 they  have  not  been  attended  with  any
 satisfactory  response.  Now,  in  this
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 matter  it  is  a  question  of  judgement
 as  to  where  exactly  an  inducement  has
 failed  and  that  too  would  depend  on
 the  changing  circumstances  of  the  case,
 and  it  seems  to  me  proper  not  to  im-
 port  into  the  measure.  which  is  in-
 tended  to  be  permanent,  something
 which  has  a  topical  interest,  something
 that  will  promote  industrial  activities
 for  the  time  being.  Maybe,  circum-
 stances  might  change  and  one  might
 be  sorry  that  one  has  _  promoted
 excessive  industrial  expansion  to  the
 prejudice  of  the  public  sector.  That
 amendment  has  to  be  taken  note  of
 by  anyone  who  has  an  eye  on
 planning.

 I  referred  to  concessions  already
 given.  There  is  the  special  deprecia-
 tion  allowance  which,  Sir,  is  very  libe-
 ral.  Then  there  is  exemption  from
 tax  upto  6  per  cent  of  the  income  anu
 there  is  the  new  clause  which  the
 House  passed  last  time—clause  56A  in
 the  Income-tax  Act—which  exempts
 from  corporation  tax  the  profits  earned
 by  companies  through  investments  in
 certain  specified  industries.  Therefore,
 Sir,  I  do  not  think  that  a  case  has  been
 made  out  for  incorporation  of  a  con-

 cession  in  this  Bill  and  I  think  it
 would  be  wrong  to  accept  a
 vrinciple  of  this  kind,  because  once
 you  accept  it,  then  the  law  should
 be  so  framed  as  to  encourage  some-
 ining,  and  give  positive  incentive  to
 something.

 Then  our  argument  in  regard  to  pub-
 lic  charities  also  would  lose  some  force.
 We  saythatthis  isa  coldand  calcu-
 latea  levy  of  duty  on  estates  on  death
 and  we  are  not  very  much  concerned
 with  any  kind  of  industrial  incentives
 or  any  kind  of  social  reforms  like  inter-
 caste  or  inter-communal  marriages.

 These  matters  are  not  really  germane
 to  the  scope  of  this  Bill.  But  I  would  ike
 tw  say  this  that  we  are  now  legislating

 this  perhaps  a  year  ahead  of  the  re-
 ceipt  of  the  recommendations  of  the
 Taxation  Enquiry  Commission,  and  I
 have  no  doubt  that  they  will  devote
 some  thought  to  the  Estcte  Duty  if  and
 von  owe  pass  th  {  bring  iv
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 into  operation  as  the  other  forms  of
 taxation.  Now  they  will  be  in  a  po-
 sition  of  advantage  in  making  recom-
 mendations  because  they  will  have
 surveyed  the  whole  field  of  taxation
 and  if  from  their  broad  perspective
 they  feel  that  some  change  of  this  kind
 should  be  made  in  the  Estate  Duty
 legislation,  that  it  will  be  open  to
 Government  to  promote  such  an  amend-
 ment  and  of  course  the  House  can
 then  consider  it  with  the  advantage  of
 the  observations  of  an  expert  body  on
 that  subject.  हु

 Then  there  are  amenaments  which
 seek  to  exempt  savings  from  provident
 fund  of  employees.  That,  Sir,  seems
 to  be  a  discrimination  on  certain  forms
 of  citizens  as  against  those  who  make
 their:  savings  from  business,  vocation,
 etc.

 Then  there  was  a  demand  voiced  by
 many  Members  for  raising  the  ex-
 emption  from  insurance  from  Rs.  5,000
 to  a  higher  figure.  There  is  anothcr
 concession  on  account  of  insurance  in
 the  next  clause  which  goes  up  tv
 Rs.  50,000.  It  makes  sure  that  the
 estate  duty  will  be  paid.  Here  as  in
 the  case  of  provident  funds  it  will  be
 dificult  to  distinguish  one  class  of.
 saving  from  another.  Again,  one  has
 to  resist  the  temptation  of  trying  to
 give  inducement  to  something  through
 the  channel  of  this  legislation.

 Then  there  was  a  reference  to  tim-
 ber.  Now,  in  spite  of  what  the  hon.

 Member—he  is  not  here  now-—has
 moved,  I  do  not  think  that  conditions
 are  entirely  different  here  from  those
 in  the  U.  छू,  and  with  the  abolition
 of  the  zamindaris  most  of  the  timber
 belongs  to  Government  already  and

 that  is  irrespective  of  the  problem  of
 soi]  erosion  to  which  a  reference  was
 made.  That  problem  will  have  to  be
 handled  on  a  much  vaster  scale  and
 not  through  this  petty  amendment  in
 regard  to  exemptions  under  the  Estate
 Duty  Bill.

 -Then,  Sir,  I  come  to  the  suggested
 amendments,  so  to  speak,  in  the
 opposite  direction.  First,  I  must  refer
 to  the  artful  reference  of  Shri  द  P.
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 Nayar to  my  craftiness. He  is  not  here
 now.  Frankly  [  don't  even  remember
 whether  l  was  even  present  in  the  Se-
 lect  Committee  at  the  time  this  parci-
 cular  sub-clause  was  introduced,  be-
 cause  as  you  are  aware,  it  was  not
 possible  for  me  to  attend  every  meet-
 ing  on  account  of  my  other  equally
 pressing  official  preoccupations,  and  I
 think  this  clause  dates  from  the  date
 of  the  Selection  Committee.  Therefore,
 since  the  ,hon.  Member  has  given  no
 notice  of  amendment,  if  there  is  any
 craftiness,  well  he  is  a  participator  in
 it,  and  his  motives  may  be  quite  dif-
 ferent  from  mine.  In  spite  of  all  this,
 i  have  given  some  thought  to  this  mat-
 ter  of  heirloom.  So  far  as  the  U.  K.
 Act  is  concerned,  there  is  a  treasury
 certificate  that  is  necessary  before  the
 advantage  of  exemption  can  be  taken.
 (t  is  based  on—I  have  not  got  the
 uumber  of  the  clause  here—  but  there
 are  provisions  in  the  U.  K.  Act  where-
 in  it  is  stated  that  the  satisfaction  of
 the  Treasury  is  necessary  in  both  cases,
 As  the  House  knows,  we  have  pro-
 vided  for  conditions  and  rules  in  part
 (h)  and  I  am  myself  inclined  to  think
 ihat  a  similar  provision  ought  to  have
 been  made  in  part  (i).  I  Was  under  the
 impression  that  the  hon.  Member's
 amendment  454  had  reference  to  this,
 but  I  see  eye  to  eye  with  him  because
 it  refers  to  (i)—he  did  not  do  that  be-
 fore!

 Mr.  Deputy-Speaker:  But  it  is  the
 small  (i).

 Shri  0.  D.  Deshmukh:  It  looks
 equally  clearly  and  ig  reinforcecg  by
 glasses.  If  that  amendment  could  be
 transferred  to  this  clause,  I  think  it
 would  be  appropriate  and  7  am  in-
 clined  to  accept  it.

 I  would  suggest  this  wording  or
 page  20  LO

 Shri  K.  हू,  Basu  (Diamond  Harbour):
 My  amendment  is  No.  454.

 Shri  C.  D.  Deskmukh:  I  would  sug-
 gest  this  wording:

 In  page.  20,  line  3,  after  “deceased”
 insert  “and-are  dealt  with  or  disposed
 of  in-accordance  with  such  conditions
 as  the  Board  may  prescribe”.
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 I  would  hand  over  this  form  of
 the  amendment  to  the  Secretary.

 If  the  hon.  Member  is  content...-..

 Shri  K.  K.  Basu:  I  could  not  fol-
 low  your  language.

 Mr.  Deputy-Speaker:  In  page  20,
 line  3,  after  “deceased”  insert  “and
 are  dealt  with  or  disposed  of  in  ac-
 cordance  with  such  conditions  ag  the
 Board  may  prescribe”.

 Shri  S.  s.  More  (Sholapur):  May  I
 ask  a  further  question  of  the  hon.
 the  Finance  Minister?  Does  he  not
 propose  to  prescribe  any  saving  limit
 with  regard  to  these  “drawings,  paint-
 ings,  photographs  etc.”?  We  have
 been  pleading  as  a  matter  of  fact.....

 Shri  C.  D.  Deshmukh:  When  the
 hon.  Member  asks  “Does  he  not  wish
 to  prescribe”  |  take  it  that  he  means
 prescribe  by  rules.

 Shri  S.  S.  More:  I  shall  be  content
 if  any  saving  limit  is  prescribed  by
 rules,

 Shri  C.  D.  Deshmukh:  Really  thts
 clause  arose  out  of  thc  recognition  of
 a  fact  that  many  families  have  their
 great-grandfathers’  photographs  Ur
 pictures.  However  valuable  it  may
 be  from  the  point  of  view  of  the
 family,  it  has  no  real  value.  And.  it
 was  this  kind  of  heir-loom  ‘that  we-had
 in  mind  and  not  crowns:  of  princes.
 In  any  case  crowng  of  princes  cannot
 be  passed  on  as  _  heir-looms;:  they  must
 we  passed  on  to  Rulers  who  are  re
 cognised  ag  such.  [«do  not  see  there
 jis  any  danger.....-..  ‘at

 Shri  5.  S.  More:  :I.am:not.  emphasis-
 ing  the  word  heir-loom.  ‘I  am.  refer-
 ring  to  the  drawings,  paintings,  etc.

 Shri  C.  D,  Deshmukh:.  I  refer  to
 all  of  them.  I  first  referred  to  the
 great-grandfather’s  photograph  ard
 then  to  the  crown.  =

 ‘Mr.  Deputy-Speaker:  The  hon.
 Member,  Mr.  More,  evidently  wants
 that  some  pecuniary,  limjt,  may  be
 prescribed.



 2769  Estate  Duty  Bill

 Shri  0.  D.  Deshmukh:  No  one  has
 suggested  any  amendment  to  this
 clause  originally.  Mr.  Basu  now  says
 that  his  amendment  is  to  this  clause.
 I  have  accepted  it.  Now  certain  hon.
 Members  suggest  a  ceiling.  I  do  not
 think  we  can  go  on  amending  it  like
 this.  Then  there  will  be  another  de-
 bate  as  to  the  adequacy  of  the  ceil-
 ing.  I  have  not  come  here  with  my
 thoughts  made  up  as  to  what  the
 ceiling  should  be.  All  this  should  be
 kept  within  moderate  scales,  so  that
 one  should  not  encourage  the  ten-
 dency  to  keep  valuable  things  as  heir-
 looms.  But  I  did  not  come  with  any
 kind  of  formulation  of  principle  with
 regard  to  ceilings.

 Then  there  was  an  observation  by
 Shri  Mishra.  He  used  the  strange
 argument  that  if  you  want  to  give
 at  all,  give  liberally;  otherwise  don’t
 give.

 Shri  Gadgil:  Accept  the  latter.

 Shri  C.  D.  Deshmukh:  I  am  always
 for  moderation  which  apparently  is
 quite  unfamiliar  to  Mr.  Mishra.
 Therefore  I  cannot  see  the  validity  of
 that  particular  argument.  In  other
 words  there  must  be  readiness  to  ap-
 ply  one’s  mind  to  a  difficult  situation.
 One  cannot  merely  say  yes  or  no,  or
 black  or  white.  There  are  various
 shades  of  grey.  There  is  a  sort  of
 golden  mean.  And  that  is  what  we
 have  tried  to  attain  here  in  connec-
 tion  with  this,  one  of  the  most  diffi-
 cult  of  clauses  in  thig  Bill.

 Then  there  is  only  one  more  point,
 and  that  ig  this  question  of  public
 charities.  That  ground  has  largely
 been  traversed  and  I  am  sorry  to
 have  to  disagree  with  severai  hon.
 Members.  They  are  in  the  habit  of
 appealing  to  my  “open  mind”.  I  do
 not  claim  to  have  an  open  mind  on
 matters  on  which  the  pros  and  cons
 have  been  stated  ad  nauseam  in  pre-
 vious  discussions.  And  after  giving  all
 possible  thought  40  this  I  have  come
 to  the

 canbe  the

 that  one  cannot  en-
 tirely  9८७

 eS
 tile  position  that  no  mat-

 ter  what  thy  fhappen  to  the  public
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 sector  or  to  social  welfare  through
 State  organisations,  charities  should  be
 allowed  to  be  unrestrained  and  un-.
 limited.
 0  AM.

 Shri  Altekar  (North  Satara):  I
 have  not  said  unlimited,  but  to  the
 extent  of  five  per  cent.

 Shri  C.  D.  Deshmukh:  And  _  then
 hon.  Members  have  indulged  in  a
 false  analogy  of  section  5B  of  the
 Income-tax  Act.  That  relates  to  annual
 income,  and  every  year  a  man  may
 give  to  charity.  What  we  say  here
 is  till  six  months  of  his  death  he  can
 go  on  giving  to  charity.  Hon.  Mem-
 bers  spoke  as  if  by  merely  refusing  to
 sccept  this  amendment  the  gates  of
 charity  are  for  ever  now  barred  and
 the  stream  of  charity  is  for  ever  dam-
 med.  That  is  not  so.  All  that  we  are
 concerned  with  is  gifts  made  within
 six  months  of  death.  And  for  that
 we  have  made  a  small  provision.  I
 think  that  is  ample.  It  is  hardly
 worth  while  to  refer  to  the  fact—be-
 cause  hon.  Members  must  have  it  in
 their  minds—that  the  State  is  gradu-
 ally  increasing  its  own  field  of  social
 welfare.  For  the  first  time  a  provision
 of  rupees  four  crores  has  been  made
 for  the  aid  of  just  the  type  of  charit-
 able  organisations  as  the  hon.  Mem-
 ber  must  have  had  in  his  mind—non-
 official  organisations.  Wherever  there
 is  famine  or  distress  caused  by  famine
 or  floods,  as  the  House  is  aware  from
 questions  asked  every  day  there  is  al-
 ways  an  expectation  that  the  Central
 Government  on  humanitarian  consi-
 derations  and  irrespective  of  any
 constitutional  thought  would  rush  to
 the  rescue  of  the  stricken  population.
 And  that  responsibility  has  so  far  al-
 ways  been  accepted  by  the  Centre  in
 accordance  with  certain  formulae  the
 only  object  of  which  is  to  ensure  that
 extravagant  claims  are  not  made.
 That  is  to  say  it  is  a  kind  of  partner-
 ship  on  a  sharing  basis  which  is  the
 best  safeguard  to  avoid  any  extrava-
 gant  claim.  Then  there  is  the  talk  of
 providing  Rs.  50  crores  for  unemploy-
 ment  relief.  How  is  the  Centre  to  dis-
 charge  all  these  responsibilities  if  {t
 has  also  to  succour  the  States  in  the
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 execution  of  their  plans  and  yet  at
 the  same  time  accept  the  position  that
 any  one  who  wants  to  subtract  pro-
 perty  from  the  liability  to  pay  duty
 should  on  the  ground  of  charity  be  al-
 lowed  to  do  so?  You  cannot  run
 these  two  steedg  at  the  same  _  time.
 Therefore  I  think  the  provision  we
 have  made  ig  adequate.

 I  think  I  have  dealt  with  most  of
 the  points  that  I  have  noted  down  in
 the  course  of  the  debate,  and  apart
 from  my  own  amendments  I  oppose
 all  the  other  amendments  except  the
 one  we  have  agreed  upon  in  regard
 to  part  (i).

 Shri  B.  P.  Sinha  (Monghyr  Sadr
 cum  Jamui):  What  about  agricultural
 land?

 Shri  C.  9,  Deshmukh:  What  I  said
 about  house  really  applies  to  agricul-
 tural  land  also  in  view  of  the  obser-

 vation  that  fell  from  you,  Sir.  What
 we  are  concerned  with  is  the  vast
 majority  of  cases  where  land  fetches
 a  good  sum.  If  a  land  ig  fetching
 Rs.  35.000  an  acre  the  income  must
 be  Rs.  1,000  a  year.  Therefore  out

 of  that  income  the  Estate  Duty  can
 be  paid.  But  if  the  income  is,  say,
 Rs.  300  as  #  is  in  your  unfortunate
 part  of  the  country,  Sir,  in  that  case
 we  will  find  that  it  will  easily  come
 within  the  exemption  limit.

 Shrimati  Sushama  Sen  (Bhagalpur
 South):  What  about  my  amendment
 to  exempt  one  residential  house?

 Mr.  Deputy-Speaker:  He  hag  been
 replying  to  that  point.

 Shrimati  Sushama  Sen:  The  Fin-
 ance  Minister  said  he  will  consider
 moderate  demands:  I  think  this  is
 a  moderate  demand.  Because  we  are
 not  askirg  for  exemption  of  residential
 houses  costing  lakhs.  The  house  of
 an  ordinary  middie  class  family  which
 ig  now  assessed  at  one  lakh  was
 worth  only  Rs.  25,000,  originally.
 Really  speaking,  it  will  be  very  hard
 for  ordinary  middle  class  people.  I
 press  my  amendment.  That  ig  the
 only  thing  that  the  middle  classes
 would  like  to  have.
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 Shri  C.  D.  Deshmukh:  I  can  only
 say  that  any  reference  to  lakh  shows
 lack  of  moderation.

 Shri  H.  G.  Vaishnav  (Ambad).
 The  Finance  Minister  has  not  replied
 to  my  amendment  regarding  the  pos-
 sibility  of  exemption  of  ex-Rulers
 from  estate  duty.  No  _  clarification
 hag  been  made  regarding  that.

 Shri  0.  D.  Deshmukh:  I  do  not  think
 the  hon.  Member  was  present  the

 ‘other  day  when  I  replied  to  that
 point.  It  was  raised  by  one  of  the
 Members  and  I  said  that  there  is  no
 exemption.

 Dr.  M.  M.  Das  (Burdwan—  Reserve?
 —Sch.  Castes):  On  a  point  of  clarif-
 cation.  The  hon.  Minister  said  that

 so  far  as  Dayabhaga  families  were
 concerned.  the  exemption  limit  of  Rs.
 75,000  is  not  going  to  be  increased.

 Dr.  C.  D.  Pande  (Naini  Tal  Distt.
 cum  Almora  Distt—South  West  cum
 Bareilly  Distt.—North):  It  will  be
 considered  later.

 Mr.  Deputy-Speaker:  The  hon.
 Member  will  kindly  wait  and  see.  I
 will  now  put  the  Government  amend-
 ments  to  the  vote  of  the  House  and
 then  the  other  amendments.  The
 amendments  are  534,  536,  537.  538  and
 539.  The  first  is  a  formal  amendment.

 Shri  C.  D.  Deshmukh:  It  is  a  case
 of  looking  before  and  after.

 Mr.  Deputy-Speaker:  The  next  re-
 lates  to  the  limit  of  Rs.  50.000.

 Shri  U.  M.  Trivedi:  I  have  an
 amendment  tv  amendment  No.  537.
 That  may  be  put  firat.

 Mr.  Deputy-Speaker:  Yes.  The  ques-
 tion  is:

 In  the  amendment  proposed  by
 Shri  C.  D.  Deshmukh,  omit  “but  not
 exceeding  rupees  fifty  thousand”.

 The  motion  was  negatived.
 Mr.  Depuly-Speaker:  The  question

 is:
 In  page  19,  line  24,  for  “from”

 substitute  “before”.
 The  motion  was  adopted.
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 Mr.  Deputy-Speaker:  The  question

 In  page  10,  line  39,  add  at  the  end:
 “but  not  exceeding  rupees  fifty
 thousand”.

 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  19,  after  line  39,  insert:

 ‘(ff)  moneys  deposited  with
 the  Government  in  such  manner
 as  may  be  prescribed  for  the  pur-
 pose  of  paying  estate  duty,  to-
 gether  with  the  interest  which
 has  accrued  due  thereon  at  such
 rate  85  may  be  prescribed,  to
 the  extent  of  the  amount  of  duty
 payable  but  not  exceeding  rupees
 fifty  thousand;”

 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  19,  line  43,  after  “or”  in-
 sert  “archeological  or”.

 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  20,  for  lines  4  to  9,  substi-
 tute:  4a!

 “(j)  moneys  earmarked  under
 policies  of  insurance  or  declara-
 tions  of  trust  or  settlements
 effected  or  made  by  a  deceased
 parent  or  natural  guardian  for
 the  marriage  of  any  of  his  female
 relatives  dependent  upon  him  for
 the  necessaries  of  life,  to  the  ex-
 tent  of  rupees  five  thousand  in
 respect  of  the  marriage  of  each
 of  such  relatives”.

 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  There  is  the
 other  amendment  number  454.  I
 have  no  objection  to  treat  this  ag  an
 alternate  amendment  to  that  amend-
 ment.  Or  is  this  in  substitution?
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 The  Deputy  Minister  of  Finance
 (Shri  M:  C.  Shah):  It  is  only  a  ques-
 tion  of  language.

 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  20,  line  8,  after  “deceased”
 insert  “and  are  dealt  with  or  disposed
 of  in  accordance  with  such  conditions
 as  the  Board  may  prescribe”.

 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  I  will  put  all
 the  other  amendntents  to  the  vote  of
 the  House.

 The  question  as:

 In  page  20,  after  line  “9,  insert:

 “(k)  gifts,  settlements  orf  other
 dispositions  made  in  favour  of
 the  Central  Government  or  the
 State  Governments  or  in  favour
 of  any  local  or  public  authority;

 (l)  moneys  invested  by  the  de-
 ceased  in  any  ncw  industrial
 undertaking  under  ccnditions  to
 be  prescribed  by  Government.”

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  19,  for  lines  23  to  25,  sub-
 stitute:

 “(a)  property  taken  under  a
 gift  made  by  the  deceased  for  a
 prescribed  public  cheritable  pur-
 pose;”. *%

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  19,  for  lines  23  to  25,  sub-
 stitute:

 “(a)  property  taxen  under  a
 gift  made  by  the  deceased  for
 such:  public  charitable.  -pur-
 Poses  as  may  be  prescribed;".

 The  motion  was  negatived.
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 Mr.  Deputy-Speaker:  ‘The  question
 is:

 In  page  19,  lines  24  and  25,  omit
 “within  a  period  of  six  months  from
 his  death,  to  the  extent  of  rupees
 two  thousand  and  five  hundred  in
 value”,

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  Amendment
 No.  35  is  similar  to  the  one  just  now
 negatived.  So  that  also  goes.

 The  question  is:

 In  page  29,  line  24,  after  “from  his
 death”  insert  “which  is  not  acciden-
 tal”,

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 js:

 In  page  19,  lines  24  and  25,  omit
 “to  the  extent  of  rupees  two  thousand
 five  hundred  in  value”.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  ,The  question
 is:

 In  page  19,

 (i)  line  24,  before  “charitable”
 insert  “or”

 (ii)  line  25,  for  “two  thousand”
 substitute  “twenty-five  thousand”.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 In  the  amendment  proposed  by  Shri
 Jhunjhunwala,  for  “one-fifth  of  his
 property”  substitute  “five  per  cent.  of
 hig  property”.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  19,  in  line  25,  add  at  the
 end

 “or  to  the  extent  of  five  per
 cent.  of  the  value  of  the  whole
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 estate  of  the  deceaseq  whichever
 may  be  higher:”

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:
 is:

 In  page  19,  in  line  28,  add  at  the:
 end

 The  question.

 “or  to  the  extent  of  three  per
 cent.  of  the  value  of  the  whole
 estate  of  the  deceased  whichever
 may  be  higher,”

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question-
 is:

 In  page  19,  omit  lines  26  to  28.

 The  motion  was  negatived.

 Mr,  Deputy-Speaker:  The  question
 St

 In  page  20,  omit  lines  4  to  9,

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  19,  lines  27  and  28,  omit
 “within  a  period  of  two  years  before
 his  death,  to  the  extent  of  rupees  one
 thousand  and  five  hundred  in  value”.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  19,  lines  27  and  28,  omit
 “to  the  extent  of  rupees  one  thousand
 and  five  hundred  in  value”.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  ‘19,  line  28,  for  “rupees  one
 thousand  and  five  hundred”  substi-
 tute  “five  per  cent.  of  the  deceased
 person’s  estate”.

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 is:
 In  page  19.

 (i)  line  29  before  “household”  add
 “residential  house”;  and
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 {Mr.  Deputy-Speaker]

 (ii)  after  line  32,  add:

 “Provided  that  if  the  value  of
 the  house  does  not  exceed  rupees
 one  lakh”.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  5,  in  line  17,  add  at  the
 end:

 “Unless  the  Court  otherwise
 determines  the  bona  fides  of  the
 disposition  on  a  suit  filed  by  the
 aggrieved  party  within  six
 months  of  the  determination  of
 the  mala  fides  of  the  gifts.”

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  20,  after  line  9,  insert:

 “(k)  one  dwelling  house  to  the
 extent  of  rupees  twenty  five
 thousand  in  value”.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  20,  after  line  11,  insert:

 “Provided  that  the  class  of  per-
 sons  to  whom  such  _  additional
 relief  is  sought  to  be  given  does
 not  belong  to  the  princely  order,
 Rulers  of  the  former  Indian
 States  or  their  family  members”.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  19,  line  29,  after  “agricul-
 tural”  insert  “cattle  and”.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  Amendment
 No.  489  is  similar  to  the  one  just  now
 megatived.  So  that  also  goes.
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 The  question  is:

 In  page  20,  lines  4  and  5,  after
 “consideration  of”  insert  “the  educa-
 ticn  and”.

 t
 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  20,  line  5,  after  “his”  in-
 sert  “male  or”.

 Tne  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  19,  lines  3  and  32,  omit
 “to  the  extent  of  rupees  two  thousand
 and  five  hundred  in  value”.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  Amendment
 No.  535  is  the  same  as  the  one  just
 now  negatived.  So  that  also  goes.

 The  question  is:

 In  page  19,  line  32,  for  “two  thou-
 sand  and  five  hundred”  substitute
 “five  thousand”.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  19,  lines  34  and  35,  for
 “but  not  including  any  precious  or
 semi-precious  stones  or  ornaments
 worked  or  sewn  into  the  wearing  ap-
 parel”’.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  19,  omit  lines  36  to  39.

 The  motion  was  negatived.
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 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  19,  for  lines  40  to  42,
 substitute:

 “(g)  to  the  extent  of  one  fifth
 of  the  principai  value  of  the
 estate  leviable  to  duty  or  rupees
 fifty  thousand  whichever  is  less”.

 The  motion  was  regatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  19,  lines  4  and  42,  for
 “five  thousand”  substitute  “twenty
 five  thousand”.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  19,  lines  1  and  42,  for
 “rupees  five  thousand”  substitute
 “rupees  ten  thousand”.

 The  motion  was  negatived,

 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  20,  lines  4  to  6,  for  “gifts
 made  by  a  deceased  parent  or  natural
 guardian  in  consideration  of  the  mar-
 riage  of  any  of  his  female  relatives
 dependent  upon  him  for  the  neces-
 saries  of  life”  substitute  “gifts  made
 by  the  deceased  in  consideration  of
 or  on  the  occasion  of  the  marriage  of
 any  person.”

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  20,  line  5,  after  “female
 relatives”  insert  “or  for  the  educa-
 tion  of  minor  male  relatives.”

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  20,  line  9,

 (i)  for  “relatives”  substitute  “fe-
 male  relatives”;

 (ii)  after  “relatives”  add  “and  a  like
 amount  in  respect  of  education  of
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 such  minor  male  relative  or  rela-
 tives.”

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  20,  line  9,  after  “such  re-
 latives”  add:

 “and  dealt  with  or  disposed  of
 {In  accordance  with  such  condi-
 tions  as  the  Board  may  prescribe.”

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  20,  after  line  9,  add:

 “(k)  one  dwelling  house  in
 which  the  deceased  ordinarily
 resided;

 rey  gratuities  and  all  the
 moneys  received  or  receivable  by
 the  deceased  oor  his  nominees
 from  any  provident  fund  in  which
 he  was  a  member  and  salary  or
 pension  received  or  _  receivable
 for  two  months  prior  to  death;

 (m)  monies  invested  by  the
 deceased  in  any  industrial  under-
 taking  which  has  begun  manu-

 facturing  at  any  time  within  a
 period  of  five  years  before  his
 death  or  such  further  period  as
 the  Central  Government  may,  by
 notification  in  the  official  Gazette,
 specify  with  reference  to  any
 particular  industrial  undertaking;

 (n)  heirlooms,  property  consist-
 ing  of  drawings,  paintings,  prints,
 manuscripts,  works  of  art  of
 scientific  collection;

 (0)  property  taken  under  gifts.
 which  form  part  of  the  normal
 expenditure  of  the  deceased,  rea-
 sonably  having  regard  to  the.
 amount  of  hig  income  or  to  the
 circumstances;

 (p)  gifts  to  recognised  charities.
 which  are  exempted  from  income-
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 [Mr.  Deputy-Speaker]
 tax  under  section  5B  of  the
 Indian  Income-tax  Act,  1922;

 (वो  gifts  from  State”.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 ‘As:

 In  page  20,  after  line  9,  add:

 “(k)  one  residential  house
 belonging  to  the  deceased  and  if
 there  is  only  one  residential
 house  the  whole  of  it  irrespec-
 tive  of  the  value.”

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 fis:

 In  page  20,  after  line  9,  add:

 “(k)  one  residential  house”.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 je:

 In  page  20,  after  line  9  insert:

 “(k)  agricultural  land  to  the
 limit  of  ceiling  fixed  by.  the  State
 or  equal  to  the  value  of  rupees
 twenty  five  thousand;

 (l)  one  dwelling  house  occupied
 by  the  family  members.”

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 as:

 In  page  20,  after  line  9  insert:

 “(k)  ancestral  dwelling  house
 to  the  extent  of  rupees.  ten
 thousand”.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 As:

 In  page  20,  after  line  9  insert:

 “(k)  gifts  made  by  the  de-
 ceased  to  persons  who  have  mar-
 ried  outside  his  own  caste  or
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 community,  or  who  is  born  of  an
 inter-caste  marriage.”

 The  motion  was  negatived.
 4

 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  20,  after  line  9  insert:

 “(k)  dwelling  houses  in  which
 the  heirs  and  near  relatives  of
 the  deceased  actually  lived  during
 the  lifetime'of  the  deceased  and
 have  continued  to  live  there-
 after.”

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  20,  omit  lines  0  to  17.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  Amendment
 No.  355  is  the  same  as  the  one  just
 now  negatived.  So  that  also  goes.

 The  question  is:

 In  page  20,  after  line  9  insert:

 “(k)  gratuties  and  all  the
 monies  received  or  receivable  by
 the  deceased  or  his  nominees  from
 any  provident  fund  in  which  he
 was  a  member  and  salary  or  pen-
 sion  received  or  receivable  for
 two  months  prior  to  death”.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  20,  after  line  7  insert:

 “(3)  Where  an  estate  in  respect
 of  which  estate  duty  is  payable
 comprises  land  on  which  timber.
 tree,  wood  or  underwood  are
 growing,  the  value  of  such  tim-
 ber  etc.,  is  not  taken  into  account
 in  estimating  the  value  of  the
 estate  and  the  estate  duty  is  not
 payable  thereon;  but  the  estate
 duty  is  payable  (i)  on  any  net
 moneys,  after  deducting  all  neces-
 sary  outgoings  since  the  death  of
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 the  deceased,  which  may  be  re-
 ceived  from  the  sale  of  timber.
 trees  or  wood  when  felled  or  cut
 during  the  period  until  the  land
 again  becomes  liable  or  would
 but  for  this  provision  become
 liable,  to  estate  duty  on  a  subse-
 quent  death;  and  (ii)  if  the  tim-
 ber,  trees  or  wood  are  sold  either
 with  or  apart  from  the  land  on
 which  they  are  growing.  on  the
 principal  value  thereof  which,
 but  for.  this  provision,  would  have
 been  liable  to  duty  on  the  death
 of  the  deceased.  after  deducting
 the  amount  of  any  estate  duty
 paid  in  respect  of  the  timber  etc..
 sines  that  date.

 (4)  In  the  case  of  any  agricul-
 tural  property  which  comprises
 cottages  occupied  by  persons  em-
 ployed  solely  for  agricultural
 purposes  in  connection  with  the
 property  no  account  is  to  be  taken
 of  any  value  attributable  to  the
 fact  that  the  cottage  is  for  resi-
 dential  purposes  of  any  persons
 other  than  agricultural  labourers
 or  workmen  on  the  estate.

 (5)  The  Union  -  Government
 may  declare  from  time  to  time
 the  holding  of  any  Government
 Security  issued  or  to  be  issued,
 as  free  from  liability  to  pay
 estate  duty.

 (6)  The  Union  Government
 may  exclude  investments  made
 in  new  ventures  from  the  estate
 of  the  deceased”.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 Gs:

 In  page  19,  line  33,  after  “books”
 insert  “declared  to  be”.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  19,  omit  lines  36  to  39.

 The  motion  was  negatived.
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 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  19,  omit  lines  40  to  42.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  20,  line  5,  omit  “female”.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  32,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  32,  am  amended,  was  added
 to  the  Bill.

 Shri  K.  हू,  Basu:  Mr.  More’s  amend-
 ment  should  be  put  separately.

 Mr.  Deputy-Speaker:  That  is,  about
 inter-caste  marriages?  That  was  put
 and  negatived.

 Shri  K.  K.  Basu:  It  is  a  very  im-
 portant  social  point.

 Clause  33.—(Aggregation)

 Shri  C.  D.  Deshmukh:  I  beg  to  move:

 In  page  20,  for  lines  9  to  25,  subs-
 titute:

 "33,  Aggregation—(l)  For  de-
 termining  the  rate  of  estate  duty
 to  be  paid  on  any  property  passing
 on  the  death  of  the  deceased,  all
 property  to  so  passing,  excluding—

 property  exempted  from  duty
 under  clauses  (c),  (d),  (e),  (h)
 and  (i)  of  sub-section  (l)  of  sec-
 tion  32,  but  including—

 (i)  property  on  which  no  estate
 duty  is  leviable  under  section  34,

 ii)  property  exempted  from
 duty  under  clauses  (a),  (b),  (f),
 (ff),  (g)  and  (j)  of  section  32,  and

 ii)  agricultural  land  situate  in
 any  State  not  specified  in  the  First
 Schedule,  shall  be  aggregated  so
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 {Shri  C.  0.  Deshmukh]
 as  to  form  one  estate  and  the  duty
 shall  be  levied  at  the  rate  or  rates
 applicable  in  respect  of  the  princi-
 pal  value  thereof.”

 I  do  not  move  amendment  No.  540.
 I  have  now  altered  it.  So,  I  have
 moved  this  amendment.

 Shri  V.  B.  Gandhi  (Bombay  City—
 North):  I  beg  to  move:

 In  the  amendment  proposed  by  Shri
 C.  D.  Deshmukh,  omit  part  (a).

 Shri  Tulsidas  (Mehsana  West):  I
 cannot  move  amendment  695.  It  is  a
 consequential  amendment.

 Mr.  Deputy-Speaker:  Amendments
 Nos.  695  and  696  will  go  because  No.
 540  is  not  moved.  and  in  its  place  No.
 720  has  been  moved.

 Amendment  No.  697  is  an  amend-
 ment  to  amendment  No.  540.

 Shri  Barman:  The  new  amendment
 moved  by  the  Finance  Minister  is
 exactly  the  same  in  other  particulars.
 T  had  given  an  amendment  to  No.  540.

 Mr.  Deputy-Speaker:  He  has  includ-
 ed  this.  What  is  the  trouble?  Hi
 tight.  Amendment  No.  697  will  be
 treated  as  an  amendment  to  No.  720.
 {s  that  all  right?  For  the  figure  540,
 insert  720.  So  Mr.  Barman’s  amend-
 ment  is  also  there.

 Shri  Barman:  I  beg  to  move:

 In  the  amendment  proposed  by
 Shri  C.  D.  Deshmukh,  omit  “(iii)
 agricultural  land  situate  in  any  State
 not  specified  in  the  First  Schedule.”

 Shri  ्,  B.  Gandhi:  I  beg  to  move:

 In  page  20,  lines  2l  to  23,  for  “ex-
 cluding  property  on  which  no  estate
 duty  is  leviable  under  section  24,  but
 including  property  exempted  from
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 duty  under  section  32  and”  substi-
 tute:

 “including  property  exempted
 from  egtate  duty  under  section  32
 and  section  34  and  also  including”.

 I  am  not  moving  Nos.  273,  274  and
 277.

 Shri  Ramachandra  Reddi  (Nellore):
 I  beg  to  move:

 In  page  20.  A

 (i)  line  22,  after  “section  34”  insert
 “and  section  32”;  and

 (ii)  lines  22  and  23,  omit  “but  in-
 cluding  property  exempted  from  duty
 under  section  32  and  agricultural  land
 situate  in  any  State  not  specified  in  the
 Schedule.”

 Shri  G.  D.  Somani  (Nagaur-Pali):  I
 am  not  moving.

 Shri  Kanavade  Patil
 North):  I  beg  to  move:

 (Ahmednagar

 In  page  20,

 (i)  line  22,  after  “section  34”  insert
 “agricultural  lands  to  the  extent  of
 50  acres  and  the  dwelling  house  in
 any  State”.

 (ii)  omit  line  23.

 Dr.  Krishnaswami  (Kancheepuram):
 I  beg  to  move:

 In  page  20,  lines  22  and  23,  omit
 “but  inc!uding  property  exempted  from
 duty  under  section  32  and  agricultural
 land  situate  in  any  State  not  specified
 in  the  Schedule”.

 Mr.  Deputy-Speaker:  Amendments
 Nos.  320  and  559  are  the  same  as
 moved  by  Dr.  Krishnaswami.

 Shri  C.  D.  Pande:  I  beg  to  move:

 In  page  20,  line  22,  omit  “but  includ-
 ing  property  exempted  from  duty
 under  section  32”.

 Shri  0.  0,  Deshmukh:  I  beg  to  move:

 In  page  20,  line  23,  for  “the  Sche-
 dule”  suUstitute  “the  First  Schedule”.
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 Shri  Tulsidas:  I  beg  to  move.

 (i)  In  page  20,  after  line  31,  add:

 “Provided  further  that  any  pro-
 perty  which  passes  or  is  deemed  to
 Pass  on  the  death  of  the  deceased
 or  is  deemed  to  be  _  included
 in  the  property  passing  on
 the  death  for  the  sole  reason  that
 the  prescribed  period  of  time  has
 not  elapsed  prior  to  the  death  shall
 not  be  aggregated  with  any  other
 property.  but.shall  be  an  estate  by
 itself  and  the  estate  duty  shall  be
 leviable  at  the  rate  applicable  in
 respect  of  the  principal  value
 thereof.

 When  any  property  is  an  estate
 by  itself  the  person  in  possession
 and  enjoyment  of  such  property
 Shall  alone  be  liable  to  account  and
 to  pay  estate  duty  thereon.”

 (ii)  In  page  20,  after  line  34,  add:

 “Provided  that  if  any  income  is
 included  in  the  estate  which  ig  not
 subsequently  reatised  or  recovered
 or  if  the  estate  has  been  overva!ued
 as  a  result  of  allowable  deductions
 not  having  been  made,  refund  shall
 be  made  of  any  additional  duty
 paid  by  reason  thereof.”

 Shri  Barman:  I  beg  to  move:

 (i)  In  page  20,  omit  lines  38  to  47.

 (ii)  In  page  20,  lines  46  and  47,
 omit  “and  also  any  agricultural  land
 situate  in  any  State  not  specified  in
 the  Schedule”.

 Shri  Tulsidas:  I  beg  to  move:

 In  page  20,  lines  45  and  46,  omit
 “any  property  which  is  exempt  from
 estate  duty  under  section  32  and  also”.

 Shri  C.  D.  Deshmukh:  I  beg  to  move:

 In  page  20,  line  47,  for  “the  Sche-
 dule”  substitute  “the  First  Schedule”.

 Dr.  Krishnaswami:  I  beg  to  move:

 In  page  20,  omit  lines  38  to  48.

 Mr.  Deputy-Speaker:  All  these
 amendments,  together  with  clause  33,
 400  PSD.
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 are  now  before  the  House  for  discus-
 sion.  4

 Mr.  Raghuramaiah.  Unless  there  is
 any  point  of  order,  regarding  this
 matter,  I  shall  call  upon’  the  hon.
 Finance  Minister.

 Shri  Raghuramaiah  (Tenali):  It  is  a
 point  of  order,  Sir.  The  point  of  order
 relates  to  both  the  amendments  and  the
 original  clause,  in  so  far  as  they  seek

 to  include  within  the  aggregate,  for
 purposes  of  determining  the  rate  of
 taxation,  agricultural  land  situated  in
 non-scheduled  States.  May  I  explain
 the  point,  Sir?

 Mr.  Deputy-Speaker:  Briefly.

 Shri  Raghuramaiah:  The  point  is
 this.  For  purposes  of  determining  the
 aggregate,  it  is  proposed  to  include
 within  the  estate  all  agricultural  land
 in  non-scheduled  States.  Agricultural
 land  in  non-scheduled  States  is  not
 now  liable  to  tax  under  this  legislation,
 unless  later  on  those  States  come  into
 the  Schedule.  The  effect  of  the  present
 provision  will  be,  so  far  as  the  taxable
 property  in  a  non-scheduled  State  is
 concerned,  that  the  percentage  will  go
 up.  and  a  higher  rate  of  duty  will  in
 effect  be  imposed  on  it.  Suppose  there
 is  taxable  property  in  a  scheduled
 State,  worth  Rs.  75,000,  Rs.  50,000  is
 exempted,  and  on  the  rest,  viz.  Res.
 25,000,  tax  is  levied  at  the  rate  of  five
 percent.  which  comes  to  about  Rs.
 1,250.  Suppose  in  a  non-scheduled
 State,  aman  _  has  property,  taxable
 property,  worth  Rs,  75,000  and  agri-
 cultural  property  which  is  not  taxable,
 worth  about  Rs.  25,000,  the  rate  of
 taxation  on  the  Rs.  75,000,  excluding
 the  limit  of  Rs.  50,000  will  be  about
 Rs.  ‘1,850.  In  other  words,  in  a  Sche-
 duled  State,  a  man  having  a  taxable
 property  of  Rs.  25,000  pays  only
 Rs.  1,250,  while  in  a  non-schedul-
 ed  State,  a  man  having”  an
 equal  amount  of  taxable  property
 worth  Rs.  25,000  will  be  paying
 fs.  ‘1,850.  It  does.  in  my  view,  offend
 article  4  of  the  Constitution,  which
 enjoins  equality  before  law  and  equal
 protection.  It  has  been  held  in  an
 American  case,  in  a  matter  pertaining
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 {Shri  Raghuramaiah])
 to  equality  of  law,  that  the  right  con-
 ferred  on  a  citizen  regarding  equa!
 treatment  before  law,  and  equality  be-
 Yore  law  applies  to  taxation  statutes
 also.  I  wou'd  like  to  invite  your  at-
 tention  to  Mr.  Basu’s  commentary  on
 the  Constitution  of  India,  on  page  72:

 “In  the  United  States,  it  has  been
 held  that  the  guarantee  of  equal
 protection  extends  to  taxation
 laws...”

 Mr,  Deputy-Speaker:  Apart  from  the
 question  of  law,  to  which  I  shall  come
 presently,  if  it  is  a  State  which  is
 scheduled,  then  agricultural  land  also
 will  come  in  for  purposes  of  aggrega-
 tion.  If  it  is  not  scheduled,  even  then
 agricultural  land  is  taken  into  account
 So  this  argument  that  there  is  a  dis-
 evimination  will  fa!l  to  the  ground  in
 both  cases.

 Shri  A.  M.  Thomas  (Ernakulam):  It
 means  that  it  is  not  a  question  of  dis-
 crimination,  but  a  question  of  indirect-
 ly  taxing  an  item.  which  is  exempted
 in  the  Constitution.

 Shri  Raghuramaiah:  I  will  come  ९
 that  other  point  later.  The  discrimi-
 nation  arises  this  way.  If  a  person  in
 a  scheduled  State  has  got  Rs.  75,000
 worth  of  non-agricultural  property,  and
 nothing  more  than  that,  he  pays  for
 the  entire  taxable  estate,  only  Rs.  1,250,
 whereas  in  a  non-scheduled  State,  for
 the  same  _  taxable  property—he  may
 have  other  non-taxable  property,  but
 that  is  irrelevant;  for  purposes  of  taxa-
 tion,  we  are  only  concerned  with  the
 taxable  property  in  the  State—instead
 of  imposing  on  him  the  same  amount
 of  tax,  viz.  Rs.  1,250,  by  taking  some-
 thing  extraneous  into  consideration,
 &  greater  amount  is  charged.  So,  the
 same  type  of  property  is  not  dealt  with
 in  the  same  manner.  There  is  one
 pertinent  observation  in  Basu’s  Com-
 metary  to  which  I  would  like  to  draw
 your  attention:

 “This  does  not  mean  that  every
 person  should  be  taxed  equally,
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 but  property  of  the  same  character
 should  be  taxed  by  the  same
 standard.”

 Here  is  property  of  the  same
 character,  that  is,  non-agricultural  pro-
 perty,  for  which  a  man  pays  Rs.  1,250
 in  one  State,  while  in  another  State,
 for  the  same  type  of  property,  he  pays
 Rs  1,850.  That.  I  would  submit,  is
 discrimination.

 If  it  is  not  discrimination,  then  it
 rust  be  treated  as  an  indirect  taxa-
 tion,  because,  if  a  man  has  got  in  a
 non-scheduled  State  a  certain  amount
 of  agricultural  property,  you  are  com-
 pelling  him  to  pay  more  by  reason  of
 that  property.  To  the  extent  of  such
 cess  it  is  an  indirect  tax  on  agricul-
 tural]  property.

 Mr.  Deputy-Speaker:  I  am  not  able
 to  follow.  My  difficulty  is  this.  In  a
 State  which  has  agreed  to  allow  the
 estate  duty  to  be  levied  in  its  territory
 on  agricultural  property,  this  agricul-
 tural  property  comes  in  for  the  purpose
 of  aggregation  and  tax.  In  the  case  of
 a  State  which  has  not  agreed  to  allow
 a  tax  to  be  levied  on  agricultural  land.
 even  there,  agricultural  land  is  taken
 into  account  for  the  purposes  of  ag-
 gregation.  Why  does  the  hon.  Member
 say  there  is  discrimination?  In  both
 cases,  both  kinds  of  property  are  taken
 into  account,  for-the  purpose  of  the
 rate.

 Shri  Raghuramaiah:  In  one  case,  you
 are  taking  only  taxable  property.  In
 the  case  of  a  State.  which  has  come
 under  the  Schedule,  agricultural  land  ,
 is  taxable...

 Mr.  Deputy-Speaker:  Whether  taxable
 or  non-taxable,  in  either  case,  it  is
 taken  into  account,  for  the  purpose  of
 fixing  the  rate.

 Shri  Raghuramaiah:  If  I  may  be  al-
 lowed  to  explain  my  point,  my  con-
 tention  is  that  even  for  fixing  the  rate
 we  cannot  take  into  account  in  the
 case  of  one  State,  only  taxable  pro-
 perty,  and  in  the  case  of  another  State.
 property  which  is  not  taxable.  For
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 instance,  Sir,  in  the  case  of  income-
 tax  can  we  lay  down  that  in  the  case
 of  a  person  not  paying  agricultural
 income-tax  in  a  State  in  which  that
 tax  is  imposed,  there  ought  to  be  a
 nigher  rate  in  the  income-tax  of  that
 person?  That  would  be  discrimina-
 tion.  What  the  type  of  property  is  in
 cespect  of  which  this  Parliament  can
 iegislate  is  specified  in  the  Constitu-
 den

 Mr,  Deputy-Speaker:  The  hon.  Mem-
 der  will  state  his  points.

 Shri  Raghuramaiah:  This  is  my  first
 point,  that  it  is  discrimination.

 Shri  0.  D.  Deshmukh:  How  00९8  he
 make  out,  Sir,  that  in  the  case  of  a
 State  which  is  not  in  the  Schedule  the
 sax  will  be  higher?

 Mr.  Deputy-Speaker:  I  am  not  able
 ey  follow.  ,

 Shri  Raghuramaiah:  I  have  given  an
 2xample.  Suppose  in  a  Scheduled  State
 a  man  has  got  only  Rs.  75,000  worth  of
 non-agricultural  property.  You  charge
 him  at  the  rate  of  five  per  cent.  in
 excess  of  the  exemption  limit.  That  is,
 he  pays  about  Rs.  1,250.  In  a  non-
 Scheduled  State  a  man  has  got  the
 same  amount  of  non-agricultural  pro-
 perty;  but  suppose  he  has  in  addition
 3zome  agricultural  property  also.  Then
 you  take  his  agricultural  property
 which  is  not  liable  to  taxation,  add  it
 for  the  purpose  of  aggregate  value  and
 charge  him  at  a  rate  applicable  to  that
 aggregate.  Then  it  may  work  out  at
 the  rate  of  74  per  cent.

 Mr,  Deputy-Speaker:
 ferent.

 Shri  ९,  0,  Deshmukh:  He  is  not  com-
 faring  equal  things.  He  says  in  one
 case  there  is  no  agricultural  property
 and  in  another  there  ig  agricultural
 eroperty.  Then  he  proceeds  to  say
 that  in  the  other  case,  the  rate  will  be
 higher.

 Total  is  dif-

 Sbri  Raghuramaiah:  You  have  got  to
 ignore  agricultural  property.  The  point
 is:  what  is  the  taxable  property?  The
 standard  mus’  be  the  same  in  resnect
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 of  the  same  class  of  property.  That  is
 one  point.  The  other  point  is,  that  if
 it  is  not  held  to  be  discrimination,
 there  is  no  escaping  the  fact  that  it  is
 at  least  an  indirect  tax  on  agricultural
 property  ina  non-Scheduled  State
 which  the  Constitution  prohibits.  It  is
 an  established  maxim  of  law  that
 what  cannot  be  done  directly  cannot
 ७३  done  indirectly,  These  are  the  two
 points  I  wish  to  urge,  Sir.

 Shri  S.  S.  More:  May  I  make  a  sub-
 mission,  Sir?

 Mr,  Deputy-Speaker:  On  this  point?

 Shri  S.  S.  More:  Yes.  My  submission
 is  that  under  article  246  of  the  Consti-
 tution,  in  the  Seventh  Schedule  certain
 Lists  have  been  given.  According  to
 this  article,  List  No.  I  falls  entirely
 within  the  exclusive  domain  of  the
 Union  Government.

 Mr.  Deputy-Speaker:  Is  he  answering
 the  point?

 ‘Shri  5,  8.  More:  I  am  emphasising  it
 from  a  different  point  of  view.  My
 submission  is  that  the  present  amend-
 ment  moved  by  the  Finance  Minister
 will  be  out  of  order—against  the  Con-
 stitution.

 Mr,  Deputy-Speaker:  The  present
 amendment  or  the  clause  itself?

 Shri  A.  M.  Thomas:  The  clause  it-
 self

 Shri  S.  8.  Mure:  I  will  say,  not  the
 c‘euse,  but  thig  particular  part.

 Mr.  Deputy-Speaker:  We  are  going
 into  another  point.  Let  me  come  to
 it  later.

 Shri  प्,  8,  A.  Chettiar  (Tirugpur):
 On  this  very  point,  if  I  may  make  it
 clear,  I  will  cite  an  actual  case.

 Mr.  Deputy-Speaker:  Let  me  dispose
 of  one  hon.  Member  frat.

 Shri  S.  8.  More:  I  am  referring  to
 &mendment  No.  720.

 Mr.  Deputy-Speaker:  I  am  coming  to
 it  later.  The  objection  is  to  the  very
 clause  itself.
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 Shri  S.  S.  More:  The  whole  of  it?

 Mr.  Deputy-Speaker:  Aggregation.
 Aggregation  in  relation  to  agricultural
 property.

 Shri  T.  S.  A.  Chettiar:  The  reference
 is  only  to  part  (iii)  in  the  amendment
 moved,  that  is,  for  purposes  of  aggrega-
 tion  including  agricultural  land  situate
 in  any  State  not  specified  in  the  First
 Schedule.  Sir,  let  me  take  a  concrete
 example  of  a  particular  person.  Sup-
 pose  somebody  has...

 Mr.  Deputy-Speaker:  Is  it  not  in  the
 clause  itself?

 Shri  T.  S.  A.  Chettiar:  It  is  a  new
 vrovision.

 Shri  Raghuramaiah:  The
 clause  also  says  that.

 original

 Mr.  Deputy-Speaker:  “Including  pro-
 perty  exempted  from  duty...and  agri-
 cultural  jand  situate  in  any  State...”.
 That  is  there  in  the  clause  itself.  It
 has  been  put  as  a  sub-clause  in  the
 t«mendment.

 Shri  T.  S.  A.  Chettiar:  Sir,  the  point
 is  this.  Suppose  one  has  rupees  five
 likhs  worth  of  property  which  is  tax-
 able  even  without  the  resolution.  Mad-
 ras,  for  example,  has  not  passed  the
 reso‘ution,  ‘A’  has  got  rupees  five  lakhs
 worth  of  property  which  is  taxable
 without  the  resolution.  He  has  Rs.  20
 lakhs  worth  of  agricultural  property.
 Under  the  normal  procedure,  without
 taking  into  consideration  agricultural
 property,  he  will  have  to  pay  a  tax  of
 nearly  Rs.  50,000.  Now  without  tha‘
 reso:ution,  no  estate  duty  can  be  levied
 on  the  agricultural  property.  But  what

 is  sought  to  be  made  out  is  that  that
 property  is  included  for  purposes  of
 aggregation  and  it  is  taken  as  being
 worth  Rs.  25  lakhs  and  on  the  rupees
 five  lakhs  worth  of  non-agricultural
 property  tax  is  levied  and  that  tax
 will  come  to  about  rupees  five  lakhs
 So  the  result  is  that  even  though  that
 State  has  not  passed  the  resolution  for
 the  inclusion  of  agricultural  property
 for  the  purpose  of  the  Estate  Duty  Bill,
 the  tax  that  should  be  levied  normally
 without  the  agricultural  property  is
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 not  Rs.  50,000  but  instead  rupecs  five
 jukhs  is  being  levied,  and  the  question
 is  Whether  this  is  not  an  indirect  tax
 on  the  agricultural  property  itself.  As

 a  defence,  Sir,  this  argument  is  adduc-
 ed:  that  under  the  Income-tax  Act,  it

 is  the  world  income  which  is  taken
 mto  consideration  for  the  purpose  of
 levy  of  tax.  But,  Sir,  that  is  on  a
 different  footing  altogether,  for  this
 reason,  that  under  the  Constitution
 agricultural  property  is  definitely  set
 apart  as  something  belonging  te  the
 State  List  which  the  Government  of
 india  or  this  Parliament  cannot  tax
 except  with  the  consent  of  the  States.
 4s  far  as  world  income  is  concerned.
 there  is  no  such  ban  under,  the  Consti-
 tution.  So,  Sir,  definitely  under  the
 Constitution  itself,  there  is  a  ban  on
 the  taxation  of  agricultural  property
 unless  a_  resolution  is  passed  under
 article  252.  This  applies  to  States
 from  where  such  a  Resolution  is  not
 forthcoming.  Personally,  I  should
 think,  Sir,  that  a  tax  like  that  is  good
 from  the  point  of  view  of  the  State.
 Perhaps  this  will  induce  the  States  to
 come  forward  with  a  Resolution  adopt-
 ing  this  Act,  but  taking  a  legal  point
 of  view  I  think  it  will  be  ultra  vires
 the  Constitution.  Lawyers  like  Shri
 Alladi  Krishnaswami  Iyer  have  been
 consulted  on  this  matter  and  they  have
 advised  that  this  will  be  ultra  vires
 the  Constitution.  I  think,  Sir,  if  it
 goes  to  court,  it  may  not  stand  on  this
 very  basis  that  this  is  an  indirect  tax
 on  agricultural  property  which  is
 completely  within  the  province  of
 States.  This  will  be  ultra  vires  in  the
 case  of  States  which  have  not  passed
 that  resolution.

 Shri  Dabhj  (Kaira  North):  May  I  say
 one  word  Sir?

 Mr.  Deputy-Speaker:  I  will  come  to
 it.

 Shri  8.  S.  More:  My  submission  is
 with  reference  to  part  (iii)  of  the
 amendment  No.  720  moved  by  Mr.
 Deshmukh,  that  is,  for  the  purpose  of
 aggregation,  agricultural  land  situate
 in  any  State  not  specified  in  the  First
 Schedule.  .
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 Sir,  I  want  to  submit  that  the  Con-
 stitution  was  very  particular  to  chalk
 out  the  different  domains,  either  of
 the  Union  Government  or  State  Gov-
 ernments,  as  far  as  taxation  was  con-
 cerned.  According  to  List  I  read  with
 article  246,  it  will  be  evident  that  the
 Central  Government  can  impose  estate
 duty  on  non-agricultural  land.  This
 article  246  plus  List  No.  II,  item  48,
 empowers  the  State  Governments  ex-
 clusively,  subject  to  certain  conditions,
 to  levy  estate  duty  on  agricultura!
 land.  Now,  the  only  exception  that  is
 provided  for  as  a  matter  of  con-
 venience  is  article  252  which  says  that
 if  a  certain  State  passes  a  Resolution
 making  a  request  to  the  Central  Gov-
 ernment  or  Parliament  to  pass  legisla-
 tion  imposing  estate  duty  even  on  agri-
 cultural  land,  then  this  Parliament
 gets  a  right  to  proceed  in  that  manner.
 If  such  a_  Resolution  is  passed,  any
 State  which  did  not  initially  join  in
 making  a  request  can  adopt  this  parti-
 cular  Act  and  then  levy  estate  duty
 on  agricultural  land.

 Now,  I  submit,  Sir,  that  agricultural
 property  in  non-scheduled  _  States
 should  96  deemed  to  be  non-existent.  If
 in  the  aggregation,  agricultural  land
 is  included......

 Mr,  Deputy-Speaker:  Hon.  Member
 is  aware  that  reference  to  points  of
 order  must  be  brief  and  the  points  only
 have  to  be  stated.  The  point  has  been
 stated.

 Shri  5.  S.  More:  Sir,  it  is  a  compli-
 cated  point  having  reference  to  80
 many  provisions  and  therefore  it  is
 impossible  to  state  the  point  in  cate-
 gorical  terms.

 Mr.  Deputy-Speaker:  What  are  his
 points?

 Shri  S.  8.  More:  This  particular  part
 of  the  amendment  runs  counter  to
 articles  246  and  252  read  with......

 Mr.  Deputy-Speaker:  It  is  in  the
 original  clause  itself.  The  hon  Mem-
 ber  takes  exception  to  the  inclusion
 of  that  portion  in  the  original  clause.

 Shri  S.  S.  More:  Under  clause  33,
 the  first  part  of  which  is  sought  to  he
 amended,  eagricultural  land  in  non-
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 Scheduled  States  are  included  for  the
 purposes  of  aggregation  which  means
 that  indirectly  they  are  subject  to
 levy  because  if  they  are  included  or
 if  their  valuation  is  included  or  taken
 into  account,  then  the  assessable  value
 will  go  up  and  there  will  be  practical-
 iy  no  exemption  as  far  as  agricultural
 land  is  concerned.  Of  course,  I  know
 the  Explanation  says:

 “For  the  purposes  of  this  sub-
 section  property  which  is  exempt
 from  estate  duty  means  any  pro-
 perty  which  is  exempt  from
 estate  duty  under  section  32  and
 also  any  agricultural  land  situate
 in  any  State  not  specified  in  the
 Schedule.”

 I  find  it  extremely  difficult  to  recon-
 cile  this.  It  is  not  a  question  of
 exemption.  Regarding  certain  items  of
 rfroperty,  the  Central  Government
 have  a  right  to  impose  estate  duty  but
 in  their  own  generosity  they  may  say,
 ‘we  exempt  this  item  as  we  have  given
 exemptions  under  clause  32’.  But
 agricultural  land  in  non-Scheduled
 States  is  not  the  kind  of  property  tha:
 can  be  said  to  be  exempted  by  the
 Central  Government.  I  think  I  have
 made  myself  clear.  Only  that  pro-
 perty  may  be  exempted  by  Govern-
 ment  which  alone  is.  subject  to  levy
 by  them.  Therefore,  Sir,  in  the  light
 of  clause  5  also,  the  inclusion  of  agri-
 cultural  land  situate  in  the  State  not
 specified  in  the  Schedule,  will  run
 counter.  This  particular  amendment
 which  I  am  now  challenging  will  run
 counter  to  what  we  have  decided  in
 clause  5.

 Mr.  Deputy-Speker:  What  has  the
 hon.  Minister  to  say?

 Shri  Raghavachari  (Penukonda):
 May  I  say  something,  Sir?  The  Select
 Committee  proceeded  on  the  basis
 that  it  is  perfectly  permissible  under
 the  Constitution  to  include  the  value
 of  agricultural  property  in  non-
 Scheduled  States  in  fixing  the  rates
 determinable  on  the  entire  estate.  In
 fact,  the  objection  now  raised  will
 tesult  in  not  equality  but  inequality.
 Not  only  under  the  law  agricultural
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 land  cannot  be  taxed  at  all,  but  if  it
 is  excluded  in  determining  the  rate
 of  tax  assessable  on  the  other  portion,
 it  will  not  only  reduce  the  rate  pay-
 able  but  will  mean  a  further  discrimi-
 nation  in  favour  of  those  living  in
 States  where  agricultural  property  is
 not  taxable;  while  in  other  States  not
 only  will  the  rates  on  that  portion  of
 the  property  be  higher,  but  they  will
 pay  also  on  the  agricultural  property
 So,  this  will  not  make  for  equalising
 but  will  further  accentuate  the  un-
 equal  distribution  of  the  duty.  This  is
 one  consequence  that  will  follow  direct-
 ly.

 Shri  C.  D.  Deshmukh:  Follow  from
 what?

 Shri  Raghavachari:  From  the  exclu-
 sion  of  the  agricultural  property  in
 Siates  not  specified  in  the  schedule.

 Shri  com  D.  Deshmukh:  So,  the  hon.
 Member  is  for  inclusion?

 Shri  Raghavachari:  Yes,  I  am.  I  am
 only  submitting  to  the  House  that  this
 point  was  considered  by  the  Select
 Committee  and  inclusion  was  advised
 to  be  legel  and  permissible  and  that
 the  inclusion  would  only  make  for  an
 equal  treatment  or  equal  taxation  in
 all  parts  of  the  country  and  the  present
 objection  is  calculated  to  go  the  othr
 way.

 Then,  Sir,  I  may  mention  that  dur-
 ing  the  course  of  the  examination  of
 the  witnesses  before  the  Select  Com-
 mittee,  the  idea  was  to  find  out  whe-
 ther  this  difficulty  could  not  be  obviat-
 ed  by  fixing  separate  lesser  duties  00
 agricultural  property.  So,  I  think  the
 inclusion  would  be  necessary.

 Shri  Shobha  Ram  (Alwar)  rose—

 Mr.  Deputy-Speaker:  How  many
 people  should  speak  on  this  point?
 I  have  asked  the  hon.  Minister  to
 reply  to  the  point  of  order.

 Shri  Shobha  Ram:  I  only  want  to
 have  some  points  cleared.

 Mr.  Deputy-Speaker:  The  hon.  Fin-
 ance  Minister  will  reply.  I  do  not
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 want  to  have  an  elaborate  argument
 On  the  point  of  order.  All  right,  let
 the  hon.  Member  speak,

 Shri  Shobha  Ram:  Under  clause  33
 it  has  ‘been  clearly  mentioned  that
 agricultural  land  situate  in  any  State
 not  specified  in  the  schedule  will  be
 excluded  for  the  purpose  of  taxation
 but  not  for  the  purposes  of  aggregation:.
 Now,  I  give  one  concrete  illustration.
 Supposing  in  the,  non-Scheduled  State
 there  is  non-agricultural  property
 worth  one  and  a  half  lakh  of  rupees
 and  agricultural  property  which  is  not
 liable  to  taxation  worth  another  one
 end  a  half  lakhs,  then  the  aggregate
 becomes  three  lakhs.  On  three  lakhs
 will  the  rate  be  24  per  cent.,  0  per
 cent.  or  74  per  cent,  or  5  per  cent.?  The
 taxable  property  will  be  only  Rs.
 150,000.  I  would  like  to  know  exactly
 what  would  be  the  rate  of  tax  on  this
 property,  whether  it  would  be  2)  per
 cent.,  0  per  cent.  or  what  rate.  This
 point  should  be  made  clear.

 Shri  N.  Somana  (Coorg):  Sir,  may
 4  point  out  one  thing?

 Mr.  Deputy-Speaker:  How  many
 hon.  Members  will  take  part  in  this?

 Shri  N.  Somana;  Sir,  I  will  poitm
 out  that  in  article  366  it  is  laid  dowa
 like  this.

 Clause  (9)  of  article  366  says:

 ““‘estate  duty’  means  a  duty  to
 be  assessed  on  or  by  reference
 to  the  principal  value,  ascertained
 in  accordance  with  such  rules  as
 may  be  prescribed  by  or  under
 laws  made  by  Parliament  or  the
 Legislature  of  a  State  relating  to
 the  duty,  of  all  property  passing
 upon  death  or  deemed,  under  the
 provisions  of  the  said  laws,  so
 to  pass;”

 So,  so  far  as  the  calculation  of  rates
 is  concerned,  this  Parliament  has
 power  to  legislate  on  the  agricultural
 land.  No  tax  can  be  levied  by  the
 Parliament  but  so  far  as  the  rates
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 are  concerned,  under  this  provision  I
 think  it  is  quite  within  our  powers  to
 legislate  as  regards  the  rates  taking
 into  account  all  the  property  owned
 by  the  person.

 An  Hon.  Member:  It  is  a  point  on
 which  the  Law  Minister  ought  to
 speak  here.

 Shri-C.  D.  Deshmukh:  There  are
 two  points  that  have  been  raised—
 one  is  the  equality  of  taxation  and
 the  other  is  the  constitutional  posi-
 tion.  The  first  point  is  an  easier  one.
 In  regard  to  that  there  are  rules  else-
 where  in  the  United  States.  There
 also  there  is  a  guarantee  of  equal  pro-
 tection  extending  to  taxing  laws.

 Now  it  has  been  held  that  it  does
 not  mean  that  every  person  should
 be  taxed  equally  but  that  “persons
 under  the  same  circumstances  or  pro-
 perty  of  the  same  character  should  be
 taxed  by  the  same  standard.”  It  goes
 on  to  say  that  “in  fact  inequality  in
 the  result  is  no  test  for  determining
 whether  equal  protection  has  been
 denied  for  even  taxation  of  similar
 properties  but  the  same  basis  may
 result  in  inequality  in  specific  in-
 stances”.  This  is  page  72  of  Basu’s
 Commentary  on  the  Constitution  of
 India.

 Mr.  Deputy-Speaker:  It  arose  in
 connection  with  similar  taxes.

 Shri  C.  D.  Deshmukh:  It  does  not
 arise  out  of  the  estate  duty  case.

 Mr.  Deputy-Speaker:  It  refers  to  a
 similar  property  which  is  not  probably
 taxable  by  the  Federal  Government
 but  taxable  only  by  the  State  Gov-
 ernment.

 Shri  C.  D.  Deshmukt:  I  am  _  not
 dealing  with  the  constitutional  point;
 I  am  dealing  with  the  result.  This  is
 in  reply  to  the  point  made  by  the
 hon.  Member  that  irrespective  of  the
 constitutional  considerations,  the  fact
 that  you  find  that  in  certain  cases  the
 result  is  one  and  in  certain  other  the
 result  is  another  does  show  that  the
 tax  is.  unequal  or  the  protection  of
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 equality  has  becn  withdrawn  from
 that  citizen.  It  is  an  attempt  to  reply
 to  that  point  only.

 In  regard  to  the  other  point  the
 hon.  Member  said  that  Shri  Alladi
 Krishnaswamy  also  had  referred  to
 this  matter.

 Shri  Raghuramaiah:  May  I  seek  a
 clarification  in  respect  of  the  first
 point?  The  passage  which  the  Fin-
 ance  Minister  read  from  Basu  says,
 “property  of  the  same  character
 should  be  taxed  by  the  same  standard”,
 In  one  case,  that  is,  in  a  Scheduled
 State  for  purposes  of  determining  the
 rate  of  levy  you  are  taking  only
 “taxable  property”  into  account
 whereas  in  non-Scheduled  State  in
 determining  the  rate  of  levy  you  are
 taking  non-taxable  property  also  into
 account.  So  the  standards  vary  and
 that,  I  submit,  would  offend  the  very
 passage  the  Finance  Minister  was
 good  enough  to  read  viz.  “property  of
 the  same  character  should  be  taxed
 by  the  same  standard”.

 Shri  0.  D.  Deshmukh:  It  all  depends
 on  what  definition  you  give  to  the
 word  “standard”.  We  are  not  refer-
 ring  to  the  actual  rates.  We  are  re-
 ferring  to  the  standard,  that  is  to
 say,  when  the  value  of  the  property
 is  so  much  then  a  certain  rate  shall
 apply,  no  matter  where  the  property is.

 Then  as  I  was  going  to  say  that  the
 hon.  Member  referred  to  a  doubt  in
 the  mind  of  one  of  the  hon.  Members
 of  the  other  House,  Shri  AlUladi
 Krishnaswamy  Aiyar.  Now  he  had
 also  addressed  communications  to  us
 on  the  same  point  and  we  consulted
 the  Law  Ministry.  I  am  giving  you
 the  gist  of  what  they  have  advised  In
 this  respect:

 “A  question  has  been  raised  as
 to  whether  the  aggregafion  of
 agricultural  land  in  8  non-Sche-
 duled  State  would  be  constitutional.
 A  further  contention  may  also  be
 raised  that  as  the  Parliament  ts
 acting  as  an  agent  of  the  Sche-
 duled  States,  the  agricultural  lands
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 in  those  States  should  be  treated
 as  separate  estates.  The  doubt
 arises  from  the  fact  that  the  States
 which  have  not  agreed  may  pass
 their  own  legislation  to  assess  an
 estate  duty  on  such  lands  and
 further  because  in  the  Income-tax
 Act  the  agricultural  income  aris-

 ing  in  a  state  which  is  exempted
 from  income-tax  is  not  included
 for  that  purpose.  The  power
 given  to  the  Parliament  to  “‘legis-
 late  on  the  subject  of  estate  duty
 in  respect  of  property  other  than

 agricultural  land  should  neces-
 _sarily  be  construed  in  its  widest

 amplitude  and  it  would  be  open
 to  Parliament  to  adopt  any  method

 by  which  property  within  its

 jurisdiction  are  assessed  to  estate
 duty.”

 There  can,  therefore,  be  no  une-
 constitutionality  in  the  provision  which
 states  that  for  the  purpose  of  levying
 estate  duty  on  property  within  the

 jurisdiction  of  Parliament  all  pro-
 perty  passing  on  death  of  a  person
 shall  be  aggregated  and  the  actual  rate
 of  estate  duty  in  respect  of  property
 situate  within  its  jurisdiction  deter-
 mined  with  reference  to  the  value  of
 such  aggregated  property.  In  doing
 so  the  Parliament  is  not  imposing  a

 liability  on  property  outside  its  juris-
 diction,  but  is  only  prescribing  a

 machinery  for  the  purpose  of  calculat-
 ing  the  duty.  No  objection  can  be
 taken  to  the  manner  in  which  che
 duty  is  to  be  calculated.  On  the  same
 reasoning  it  is  not  incumbent  on  the
 Parliament  to  treat  agricultural  pro-
 perties  in  the  Scheduled  States  as

 separate  estates.  It  will  be  equally
 competent  for  a  State  which  has  not
 surrendered  its  power  to  the  Centre
 in  this  behalf,  to  provide  for  aggrega-
 tion  of  agricultural  lands  situated  in

 any  State  in  India  for  the  purpose  of
 determining  their  rate  of  duty.  For

 purposes  of  Income  tax,  agricultural
 income  arising  in  a  State  is  not  in-
 cluded  for  rates  purposes  because  no
 serious  attempt  has  yet  been  made
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 to  change  the  Jaw  in  this  respect,  which
 has  been  in  force  since  1886,  In  other
 words,  we  have  really  refrained  from
 applying  our  mind  to  that  particular
 problem  ‘in  regard  to  income-tax”.

 The  note  continues:

 “It  may  be  added  that  some
 States  agricultural  Income-tax
 Acts  provide  for  inclusion  of  non-
 agricultural  incon.e  to  determine
 the  rate  to  which  refund  should
 be  allowed  to  the  shareholders  of
 the  company  which  pays  agricul-
 tural  income  tax  (for  instance  the
 Assam  Agricultural  Income  tax
 rules)”,

 Therefore,  there  is  a  clear  distinc-
 tion  between  the  power  to  tax  and
 the  power  of  inclusion  of  the  corpus
 on  which  the  tax  is  calculated.  And
 indeed  if  one  or  the  other  arguments
 must  be  valid,  if  it  is  a  charge  of  in-
 equality  then  it  assumes  that  it  is
 constitutional.

 There  is  one  last  point.  There  were
 amendments  to  the  effect  that  im-
 movable  property  in  other  countries
 should  be  included,  and  the  House
 decided  not  to  accept  it  not  on  the
 point  of  constitutional  incompetenre
 but  on  the  point  that  it  was  well-
 established  international  convention.
 There  it  seems  to  me,  that  by  impli-
 cation  the  House  has  accepted  the
 position  that  had  it  not  wanted  to
 protect  the  convention  and  to  face  all
 the  consequences,  it  had  the  constitu-
 tional  power  to  include  even  that  pro-
 perty  for  purposes  of  aggregation.

 Shri  8.  S.  More:  In  the  Law  Minis-
 try’s  opinion  does  the  word  “jurisdic-
 tion”  mean  territorial  jurisdiction  or
 taxing  jurisdiction?

 Shri  6.  D.  Deshmukh:  It  means
 taxing  jurisdiction.

 Mr.  Deputy-Speaker:  Regarding  the
 point  of  order  that  for  the  purposes
 of  aggregation,  agricultural  land  in
 a  State  which  by  a  resolution  of  the
 Assembly  of  that  State  has  agreed  for
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 the  inclusion  of  agricultural  property
 for  the  estate  duty,  could  be  included,
 I  wish  to  say  this.  It  is  true  that
 State  estate  duty,  so  far  as  agricul-
 tural  land  in  concerned,  is  in  the  States

 list.  Under  article  269  of  the
 ‘Constitution,  Parliament  has  got  a
 right  to  impose  a  duty  on  all
 States  only  in  respect  of  pro-
 perty  other  than  agricultural  land.
 This  is  article  269(l)(b):  “estate
 duty  in  respect  of  property  other  than
 agricultural  land”.  My  attention  was
 drawn  to  the  definition  in  article
 366(9)  of  the  Constitution.  It  says:
 “estate  duty  means  a  duty  to  be

 assessed  on  or  by  reference  to  the
 principal  value...of  all  property  pass-
 ing  upon  death  or  deemed,  under  ‘he
 provisiong  of  the  said  laws,  so  to

 _pass”.  The  definition  section  refers
 to  the  definition  of  estate  duty,  and
 estate  duty  is  referred  to  both  in  the
 Union  list  and  also  in  the  State  list.

 It.  has  no  particular  reference  to  the
 rate.  The  definition  is  of  no  assistance
 to  us  in  deciding  this  matter.

 I  feel  a  difficulty  in‘  accepting  that
 this  House  has  got  the  right  to  in-
 ‘clude  the  agricultural  land  for  pur-
 posés  of  aggregation.  The  conflict
 may  arise  where  the  State  may  like
 to  impose  a  heavier  duty  on  agricul-
 ‘tural  property  than  the  Centre  im-
 poses,  if  by  a  resolution  that  property
 ould  be  included  in  the  schedule
 ‘here.:  They  would  like  to  get  as  much
 by  way  of  estate  duty  and  if  indivi-
 dually  they  pass  a  law  in  a  State,  that
 State  can  impose  any  duty.  It  is
 therefore  reserved  for  them  exclusive-
 ly:  whereas  if  they  should  include  it
 here,  I  do  not  know,  and  I  do  not  be-
 lieve  that  it  is  open  to  us  to  impose
 ‘different  duties  for  different  States
 under  article  269.  Under  article  269,
 “the  following  duties  and  taxes  shall
 be  levied  and  collected  by  the  Gov-
 ernment  of  India  but  shall  be  assigned
 to  the  States  in  the  manner  provided
 in  clause  (2).”  It  is  Parliament  that
 thas  got  a  right  to  impose  an  estate
 'duty  ता  all  property  other  than  agri-
 ‘cultural  land.  When  it  is  competent

 to  do  80.  1६  ts  not  open  to  Parliament
 400  PS.
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 to  discriminate  regarding  the  rate
 between  one  estate  and  another  estate
 or  property  in  one  State  as  different
 from  property  in  another  State.  There
 fore,  there  seems  to  be  only  a  uni-
 form  rate  of  duty.  Whatever  indi-
 vidual  property  we  have,  it  is  different.
 While  it  is  so,  this  power  can  be  in-
 directly  taken  away  by  adding  agri-
 cultural  property  to  this  for  the  pur-
 pose  of  aggregation.  In  such  a  case,
 it  will  not  be  open  to  any  State,  which
 has  gone  in  deliberately  for  the  pur-
 pose  of  augmenting  its  revenues  and
 which  is  not  satisfied  with  the  rate  of
 duty  that  is  imposed  by  the  Centre,
 to  levy  more  duty.  A  conflict  may
 easily  arise  when  that  State  will  try
 to  impose  as  much  duty  38  possible
 for  purposes  of  aggregation  from  the
 other  property  when  this  higher  rate
 ig  taken  away.  This  provision  can
 be  easily  made  nugatory.  It  will
 make  it  impossible  for  the  State  to
 impose  a  separate  duty  on  agricultural
 land.  If  this  power  is  given  away  to
 the  Centre  to  aggregate  both,  and
 whatever  has  to  be  realised  from  this
 agricultural  land,  indirectly,  to  a
 large  extent.  it  can  be  taken  away
 from  the  other  property.  I  believe
 there  is  a  conflict.  I  am  personally  of
 the  view  that  this  ought  not  to  go  for
 the  purposes  of  aggregation.  But  in
 all  these  matters,  as  you  know,  I  do
 not  take  the  responsibility  of  deciding
 the  issue  by  myself.  Fortunately,  the
 hon.  Minister  has  given  an  amend-
 ment,  separating  this  particular  clause
 —agricultural  land—so  as  to  draw
 the  particular  attention  of  the  House
 to  that  aspect.  I  will  put  that  sub-
 clause  separately  from  the  other  pore
 tions  of  the  amendment,  and  take  the
 view  of  the  House.  It  is  the  House
 that  has  to  decide  in  this  matter.

 वा  A.M.
 An  Hon,  Member:  Will  it  not  be

 possible  to  hear  the  Attorney-General
 here?

 Mr,  Deputy-Speaker:  If  hon.  Mem
 bers  would  like  to  have  this  potnt
 made  clear  either  by  the  Law  Minister
 or  the  Attorney-General......
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 Shri  A.  M.  Thomas:  It  is  necessary.
 Being  a  very  serious  matter,  it  is
 necessary.

 Mr.  Deputy-Speaker:  The  Attorney-
 General  is  not  here.  He  will  be
 coming  only  on  the  10th.

 The  Minister  og  Law  ang  Minority
 Affairs  (Shri  Biswas):  Abvut  the  llth.

 Mr.  Deputy-Speaker:  The  hon.  Law
 Minister  is  here.  Let  us  hear  him.
 Bo  tar  as  my  ruling  is  concerned,  I
 have  given  it.  The  House  has_  to
 decide  the  issue.  I  will  never  take
 the  responsibility  of  deciding  such
 constitutional  issues  by  myself.  It  is
 ultimately  to  be  decided  by  the  House,
 so  that  the  House  may  have  an  oppor-
 tunity  of  knowing  what  exactly  the
 situation  is.  I  would  like  to  heur
 the  hon.  Law  Minister  and  the  At-
 torney-General  also.  But  the  Attor
 ney-General  is  not  here  now.

 Shri  Biswas:  I  will  give  my  views
 only.  I  do  not  propose  to  question  the
 ruling  of  the  Deputy-Speaker.  ]  can-
 not  think  of  questioning  his  ruling.

 Mr,  Deputy-Speaker:  There  is  no
 question  of  questioning  my  ruling.  I
 shall  be  glad  to  be  informed  whether
 what  I  have  stated  is  right  or  wrong.
 I  have  stated  what  I  wanted  to  say.

 Shri  Biswas:  In  order  to  come  to  a
 decision  on  this  clause,  the  point  we
 have  got  to  determine  is,  what  is  the
 property  on  which  estate  duty  is  to
 be  levied.  Now,  the  question  of  deter-
 mining  the  rate  at  which  the  duty
 should  be  levied  and  the  question  as
 jo  what  is  the  property  or  the  estate
 on  which  it  should  be  levied  are
 separate  from  each  other.  These  are
 two  different  questions  and  ought  to
 be  kept  separate.  Now,  Sir,  for  the
 purpose  of  determining  the  rate,  you
 are  not  bound  to  include  only  the
 ‘property  which  has  to  be  the  subject
 matter  of  the  levy.  You  can  aggre-
 gate  other  properties  with  it,  and  then
 ascertain  and  fix  the  rate.  That  has
 heen  done  not  mercly  here.  but  even
 wome  of  the  States  in  the  Union  have
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 followed  that  course.  Take,  for  in-
 stance,  the  Assam  Legislative  Council.
 They  have  got  estate  duty  there,  and
 there,  the  aggregation  has  been  made
 in  the  way  which  is  indicated  in  this
 partieular  clause.  Sir,  if  you  refer
 to  the  definition  in  clause  5  where
 provision  is  made  for  levy  of  estate
 duty,  you  will  find:

 “In  the  case  of  every  person  dy-
 ing  after  the  commencement  of
 this  Act,  there  shall,  save  as  here-
 inafter  expressly  provided,  be
 levied  and  paid  upon  the  principal
 value  ascertained  as  hereinafter
 provided  of  all  property,  settled
 or  not  settled,  including  agricul-
 tural  land  situate  in  the  States
 specified  in  the  Schedule  to  this
 Act,  which  passesonthe  death  of
 such  person,  a  duty  called  “estate
 duty”  at  the  rates  fixed  in  accord-
 ance  with  section  34.”

 Mr.  Deputy-Speaker:  They  have
 agreed  to  do  so.  That  is  a  different

 A

 Shri  Biswas:  The  words  that  I  am
 laying  stress  upon  are  these:  “the
 principal  value  ascertained  as  here-
 inafter  provided  of  all  property”
 Now,  the  estate  duty  is  to  be  levied
 upon  the  principal  value  of  all  pro-
 perty  which  is  referred  to  here.  The
 duty  is  levied  on  the  property.  The
 question  of  the  rate  at  which  the  duty
 should  be  imposed  is  a  different  one.
 These  two  are  separate.  Now,  is  there
 anything  in  this  Act,  in  the  Constitu-
 tion  or  anywhere  else  which  says
 that  for  the  purpose  of  determining
 the  rate,  you  cannot  take  any  other
 property  into  account?  Reference  has
 been  made  to  the  Income-tax  Act.  As
 the  Finance  Minister  pointed  out,
 there  was  no  such  aggregation  there,
 because  this  had  been  going  on  since
 the  year  1866,  and  therefore  it  was
 thought  that  no  departure  should  be
 made;  but  that  did  not  establish  any
 legal  principle  that  this  cannot  be
 done  at  all.  Certainly  there  is  nothing
 in  the  Constitution  which  forbids  such
 aggregation.
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 Shri  है,  K.  Chaudhury  (Gauhati):
 There  is.a  distinction  between  what
 cannot  be  done  and  what  should  not
 be..done.

 Shri  Biswas:  That  is  a  matter  of
 policy:  whether  it  should  be  done  or
 should  not  be  done  is  a  different  thing
 altogether.  But  the  point  of  order
 raised  on  the  constitutional  issue  must
 be  discussed  apart  from  the  question
 of  policy.

 Mr.  Deputy-Speaker:  May  I  ask  the
 hon.  the  Law  Minister:  when  the  en-
 tire  estate  duty  that  is  levied  under
 article  269  of  the  Constitution  has  to
 de  distributed  to  the  States,  why  did
 the  Constitution  make  a  difference
 and  give  the  power  of  imposing  the
 2state  duty  to  the  States  so  far  as
 agricultural  land  is  concerned?  Not
 a  pie  of  this  will  be  taken  by  the  Cen-
 tre  or  will  go  to  the  Consolidated  Fund
 pf  the  Centre.  Therefore,  whatever
 is  collected,  whether  on  agricultural
 land  or  non-agricultural  land,  will
 sertainly  go  to  the  States.  Why  then
 did  the  Constitution  clothe  the  State
 vith  the  power  over  agricultural  land
 and  give  the  power  over  the  rest  of
 the  property  to  the  Centre,  unless  it
 meang,  that  indirectly  what  has  been
 taken  away  from  the  Centre  by  way
 of  jurisdiction  ought  not  to  be  inter-
 fered  with  by.  other  methods  like
 aggregation.

 Shri:  Biswas:  Article  269  says:

 “The  following  duties  and  taxes
 shall  be  levied  and  collected  by
 the  Government  of  India  and  shall
 be  assigned.  to  the  States  in  the
 manner  provided  in  clause  (2),
 namely.

 (a)  duties  in  respect  of  succes-
 sion  to  property  other  than
 agricultural  land;

 (b):  estate  duty  in  respect  of  pro-
 perty  other  than  agricul-
 tural  jand;”.

 My..  Deputy-Speaker:  That  {s  the
 very  clarification  I  am  seeking;  why
 ghould  it  exclude  agricultural  land?
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 Shri  Biswas:  I  do  not  think,  Sir.
 that  as  a  matter  of  fact  that  right  is
 being  infringed  at  all.  There  is  no
 imposition  of  any  estate  duty  on  agri-
 cultural  land.

 Mr.  Deputy-Speaker:  The  hon.  the
 Law  Minister  has  not  understood  me,
 or  I  am  sorry  I  have  not  made  myself
 understood.

 The  point  is  agricultural  land  can-
 not  escape  estate  duty  both  from  the
 Centre  and  from  the  States.  The
 State  can  impose  estate  duty  on  agri-
 cultural  land.  The  Centre  can  impose
 estate  duty  on  non-agricultural  pro-
 perty.  In  between  both  the  Centre
 and  the  States  every  item  of  property,
 agricultural  land  and  non-agricultural
 property,  can  be  taxed.  The  Centre
 cannot  tax  unless  the  State  consents  to
 include  it  also  in  the  schedule  so  far
 as  agricultural  land  is  concerned.
 That  is  admitted.  When  the  State
 does  not  consent,  the  question  is  whe-
 ther  agricultural  land  can  be  taken
 into  account  for  aggregation.

 It  is  argued  that  these  two  things,
 aggregation  by  way  of  tax  and  imposi-
 tion  of  tax  00  property  ought  to  be
 kept  distinct.  All  right.  Then,  if  so,
 why  should  agricultural  land  be  ex-
 cluded  from  the  purview  of  Article
 269:  what  is  the  object  gained?  After
 all  every  pie  that  is  collected  by  way
 of  estate  duty,  whether  from  agricul.
 tural  land  or  non-agricultural  pro-
 perty,  goes  only  to  the  State  and  the
 Centre  does  not  take  anything.  Why
 should  this  distinction  be  made,  un-
 less  it  is  intended  to  exclude  the  juris-
 diction  of  the  Centre  for  any  purpose,
 whether  the  levy  of  the  duty  in  the
 first  instance,  or  aggregation,  directly
 or  indirectly—why  should  there  be
 any  distinction  and  separation?

 Shri  0.  D.  Deshmukh:  May  I  an-
 swer  that  question,  Sir?

 It  has  been  kept  separate  because
 the  States  have  been  given  discretion
 either  to  come  under  a_  system  of
 uniform  legislation  at  the  time  or
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 {Shri  C.  D.  Deshmukh]

 afterwards,  or  to  have  their  own
 scheme  of  taxation,  so  far  as  agricul-
 tural  land  is  concerned.  Indeed  one
 or  two  States  have  said  that  they
 would  await-the  results  of  this  legisla-
 tion.  If  they  like  it,  then  all  that
 they  have  to  do  is  to  adopt  the  law
 that  we  shall  pass  here.  But  there
 may  be  other  States—there  are  only
 two  or  three—which  have  an  intention
 of  having  their  own  assessment.

 Mr.  Deputy-Speaker:  A  higher  duty?

 Shri  C.  D.  Deshmukh:  it  may  be  a
 higher  duty,  or  it  may  be  a  lower  duty.
 But  if  in  that  process  aggregation
 takes  place  both  at  their  end  and  at
 ‘ur  end  there  may  be  hardships  on
 the  property  concerned.  In  other
 words,  a  situation  may  well  arise
 where  State  A—not  A  Class  State—
 may  have  its  own  scheme  of  taxation
 which  is  heavier  than  ours  and  which
 may  not  give  this  rebate  to  certain
 agricultural  property.  Now  for  purposes
 of  aggregation  we  include  the  entire
 property  and  have  a  high  rate.  But
 the  actual  duty,  of  course,  is  raised
 on  the  non-agricultural  property.  The
 State  on  its  side  might  concefvably
 aggregate  the  non-agricultural  ‘pro-
 perty  in  the  State  for  the  purpose  of
 deducing  its  own  rates  and  either  be-
 cause  of  that,  or  because  the  rates  are
 initially  higher,  that  particular  pro-
 perty  may  have  to  pay  a  high  rate  of
 agricultural  estate  duty  in  that  State.
 Now,  those  will  be  cases  of  hardship,
 but  they  will  not  be  cases  necessarily
 of  infractions  of  the  Constitution.

 Shri  Biswas:  I  have  very  little  to
 add  to  the  clarification  you  have  just
 heard  from  the  hon.  Finance  Minister.
 As  a  matter  of  fact  there  is  no  ques-
 tion  of  the  Union  imposing  a  duty  on
 land  which  it  is  not  authorised  to
 charge,  just  as,  as  has  been:  pointed
 out,  when  a  State  does  not  come  into
 the  Schedue,  and  wants  to  levy  the
 duty,  that  duty  will  be  levied  only  on
 agricultural  Jand  within  that  State,
 but  in  fixing  the  rate  at  which  the
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 duty  shall  be  levied  there,  the  State
 might  just  as  well  include  non-agri--
 cultural  land  which  is  within  the
 jurisdiction  of  the  Union  Legislature.
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 Mr}  Deputy-Speaker:  Would  it  not
 amount  to  a  higher  duty  with  respect
 to  non-agricultural  property  in  the
 two  cases?

 Shri  Biswas:  In  any  particular’
 State,  Sir,  where  the  State  is  imposing
 the  levy  there  might  be  differénce,
 higher  or  lower,  as  the  State  might
 consider.  The  State  will  probably  not
 fix  a  lower  duty,  because  the  proceeds
 will  go  to  the  State,  and  the  State
 will  be  anxious  to  have  as  much  reve-.
 nue  as  possible.  The  chances  are  the
 State  will  levy  a  duty  at  a  higher  rate.
 than  Parliament  here  may  choose,  to.
 do.

 Leaving  that  aside,  whether  it  is
 higher  or  lower,  the  State  can  impose
 an  estate  duty  only  on  agricultural
 land  lying  within-the  State.  The  qucs-
 tion  of  rate  is  different.  The  Union
 will  levy  a  duty  only  on  non-agricul-
 tural  land,  but  the  rate  may  be  fixed
 as  a  result  of  such  aggregation  as  is
 contemplated  here,  of  land  within  its
 own  legitimate  jurisdiction,  and  land
 within  State  jurisdiction  in  respect
 of  States  which  have  decided  to  autho-
 rise  legislation  by.  the  Centre  by  pass
 ing  resolutions  under  article  262)

 The  question  of  discrimination  ‘was
 raised.  As  a  matter  of  fact  there  is
 no  discrimination.  So  far  as  ‘the
 Union  legislation  is  concerned,  ‘the
 rates  of  duty  will  be  wnifornr for  all
 kinds  of  property,  non-agricultural
 land  within  the  Union  and  agricultural
 Jand  within  such  States  as  have  de-
 cided  to  have  the  legislation  to  the
 Centre.  If  you  look  at  clause  §  it
 would  be  found  that  other  States  when
 they  pass  such  resolution  -will  be
 deemed  to  be  included  in  the  Schedule.
 Therefore,  the  category,.which  is  spe¢i-
 fled  here  is  one  and  the  same.  There
 is  no  discrimination.
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 Several]  Hon.  Members  rose

 Mr,  Deputy-Speaker:  I  am  _  not
 going  to  allow  any  other  hon.  Member
 to  speak  on  this  point.  Of  course  in
 the  course  of  the  discussion  on  the
 clause  and  the  amendments,  hon.
 Members  may  refer  to  this  point  as
 well.  The  clause  and  the  amendments
 are  now  open  to  discussion.  Others
 who  have  not  tabled  amendments  may
 also  speak.  First  of  all,  the  Finance
 Minister  will  refer  to  his  amendment
 and  I  will  then  call  upon  other  Mem-
 bers  in  a  particular  order  to  speak.
 I  have  already  said  I  will  leave  it  to
 the  House  to  decide.  There  is  a  prece:
 dent  for  what  I  have  said:

 “Now  let  us  look  at  the  posi-
 ton-from  a  practical  point  of
 View.  So  ‘far  as  Government
 measures,  which:  form  the  bulk

 -and  the  most  important  part  of
 the  legislative  business  which  the
 Assembly  has  to  deal  with,  are  con-
 cerned,  the  Assembly  would
 naturally  rely  upon  the  Govern-
 ment  not  to  put  Yorward  a  Bill
 or  an  amendment  unless  their
 Law  Officers  were  satisfied  that  the

 _  Assembly  was  competent  to  make
 Such  a  law.  In  the  case  of  a  non-
 Official  Bill  or  amendment,  though
 there  may  be  no  such  guarantee,  ,
 there  will  always  be,  the  Law.Off-  .
 cers  of  the  Government  and  other
 lawyers  .to  advise  the  House  whe-
 ther  a  certain  legislative  proposal
 is  or  is  not-within  the  competence
 of  the  Legislative  Assembly  (now.
 this  House).  The  President  (now
 the  Speaker)  if  he  thinks  fit,  may

 --also-  under  Standing  Order  32
 address‘the  Assembly  on  the:  sub--
 ject  in  erder  to  help  the  House  in
 its.  deliberations  but  whatever
 views  he  may  so:choose  to  express

 a  will  not  be  binding  on  :the  House
 not  Being  a  decision  dn  a  point  of
 order  under  Rule  15."

 I  have  stated  my  own  views.  I  leave
 it  to  the  House  to  decide.  The  House
 hag  heard  the  views  of  the  Law  Minis-
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 ter,  the  Finance  Minister  and  the
 Members  who  have  raised  the  point
 of  order  aud  my  own  views  and.  the
 House  is  entitled  to  come  to  its  own
 conclusion  in  regard  to  this  matter.  I
 will  separate  that  portion  in  amend-
 ment  No.  720,  put  the  balance  to  vote
 and  then  this  portion  separately  to
 vote.

 ,Shri  C.  D.  Deshmukh:  In  support  of
 amendment  No,  720,  it  occurred  to  us...

 Mr.  Deputy-Speaker:  One  word
 more.  If  this  clause—clause  33—is
 discussed  before  lunch  today,  the
 only  other  clause  that  will  remain
 is  34.  Regarding  clause  3l,  there
 can  be  no  more  concessivns  than  what
 the  Finanoe  Minister  has  already
 indicated.

 Shri  Sarmah  (Golaghat—Jorhat)
 There  should  be  further  discussion
 under  certain  contingencies

 Mr.  Deputy-Speaker:  Now  if  clause
 83  is  not  disposed  of  by  lunch  time,
 we  will  have  to  sit  this  afternoon
 and  we  can  finish  clause  34  tomorrow.
 What  is  the  reaction  of  the  Finance
 Minister?

 Shri  Cc  9,  Deshmukh:  I  am  only
 concerned,  Sir,  with  our  following
 the  time  schedule  that  has  been  set
 by  the  Business  Advisory  Committee.
 As  to  how  you  do  it  I  leave  it  to  you
 and  to  the  House.  Of  the  three  days
 allotted,  we  have  only  spent  yesterday
 and  today.

 Mr.  Deputy-Speaker:  Therefore
 there  is  one  more  day  available.  If
 we  don’t  finish  it  in  the  morning
 tomorrow,  we  shall  have  to  sit  in  the
 afternoon  tomorrow.  As  hon.  Mem-
 bers  seem  to  be  a  little  jaded  on
 account  of  sitting  somewhat  late
 yesterday,  we  shall  finish  off  clause
 83  now  and  have  an  off-day  this
 afternoon.  We  will  finish  off  the  rest
 tomorrow,  4
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 Shri  C.  D.  Deshmukh:  I  ari  agreé
 able  on  the  assumption  that  we  finish
 clause  33  today.

 If  you  look  at  the  original  amend+
 ment  No.  540,.  then  in  the  light  of
 the  Schedule  as  we  have  now  append-
 ed,  the  duty  will  be  calculated  on
 lower  incomes  than  we  _  had  _anti-
 cipated,  because  if  that  amendment
 were  allowed  to  stand,  then  the
 exemption  limits  of  Rs.  50,000  and
 Rs.  75,000  which  are  to  be  excluded
 from  the  aggregation,  according  to
 the  language  of  the.  present  clause,
 for  determining  the  principal  value
 of  the  estate  by  virtue  of  sub-clause
 (l)  will  have  to  be  excluded.  But

 im  accordance  with  the  schedule  of
 rates  attached  to  clause  34,  we  have
 put  estate  duty  against  these  very
 exemption  limits.  No  duty  shall  be
 leviable  on  such  persons  who  form
 part  of  the  first  slab.  In  other  words,
 we  overlooked  the  fact  that  we  are
 dealing  with  the  slab  system  and  we
 thought  that  the  logical  way  of
 dealing  with  the  problem  was  to
 include  it,  not  to  exclude,  but  to  put
 against  that  particular  slab  either  in
 the  first  part  or  in  the  second  part
 the  rate  ‘nil’  and  it  is  this  intention
 that  is  secured  by  this  amendment,
 the  pattern  of  the  schedule  now  re-
 maining  the  same.

 (Surt  PatasKkar  in  the  Chair]

 Shri  V.  B.  Gandhi:  I  am  glad  to
 see  that  the  Finance  Minister  has
 moved  this  new  amendment  720  to
 the  original  clause  33.  I  am  glad,
 because  I  believe  I  was  one  of  those
 who  had  had  a  feeling  of  doubt  on
 this  point  as  to  whether  the  aggre-
 gation  as  contemplated  in  clause  33
 should  be  arrived  at  after  excluding
 the  minimum  limit  allowed  under
 clause  34,  As  you  will  see,  Sir,  the
 whole  difference  between  the  two
 amendments  moved  by  the  Finance
 Minister,  his.  previous  amendment  540
 and  the  new  amendment  720,  is  this.
 The  difference  is  just  precisely  this
 that  in  the  new  amendment.  this

 allowance,  the  minimum  exemption
 allowance  under  clause  34,  है  to  be
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 iricluded,;  whereas  in  the  previous
 ameridnierit  it  was  to  bé  excluded.
 Réally  to  some  of  tis  it  appears  that
 if  the  original  clause  39  were  to  be
 allowed  ‘to  stand  un-amended,  or  évéen
 if'  we  were  to  accept  the  Financé
 Minister’s  previous  amendment,  No.
 540,  the  effect  would  have  been  that
 the  allowance  of:  Rs.  50,000‘  or  Rs.
 75,000,  according  to  the  nature  of  the
 property  passing  on  death,  woukt?
 have  been  made  twice  over—once
 under  the  slab  scheme  and  onee
 under  clause  34.  As  soon  as  the  Bill:
 as  reported  by  the  Select’:  Committee
 was  presented  to  us  I  had  tabled:
 an  amendment  very  early  and  it
 reads:

 In  page  20,  lines:  2l  to  28,  for
 “excluding  property  on  which  no
 estate  duty  is  leviable  under
 section  34,  but  including  property
 exempted  from  duty  under  section
 32  and”  substitute:

 “including  property  exempted
 ‘from  estate  duty  under  section  32
 and  section  34  and  also  including”
 agricultural  land  etc.

 Now,  Sir,  this  was  my  original
 amendment  of  which  notice  had  been
 given  a  long  time  ago,  several  weeks
 ago.  But  subsequently  the  Finance
 Minister  tabled  his  amendment  No.
 540  making  certain  changes  also  in
 respect  of  the  exemptions  under
 clause  32,  and  therefore  I  had  to
 give  notice  of  another  amendment,
 No.  694  which  also  I  have  moved
 today.

 The  net  effect  of  all  these  amend-
 ments  is.  that  the  allowance,  the
 minimum  exemption  allowance  under
 clause:  34:  should  not  be:  excluded  but
 should  be  included  in  the  aggregation.
 (An:  Hon.  Member:  It:  is  included).

 I  say  this  is  so  now  under  the  new
 amendment  of  the  Finance  Minister.
 It  was  not  included  in  the  original
 clause,  nor  was  it  included  in  the
 Finance  Minister’s  first'  amendment,
 No.  840.  That  is  all  what:  I  have  to
 say..  Now:  jt.  is:  inclyded  and  J  sup-
 port  it,
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 Pandit  8.  C.  Mishra  (Monghyr
 North-East):  It  is  for  the  Finance
 ‘Minister  ‘to  satisfy  the  House  that
 such  lapses  are  not  a  regular  feature
 of  his  Department.  As  far  as  we
 can  see,  it  is  not  an  exception.  It
 often  happens  that  we  start  in  some
 direction  and  then  suddenly  midway
 or  midstream  we  begin  to  steer  in
 another  direction.  That  is  what
 happened  to  his  original  motion—I
 mean  the  first  part  of  the  Bill  that
 was  introduced  and  the  slab  that  was
 later  introduced.  The  two  things
 ‘have  not  gone  together.  If  only  in
 ‘the  slab  or  in  the  Schedule  the  first
 line  had  been  left  out—that  is  Rs.
 50,000  not  to  be  included,  rate  nil
 for  the  first  Rs.  50,000—if  that  much
 had  been  taken  out,  I  do  not  think
 the  Finance  Minister  would  have
 had  the  necessity  either  to  put  in
 his  amendment  No.  540  or  his  amend-
 ment  No.  720.  So  much  for  him
 and  for  his  own  Department.

 As  far  as  we  can  see,  at  one  place
 we  have  given  an-  exemption  for
 Rs.  2,500  for  charitable  purposes,  in
 elause  32  (l)  (a).  Now  in  the
 Schedule  the  Finance  Minister  says
 that  at  least  this  must  be  aggregated
 for  the  purposes  of  determining  the
 rates.  I  think  the  Finance  Minister
 is  not  unaware  of  the  tendency  that
 we  ‘generally  have.  It  is  often  diffi-
 cult  for  those  people  who  carry  on
 charitable  institutions  to  get  some
 donations  from  people.  And  by  the
 manner  that  you  are  putting  this,
 there  shall  be  always  a  tug  between
 the  donor  and  his  heirs.  It  may  be
 that  you  yourselves,  even  our  Gov-
 ernment,  and  many  other  Govern-
 ments—we  can  say  almost  all  Gov-
 ernments—depend  to  some  extent  on
 ‘charitable  institutions  etc.  for  carry-
 ing  out  the  business  of  the  nation.
 Therefore,  even  for  good  purposes,
 ‘for  purposes  that  are  approved  by
 ‘the  State  or  by  the  people  that  rule,
 #f  a  charity  or  donation  is  required,
 even  if  the  person  is  inclined  to  give
 {t  his  heirs  will  always  be  against  it.
 Because  they  will  say:  it  will  not
 dniy  take  away  that  portion,  but  it
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 may  put  us  on  a  higher  slab  of  taxa-
 tion.

 Therefore  I  appeal  to  the  Finance
 Minister  that  Rs.  2,500  won’t  make
 much  difference.  But  by  this  pro-
 cess  you  are  putting  all  these  chari-
 table  institutions  in  a  difficulty,  at
 least  so  far  as  the  successors  are
 concerned.  They  will  always  insist
 on  their  parents  not  giving  anything
 to  charities  so  that  they  may  not  be
 thrown  into  a  higher  slab  of  taxa-
 tion.

 At  least  for  that  reason  I  would
 request  the  Finance  Minister  to  take
 out  (a).  He  has  been  good  enough
 to  take  out  (c)  in  respect  of  which
 an  appeal  was  made  so  vehemently
 from  so  many  friends  on  our  side.
 That  is  one  good  thing  he  has  con-
 ceded.  As  I  said,  this  Rs.  2,500  will
 not  make  much  difference  in  the
 revenues  that  his  Department  will
 get.  On  the  other  hand  it  will  be  a
 pretext  for  the  heirs  to  prevail  upon
 their  parents  not  to  give  to  charities.
 Therefore  I  appeal  to  the  Finance
 Minister  that  he  should  include  (a)
 also  along  with  (c)  and  the  other
 sub-clauses  that  he  has  put  in  for  the
 purpose  of  exclusion  from  the  aggre-
 gation.

 Shri  Kanavade  Patil:  I  want  to
 confine  my  speech  only  ६0  landed
 property.  I  would  like  to  submit
 that  very  careful  attention  has  not
 been  paid  to  the  fact  that  under  the
 present  Bill  it  is  very  difficult  to  in-
 clude  agricultural  property  for  the
 purpose  of  taxing.  If  we  look  to  the
 provisions  of  article  252  of  the  Consti-
 tution  we  will  see  that  this  clause
 can  be  applied  only  to  those  States
 which  have  passed  the  _  resolution
 necessary  for  the  purpose  of  taxing
 agricultural  property  in  their  res-
 pective  States.  Therefore  in  my
 humble  opinion  it  is  very  difficult  to
 apply  the  provisions  of  this  Bill  so
 far  as  agricultural  property  is  con-
 cerned.

 I  would  like  to  submit  that  in  the
 actual  working  of  this  measure  there

 ‘will  crop  up  many  difficulties  in  the
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 way.  We  all  know  that  the  prices
 of  lands  are  not  quite  uniform  in  the
 various  States,  and  at  the  time  of
 assessing  the  tax  it  will  be  very  diffi-
 cult  even  for  the  Vaiuers  or  the
 Controllers  to  have  a  right  valuation
 of  the  landed  property.  In  Bombay,
 for  instance,  the  price  of  Bagayat
 land  varies  from  Rs.  500  to  Rs.  2,000
 per  acre.  And  in  the  same  locality,
 if  the  population  ‘is  less  or  if  the
 lands  are  not  fertile,  the  price  of
 even  Bagayat  land  is  not  more  than
 Rs.  500  or  Rs.  1,000  per  acre.  At
 the  same  time,  I  would  like  to  sub-
 mit  that  the  prices  of  gerayat  land
 also  in  some  parts  are  from  Rs.  00
 to  Rs.  590  per  acre.  So,  it  is  very
 difficult,  according  to  my  own  appre-
 ciation  of  the  problem,  to  come  to
 very  definite  conclusions  regarding
 the  valuation  of  the  landed  property.
 There  are  likely  to  be  great  hard-
 ships.  Ordinarily,  it  will  be  very
 difficult  for  the  Controller  to  come  to
 exact  conclusions  as  to  the  price  of
 the  land  on  which  the  tax  is  to  be
 levied.  I  would  like  further  to  sub-
 mit  that  the  prices  of  lands  also  rise
 and  fall  suddenly.  Suppose  there  is
 a  person  with  a  big  landed  property
 and  the  Controller  or  Valuer  goes
 there  to  assess  the  valuation  of  the
 property.  It  is  common  knowledge
 that  even  though  they  have  big  land-
 ‘ed  property,  they  are  very  often
 “without  any  money.  It  may  be  that
 if  the  tax  is  demanded  within  a
 specified  time,  it  will  not  be  possible
 for  the  agriculturists  to  pay  the
 money  at  once  for  meeting  the  taxes.
 The  agriculturists  may  be  forced  to
 sell  their  landed  property.  It  is  not

 always  that  we  get  customers  to  pur-
 chase  landed  property.  Therefore  I
 believe  that  in  the  case  of  the  agri-
 culturists,  apart  from  the  legal  as-
 pects  of  this  Bill,  there  are  likely  to
 be  hardships  in  the  matter  of  taxing
 the  landed  property  of  the  agricul-
 turists.  In  view  of  these  circum-
 stances,  I  would  like  to  submit  that
 it  would  have  been  better  if  the
 agricultural  property  had  been
 totally  exempted  at  least  for  some
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 time  till  all  the  States  in  the  Union
 have  passed  a  uniform  resolution
 allowing  the  imposition  of  this.  tax
 by  the  Centre  on  their  lands.

 Shri  K.  K.  Basu:  He  is  arguing
 that  agricultural  property  should  not
 be  taxed.  He  is  raising  a  funda-
 mental  question  again.  We  are  now
 dealing  with  aggregation.

 Shri  Kanavade  Patil:
 Jands  are  supposed  to  be
 precious  property,  and  therefore  are
 sold  at  higher  prices,  considered.  in
 proportion  to  the  income  that  is
 derived  from  the  land  year  by  year.
 Therefore,  there  is  also  the  likelihood
 of  miscalculating  the  valuation  of
 the  land.  I  would  like  to  quote  a
 passage  from  a  book  by  Dr.  Gadgil
 and  Vithal  Babu:  Studies  in  Death
 Duties.  They  say:

 Generally

 “The  Central  Land  Owners  As-
 sociation  in  -England  argued  be-
 fore  Colwyn  Committee  that  death
 duty  ‘press  with  exceptional
 severity  upon  agricultural  land,
 because  it  has  a  market  value  re-
 latively  far  in  excess  of  its  income-
 producing  value’.  It  is  common
 knowledge  that  in  England  ex-
 penditure  involved  by  a  large
 agricultural  estate  in  the  payment
 of  death  duty  is  very  heavy.  Death
 duty  break  up  landed  estates,  con-
 stitute  more  expenditure  and  les-
 sen  eventually  employment  of  agri-
 cultural  labour.  Land  owners  have
 had  singularly  few  opportunities  as
 compared  with  other  members  of
 the  ‘community  with  equal  wealth,
 of  saving  out  of  the  income  for  the
 purpose  of  meeting  death  duty.”

 This  is  on  page  207  of  Dr.  Gadgil
 and  Vithal  Babu’s  book.  Therefore,
 I  would  like  to  submit  that  so  far  as
 the  agriculturist  is  concerned,  there
 ought  to  have  ‘been  an  exemption  to

 50  acres  af
 and.  Mt

 Mr..  Chairman:  This  clause  relates
 -to  -aggregation.  only.  The  hon  Mem-
 ber  should  concentrate  on  that.

 very  Si  red]
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 Shri  Kanavade  Patil:  For  the
 purpose  o¢  aggregation  og  proper-
 ty,  at  least  50  acres  of  land  should
 have  been  kept  out.  It  should  not

 ‘have  been  included  for  purposes  of
 aggregation.  One  dwelling  house  and
 50  acres  of  land  should  have  been
 exempted,  in  spite  of  the  exemptions
 granted  in  clauses  32  and  34.  That
 is  what  I  want  to  submit.

 Mr.  Chairman:  His  point  seems
 to  be  that  this  should  not  be  taken

 »...0  account  for  purposes  of  aggrega-
 tion.

 Shri  Kanavade  Patil:  At  least  50
 acres  of  land.

 Shri  Gadgil:  You  have  missed  the
 bus;  you  should  have  spoken  on  clause
 32.

 ‘Shri  Kanavade  Patil:  That  is  all  I
 have  to  submit.

 Sardar  Hukam  Singh  (Kapur-
 thaia-Bhatinda):  Besides  the  diffi-
 culties  that  are  being  experienced  by
 the  small  agriculturists,  that  I  point-
 ed  out  yesterday,  there  .is  another
 difficulty  under  this  clause  that  I
 feel  I  must  bring  to  the  notice  of  the
 Finance  Minister.  The  previous  speak-
 er  was  pleading  the  case  of  the  agri-
 culturists.  He  was  confronted  with
 the  plea  that  already  in  clause  5  that
 we  have  passed,  we  have  accepted
 that  agricultural  land  shall  be  sub-
 ject  to  estate  duty,  as  regards  the
 States  that  are  specified  in  the  Sche-
 dule.  So  far  as  the  other  States  are
 concerned,  as  for  instance,  Punjab
 and  Madras,  they  are  not  specified  in
 the  schedule  and  unless  they  pass  a
 resolution,  they  would  not  be  included
 in  the  schedule  and  they  will  be  free
 trom  this  duty.  So  far  as  their  case
 is  concerned,  I-  would  point  out  res-
 pectfully  that  there  can  be  cases  of
 double  taxation  as  well.  So  long  as
 they  do  not  agree  to  come  into  the
 Schedule,  they  have  the’  choice  to
 pass  legislation  levying  estate  duty
 on  land  in  their  States.  What  would
 be  the  fate  of  these  States?

 Shri  Raghavachari:  On  that  agri-
 cultural  property,  under  this  Bill  there

 400  Ps.
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 is  no  taxation  at  all;  not  to  speak  of
 double  taxation.

 Sardar  Hukam_  Singh:  Let  me
 finish.  Suppose  the  Punjab  State
 passes  legislation  for  levying  Estate
 duty  on  lands  that  are  situated  in
 the  Punjab—I  do  not  see  any  bar
 precluding  them  from  passing  such
 a  legislation—what  would  be  the
 fate  of  the  peasant  there?  So  far  as
 agricultural  property  is  concerned,  if
 they  proceed  on  the  lines  that  are
 indicated  here  in  this  section,  the
 Punjab  State  would  charge  the  duty
 on  agricultural  land  alone  but  for
 purposes  of  aggregation,  they  would
 include  other  property  as  well.  The
 Centre  would  be  competent  to  charge
 estate  duty  on  other  property  and
 they  would  include  agricultural  pro-
 perty  for  the  purpose  of  aggregation.
 This  would  be  very  hard  in  the  cir-
 cumstances.  I  was_  interrupted  by
 my  hon.  friend  when  I  was  pointing
 out  that  there  would  be  double  taxa-
 tion.  There  is  no  bar  under  the  law
 as  it  stands  now.  When’  we  have
 enacted  that  the  States  who  have
 not  so  far  come  into  this  category
 are  not  included  in  the  schedule,  at
 least  their  case  is  very  strong  unless
 they  thought  it  fit  to  suffer  them-
 selves  to  be  included  in  the  schedule.

 Shri  V.  B.  Gandhi:  On  a  point  of
 information.  Sir,  I  thought  that  the
 Deputy-Speaker......

 Mr.  Chairman:  Is  it  in  conection
 with  the  plea  of  the  hon  Member?

 Shri  V.  B.  Gandhi:  Yes,  Sir,  4३
 believe  Sardar  Hukam  Singh  is
 speaking  on  part  (iii)  of  amendment
 No.  720.  I  thought  the  Deputy-
 Speaker  had  informed  the  House
 that  he  would  take  this  part  sepa-
 rately  afterwards,  and  that  he  would
 first  take  the  other  parts.  I  am
 expecting  that  the  House  will  have
 a  chance  to  consider  this  part  (iii)
 separately.

 Mr.  Chairman:  The  discussion  Is
 open  on  all  the  amendments  as  well

 ' as  the  clause.  }
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 Shri  Hukam  Singh:  If  that  be  the
 case,  and  it  is  not  being  taken  up

 Shri  V.  B.  Gandhi:  In  that  case,
 when  I  had  a  chance  to  speak,  I  did
 not  deliberately  refer......

 Mr.  Chairman:  That  was  the  chvice
 of  the  hon.  Member.  It  cannot  be  a
 point  of  order.

 Shri  V.  B.  Géndhi:  That  was  the
 understanding  we  had  from  the
 Deputy-Speaker.  Since  he  did  not
 want  to  give  a  ruling  and_  said  he
 would  leave  the  matter  to  the  deci-
 sion  of  the  House  (Interruptions).

 Mr.  Chairman:  Let  tae  hon.  Mem-
 ber  Sardar  Hukam  Singh  proceed
 with  his  observations.

 Sardar  Hukam  Singh:  I  was  sub-
 mitting  that  there  is  fear  of  a  double
 taxation  for  the  same  property,  at
 least  in  those  States  that  have  not
 joined  in  this  Schedule.  So  long  as
 they  do  not  do  that.—and  for  instance,
 I  may  take  the  case  of  Punjab  or
 Madras—they  are  at  perfect  liberty  to
 pass  a  legislation  authorizing  the  Gov-
 ernment  to  levy  estate  duty  on  lands
 situated  in  those  States.  When  they
 do  so,  they  can,  following  the  sugges-
 tion  in  the  present  provision  in  this
 Bill,  include  non-agricultural  proper-
 ty  as  well  for  purposes  of  aggregation.
 In  such  a  case,  I  was  submitting  cer-
 tainly  there  is  danger  that  the  pro-
 perty  would  be  subject  to  double
 taxation,  which  is  not  permitted.  My
 hon.  friend  the  Finance  Minister  does
 not  agree,  and  is  nodding  his  head,
 but  I  will  try  to  make  myself  clear.
 If  I  am  wrong,  I  am  subject  to  cor-
 rection.  I  do  not  claim  that  I  must
 be  right.  But  Il  want  some  clarifica-
 tion  on  this  point.  Suppose,  Punjab
 passes  a  legislation  levying  estate
 duty,  and  for  the  purposes  of  aggre-
 gation,  just  on  the  lines  indicated  here
 by  the  latest  amendment,  it  includes
 non-agricuitural  property  as  well,  I
 ask,  would  Punjab  be  competent  to  do
 that  or  not?

 Shri  C.  D.  Deshmukh:  Yes.
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 Sardar  Hukam  Singh:  If  it  is  com-
 petent,  when  it  charges  estate  duty  on
 agricultrual  lands,  it  will,  for  the  sake
 of  aggregation,  include  non-agricultur-
 al  property  as  well,  The  Centre,
 while  charging  estate  duty  on  non-
 agricultural  property,  would  include
 agricultural  Jand  as  well.  So  the
 same  property  would  be  counted  twice,
 once  by  the  Central  Government.,......

 Shri  C.  D.  Deshmukh:  The  rates
 will  be  higher  in  both  cases.  4

 Sardar  Hukam  Singh:  I  am  not
 clear  enough.  The  hon.  Finance  Min-
 ister  wants  an  escape  on  this  ground.
 The  rates  would  be  enhanced  in  this
 case  also,  by  the  Centre  including
 agricultural  property  for  purposes  of
 aggregation,  and  the  rates  would  be
 enhanced  by  the  States  also  by  in-
 cluding  non-agricultural  property.
 The  result  is  that  the  peasant  suffers
 on  both  accounts.  He  suffers  double
 loss,  and  the  already  pitiable  plight  of
 the  peasant,  that  I  had  occasion  to
 describe  yesterday,  in  Punjab—I  am
 referring  to  that  of  the  small  land-
 owners—would  be  very  much  worse
 than  that  of  a  similar  peasant  in  any
 other  State.

 Therefore  I  submit  that  at  least  in
 the  case  of  those  States  that  have  not
 joined  in  this  Schedule—I  would
 plead  for  all  States,  but  if  the  House
 does  not  accept  it,  at  least  for  those
 States,  that  have  not  been  included  in
 the  Schedule—agricultural  lands  or
 property  should  not  be  included,  when
 the  aggregate  is  arrived  at.

 Shri  Mulchand  Dube  (Farrukhabad
 Distt.—North):  I  find  that  aggregation
 is  defined  in  Dymond’s  Death  Duties,
 on  page  2l9  as  follows:

 “Aggregation  only  affects  pro-
 perty  which  is  actually  or  notion-
 ally  chargeable  with  estate  duty
 on  the  death,  so  that  where  pro-
 perty  passing  is  exempt  from
 estate  duty.  it  is  not  liable  to
 aggregation.”—Finance  Act,  894
 Section  4.
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 Now,  there  are  two  kinds  of  pro-
 perty.  Certain  items  have  been
 exempted  under  clause  32  of  the  Bill.
 Estate  duty  is  not  proposed  to  be
 levied  on  certain  properties,  or  to  a
 certain  extent  on  properties,  under
 clause  34.  The  question  now  before
 us  is  whether  those  properties  on
 which  estate  duty  is  not  leviable  under
 clause  34,  and  those  that  have  been
 exempted  under  clause  32  can  be
 brought  in  for  the  purpose  of  aggre-
 gation.  My  submission  is  that  they
 could  not  be  brought  in  for  aggrega-
 tion.  Estate  duty,  is  only  a  duty,
 after  all.  It  is  not  confiscation  of  pro-
 perty.  Supposing  you  do  not  grant
 exemption,  then  these  properties  would
 have  been  there  for  aggregation.  But
 if  you  grant  exemption,  then  I  do  not
 think  you  can  include  them  for  aggre-
 gation.  Under  clause  32,  they  were
 neither  confiscated  nor  attached  by
 Government.  If  you  do  not  grant
 exemption,  you  can  include  them.  But
 if  you  grant  them  exemption,  then,
 what  is  the  point  in  granting  it  if  you
 say  they  will  be  included,  for  pur-
 poses  of  aggregation?  My  submission
 is  that  properties  ‘that  have  been
 exempted  under  clause  32,  or  on  which
 duty  is  not  leviable,  under  clause  34,
 should  not  be  brought  in  at  all,  for
 the  purpose  of  aggregation.  I  would
 like  to  draw  the  attention  of  the  hon.
 Finance  Minister  to  this  point.

 Then  I  come  to  agri:iitural  land.
 My  submission  is  that  agricultural
 land  should  not  be  included,  whether
 the  States  concerned  have  passed  a
 resclution  or  not,  granting  the  Centre
 power  to  legislate  on  their  behalf  in
 this  respect.  The  agriculturist  of  our
 country  has  not  yet  acquired  the  habit
 of  paying  very  heavy  taxes.  He  has
 been  particularly  free  from  such  taxes,
 for  all  these  so  many  years,  but  now
 if  we  go  on  imposing  tax  after  tax
 upon  him,  he  is  bound  to  be  discontent-
 ed  and  harassed.

 I  would  like  the  hon.  Finance
 Minister  to  consider  these  points.

 Shri  K.  हू,  Basu:  I  must  say  that
 the  hon.  Finance  Minister  has  tried
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 to  improve  the  original  clause  that
 was  reported  upon  by  the  Select
 Committee.  In  the  original  clause,
 there  were  certain  doubts  as  to  the
 property  which  could  be  left  out  for
 aggregation  purposes,  and  which
 should  be  taken  into  consideration.
 From  the  discussion  we  had  now,  it
 seems  that  we  have  a  certain  mis
 conception  about  the  purpose  and
 scope  of  this  particular  clause.  This
 clause  provides  that  for  the  purpose
 of  aggregation,  these  will  be  taken
 into  account  for  the  purpose  of  deter-
 mining  the  rates.  In  view  of  the  slab
 system  of  taxation,  which  we  have
 adopted,  it  is  absolutely  necessary
 that  even  the  properties  which  are
 exempt  under  clause  32  should  be
 taken  into  account.  Normally  speak-
 ing,  about  Rs.  15,000  to  Rs.  20,000
 will  be  left  off,  under  clause  32.  Since
 we  are  adopting  the  slab  system  of
 taxation,  even  if  this  amount  is  in-
 cluded,  at  the  highest  slab,  the  asses-
 see  will  have  to  pay  Rs.  7,000  or
 Rs.  8,000  more—I  am  therefore  sug-
 gesting  it  to  the  hon.  Finance  Minis-
 ter  subject  to  what  amendments  we
 try  to  put  without  being  favourably
 considered—to  include  the  amount
 in  aggregation.  As  when  40  per  cent.
 rate  is  being  applied,  the  value  of  the
 property  would  be  nearly  Rs.  0  lakhs
 or  more  and  for  such  a  person,  to
 pay  another  Rs.  7,000  or  Rs.  8,000  will
 not  be  such  a  burden  as  to  hurt  him
 or  such  persons  as  come  under  that
 stratum  of  society.

 The  hon.  Finance  Minister  has
 moved  an  amendment,  whereby  he
 wants  to  exclude  household  goods,
 books,  wearing  apparels,  drawings
 etc.  under  sub-clause  (h),  and  heir-
 loom,  family  paintings  etc..  under  sub-
 clause  (i),  but  wants  to  place  a  res-
 triction  as  to  the  amount  that  can  be
 exempted  under  this  clause.

 I  wish  at  least  so  far  as  sub-clauses
 (d)  and  (e)  are  concerned,  the  Fin-
 ance  Minister  should  not  have  ex-
 cluded  them  from  aggregation.  Be-
 cause  in  the  case  of  (d)—books  not
 intended  for  sale—we  have  not  put
 any  limit  to  its  value,  and  also,  I
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 (Shri  K.  K.  Basu]
 suppose  even  under  the  rule-making
 powers  the  Government  are  not  com-
 petent  to  put  a  limit  to  its  value.
 Similarly,  Sir,  also  is  the  case  of
 wearing  apparel,  but  not  including
 any  precious  or  semi-precious  stones
 or  ornaments  worked  or  sewn  into
 the  wearing  apparel.  I  would  there-
 fore  like  to  say,  Sir,  that  wearing  ap-
 parel  normally  does  not  cost  much.
 But  there  are  certain  types  and  cer-
 tain  specimens  which  may  be  costly.
 We  have  known  of  Kashmiri  shawls
 worth  thousands  of  rupees  and  there
 are  ‘Banarsi’  sarees  and  there  are
 ‘achkans’  which  the  feudal  १0705  wear.
 These  cost  thousands  of  rupees.
 Therefore,  for  aggregation  purposes,
 in  view  of  the  fact  that  no  limit  has
 been  put  to  the  value  which  an  in-
 dividual  may  own,  it  should  have
 been  taken  into  consideration.

 So  far  as  sub-clauses  (h)-and  (i)
 are  concerned,  in  view  of  the  provi-
 sion  therein  and  also  in  view  of  the
 assurance  that  the  Finance  Minister
 has  given  to  this  House  in  reply  to
 Mr.  More’s  query  that  he  will  try
 under  the  rule-making  powers  to  put
 some  sort  of  limit  as  to  the  value
 which  a  person  will  be  entitled  to
 hold,  they  may  be  there.  But  so  far
 as  (d)  and  (e)  are  concerned,  in  view
 of  the  fact  that  there  has  been  no
 limit  put  to  the  value,  they  should  be
 taken  into  consideration  for  aggrega-
 tion.  As  for  the  other  sub-clauses
 (h)  and  (i),  as  I  have  said  just  now,
 there  is  a  limit  to  the  value.  So  we
 do  not  mind  these  being  left  out  for
 aggregation  purposes.

 Then  I  come  to  the  other  point
 which  has  been  discussed  previously,
 about  the  feasibility  of  including  agri-
 cultural  land  in  States  which  are  not
 in  the  schedule.  Some  friends  on
 the  other  side  and  some  on  this  side
 also  have  tried  to  make  out  that  agri-
 cultural  land  should  not  be  taken
 into  consideration,  because  they  think
 there  would  be  discrimination.  But  I
 think  the  discrimination  would  be  the
 other  way  round.  Suppose  all  the
 property  situated  within  India  of  a
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 person  is  taxed,  including  agricultur-
 al  land  he  holds,  by  aggregation.  We
 have  to  take  this  into  consideration
 when  a  State  adopts  the  provisions  of
 this  Bill  applicable  to  agricultural  land.
 That  means,  instead  of  two  different
 pieces  of  legislation,  one  for  India
 excluding  agricultural  land  and  ano-
 ther  for  agricultural  land  situated  in
 a  particular  State,  we  are  having  one
 legislation  which  applies  to  the  two
 categories.  In  one  case,  the  aggrega-
 tion  will  be  of  the  entire  assets  that
 he  has  in  the  whole  of  India  includ-
 ing  agricultural  lands.  In  the  other
 case,  when  a  person  has  non-agricul-
 tural  property  and  also  agricultural
 land  in  a  non-scheduled  State,  if  we
 accept  the  proposition  that  agricul-
 tural  land  should  not  be  taken  into
 consideration  for  aggregation,  he  will
 pay  much  less  on  the  same  property.
 So  my  submission  is  that  if  we  leave
 out  agricultural  land  in  the  non-
 scheduled  States  from  aggregation,
 the  discrimination  would  be  against
 those  who  have  property  in  the
 Scheduled  States.  Therefore,  I  think
 the  proposition  moted  by  some  friends
 that  discrimination  is  going  to  happen
 if  we  accept  the  amendment  of  the
 Finance  Minister  is  I  think,  the  other
 way  round.

 2  Noon.

 Then,  Sir,  so  far  as  double  taxation
 is  concerned,  we  are  only  considering
 for  the  purpose  of  aggregation.  That
 means  we  are  adding  up  the  value  of
 that  property  for  determining  the
 rates  at  which  the  property  which  is
 applicable  under  this  Bill  is  going  to
 be  taxed.  We  are  not  taxing  agricul-
 tural  land  situate  in  a  State  which
 is  not  in  the  schedule.  Therefore,  it
 is  not  a  question  of  double  taxation.
 If  in  a  particular  State  there  is  estate
 duty  on  it,  then  there  may  be  a  little
 hardship  here  and  there.

 Then,  Sir,  it  has  been  pointed  out
 that  there  may  be  some  constitution-
 al  difficulty.  I  think  it  is  not  correct.
 Here  Parliament  may  legislate  in  res-
 pect  of  immovable  property  cuttside
 India  belonging  to  Indians;  we  have
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 made  a  provision  that  because  of  in-
 ternational  conventions,  that  should
 be  determined  according  to  the  law
 of  the  land  where  it  is  situate.  But
 it  is  competent  for  Parliament—it
 may  be  hardship  for  the  particular
 person—to  include  that  property  for
 levying  estate  duty.  Therefore,  there
 is  no  question  that  by  this  particular
 provision  we  are  doing  something
 which  .may  be  said  to  go  against  the
 provisions  of  the  Constitution.  There-
 fore,  I  feel  that  the  Finance  Minister’s
 amendment;  with  the  modifications
 that  I  have  suggested—I  do  not  know
 whether  under  the  _  rule-making
 powers  it  is  possible  for  him  to  ac-
 cept  the  principle  underlying  my
 suggestion—must  be  accepted.  It  is  a
 definite  improvement  on  what  it  was
 previously.  Because,  as  I  said  previous-
 ly,  in  the  slab  system  of  taxation  all
 this  property  must  be  taken  _  into
 consideration  and  if  a  person’  with
 Rs.  0  lakhs  is  going  to  pay  Rs.  3  or
 Rs.  4  lakhs  ag  estate  duty,  he
 might  very  well  pay  Rs.  7,000  or
 Rs.  8,000  more.  There  will  not  be
 any  hardship  on  that  account.

 Therefore,  I  feel  that  the  point  of
 order  raised  about  the  constitution-
 al  propriety  is  not  tenable.  I  would
 rather  say  it  would  be  the  other  way
 round  if  you  leave  out  agricultural
 land  situate  in  a  non-scheduled  State
 from  aggregation.  Therefore,  the
 House  should  accept  the  amendment
 with  my  suggestion  to  the  Finance
 Minister,  if  he  is  willing,  that  (d)  and
 (e)  should  be  taken  into  considera-
 tion  for  aggregation  unless  he  is  will-
 ing  to  put  a  ceiling  on  the  value
 which  an  individual  is  entitled  to  hold
 under  thesc  categories.

 Mr.  Chairman:  The  point  involved
 is  important.  But  I  think  there  is
 hardly  anything  left.

 Bhri  Tulsidas  rose

 Mr.  Chairman:  I  am  not  going  to
 curtail  discussion.  But  if  we  are
 able  to  finish  this  clause  and  clause
 3l  before  1-15,  we  may  not  have  to
 come  in  ‘the  afternoon.  ६... 4  course,  I
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 do  not  want  to  exclude  anything
 which  could  be  said  in  addition  to
 what  has  been  said,  but  repetition  of
 points  may  be  avoided.  It  is  to  the
 convenience  of  the  House.

 Shri  Tulsidas:  I  have  moved  two
 amendments  to  this  clause,  Nos.  34
 and  135.  I  will  first  deal  with  amend-
 ment  No.  135.  I  was  told  when  we
 had  a  meeting  with  the  Finance  Min-
 ister  in  considering  the  amendments
 that  this  amendment  should  be  studi-
 ed  with  clause  60.  But,  Sir,  I  feel
 that  the  wording  of  sub-clause  (2)
 and  of  the  whole  clause—and  clause
 60—does  not  provide  for  these  diffi-
 culties.  If  you  read  sub-clause  (2):
 “Every  estate  shall  include  all  in-
 come  accrued  upon  the  propetry  in-
 cluded  therein  down  to  and  outstand-
 ing  at  the  date  of  the  death  of  the  de-
 ceased”.  Now,  Sir,  my  amendment
 is  to  the  effect  that  if  there  is  any
 interest  or  rent  or  any  other  liability
 which  is  included  in  the  property—
 any  other  amounts  which  are  receiv-
 able  and  are  included  in  the  property
 —but  not  realised,  later  on,  then  to
 that  extent,  the  value  of  the  proper-
 ty  should  be  reduced  and  aggregation
 should  not  be  there.

 Similarly,  supposing  there  is  a
 question  of  income-tax  liability.  You
 know  very  well,  Sir,  that  the  income-
 tax  authorities  can  re-open  account
 to  the  extent  of  4  years;  and  assess-
 ments  can  also  take  place  after  4
 years.  One  does  not  know  when  the
 income-tax  liability  comes.  If  the
 income-tax  liability  comes  on  a  per-
 son  after  the  estate  is  valued  and  the
 duty  is  already  paid,  then  to  that
 extent  the  property  is  to  be  reduced
 and  to  the  extent  to  which  the  pro-
 perty  has  been  reduced  by  way  of
 any  other  payment  not  realised,  to
 that  extent  aggregation  eborld  not  be
 allowed.  That  is  the  potat  which  I
 have  raised  in  my  amendment  No.
 135.  Besides,  by  the  aggregation,  to
 the  extent  of  the  amount  not  realis-
 able,  the  higher  rate  of  duty  will
 have  to  be  paid.  I  think  if  this
 amendment  is  accepted,  these  diffi-
 culties  would  not  arise.
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 {Shri  Tulsidas)
 Then,  Sir,  I  refer  to  amendment  dying  before  the  Finance  Act,

 No.  134.  I  would  rather  like  to  read  1894,  which  would  have  been
 liable

 the  amendment  so  that  it  may  be  to  Estate  Duty  on  the  settlor’s

 quite  clear  as  to  what  I  mean.  It  death  if  he  had  died  after  the  Act,

 reads:  forms  an  estate  by  itself.”

 ¢  Provided  further  that  any  pro-  Sir,  there  is  a  precedent  in  England.

 perty  which  passes  or  is  deemed  When  this  Act  was  passed,  any  estate
 to  pass  on  the  death  of  the  de-  which  would  have  passed  or  which

 ceased  or  is  deemed  to  be  includ-  would  have  been  liable  notionally,  that
 ed  in  the  property  passing  on  estate  should  be  considered  as  settled
 the  death  for  the  sole  reason  that  estate.  What  J  am  trying  to  point  out

 is  that  such  estates  should  be  con- the  prescribed  period  of  time  has
 not  elapsed  prior  to  the  death  sidered  as  settled  estates  and  there

 In shall  not  be  aggregated  with  any  should  be  a  levy  of  separate  duty.
 other  property,  but  shall  be  an  England  they  had  provided  for  that

 estate  by  itself  and  the  estate  before  the  Act  was  passed.  Therefore,
 duty  shall  be  leviable  at  the  rate  you  read  here:

 applicable
 in  respect  of  the  prin-  “In  ascertaining  whether  the  pro-

 cipal  value  thereof.  perty  ‘would  have  been’  liable  to
 Estate  Duty,  only  the  death  should

 When  any  property  is  an  es-  be  projected  forward,  the  facts  be-
 tate  by  itself  the  person  in  ing  taken  as  they  stood  in  894  and
 Possession  and  enjoyment  of  such  not  at  the  actual  date  of  death.
 property  shall  alone  be  liable  to  Property  which  has  been  disentail-

 freount  ,and
 to  pay  estate  duty  ed  and  resettled  is  regarded  as

 thereon.  passing  for  this  purpose  under  the
 ,  iginal

 Sir,  if  you  refer  to  Dymond,  pages
 Tresettlement,  not  under  the  origin

 »
 230  and  219,  on  page  2l9,  he  says:

 aisposttion.

 .  This  shows  clearly  that  when  this
 “Aggregation  only  affects  pro-  Act  was  passed  in  England,  these  diffi-

 perty  which  is  actually  or  no-  culties  were  envisaged  and  they  had
 tionally  chargeable  with  Estate  provided  that  such  estates  which  had
 Duty  on  the  death,  so  that  where  been  disposed  of  before  the  Act  was
 property  passing  is  exempt  from  passed  had  to  be  considered  as  a  sepa-
 Estate

 Duty  it  is  not  liable  to  ag-  rate  property.  I  am.  pointing  out  to
 gregation.”  the  Finance  Minister  that  to  this  ex-

 a  D  tent  my  amendment  is  in  line  with
 Then,  Sir,  with  regard  to  Former  English  law  which  we  have  copied.

 Settled  Property.
 I  have  got  another  amendment,  No.

 “In  the  case  of  deaths  between  186.  Many  hon.  Members  have  spoken
 the  2nd  August,  1894,  and  the  8th  and  I  do  not  wish  to  say  anything
 April,  1900,  property  subject  to  a  further.  The  only  point  I  would  like
 disposition  not  made  by  the  de-  to  refer  to  is  that  under  the  U.  K.  Act
 ‘ceased,  which  passed  immediately  those  properties  on  which  the  Estate
 en  his  death  to  persons  other  than  Duty  is  levied  are  those  where  it  is
 the  wife,  husband,  ancestor  or  actual  or  notional  and  those  which  are
 issue  of  the  deceased,  was  not  ag-  exempted  should  not  be  aggregated.
 Rregable  with  any  other  property.  That  is  the  point  which  I  have  already
 (Finance  Act,  1894,  5.  4.)  pointed  out.

 “In  the  case  of  deaths  between  Shri  Bansal  (Jhajjar-Rewari):  I
 ‘the  8th  April,  1907,  and  the  28th  want  a  clarification  from  the  hon.
 ‘July,  ‘1927,  property  passing  under  Finance  Minister.  What  I  want  to
 4  disposition  made  by  a  person  know  is  this.  In  the  report  of  the
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 Select  Committee  as  also  in  the  amend-
 ment,  it  is  proposed  that  certain  kinds
 of  properties  will  be  aggregated  for

 rate  purposes.  What  is  the  meaning
 ,  of  aggregation  for  rate  purposes  as

 far  as  estate  duty  is  concerned?  In
 income-tax  I  can  understand  that,
 because  if  a  particular  portion  of  the
 income  is  added  up,  then  the  entire
 income  will  attract  the  tax  at  a  higher
 rate  but  here,  in  estate  duty,  what  will
 happen?  I  will  give  an  example.  Sup-
 posing  there  are  two  kinds  of  properties

 of  the  value  of  50,000  and  50,000  or
 »  50  lakhs  and  50  lakhs;  then  it  becomes

 ‘one  lakh  or  one  crore,  whatever  it  is.
 ‘What  is  the  rate  at  which  it  will  be
 taxed?  There  is  no  rate  as  such  and

 I  do  not  know  what  it  will  mean  in
 effect.  I  would  be  glad  if  he  will  give
 ‘me  a  clarification.  As  soon  as  you
 «charge  at  the  rate  of  the  aggregate
 then  it  means  that  the  whole  property
 is  charged.

 Shri  Gadgil:  It  is  exempt.

 Shri  Bansal:  How  do  you  exempt,
 I  would  like  to  know.  Please  let  me
 know:  you  are  intervening  on  behalf
 of  Government  at  every  stage.
 For  example,  there  are  two  proper-
 ties  worth  Rs.  5  lakhs  each.  The  ag-
 gregate  is  0  lakhs.  According  to  this
 table  the  first  50,000  is  exempt.  Then
 the  next  50,000  will  attract  tax  at  the
 rate  of  5,  74  or  0  per  cent.  and  so  on,
 and  when  it  comes  to  l0  lakhs  it  will
 attract  a  duty  of  25  per  cent.  So,  it
 means  the  whole  property  is  taxed  at
 these  various  rates.  So,  there  is  no
 question  of  exemption.  l  want  the
 hon.  Finance  Minister  to  give  some  con-
 sideration  to  this  and  take  the  House
 into  confidence  and  say  what  effect  it
 will  have.

 Shri  Shobba  Ram:  I  agree  with  Mr.
 ‘Bansal.  There  are  two  points  which
 ‘ought  to  be  clear.  Supposing  the  non-
 agricultural  property  in  the  non-sche-
 duled  State  is  one  lakh  and  the  agri-
 -cultural  property  is  Rs.  2,50,000.  That
 means  for  the  purposes  of  aggregation
 under  clause  33,  the  property  will  come
 to  Rs.  3.50,000.  Then  we  come  to  the
 ‘rates  for  assessment  under  clause  34.
 फाह  know  that  for  the  first  Rs.  50,000
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 there  is  no  duty  and  then  it  goes  on
 to  74  per  cent.,  0  per  cent.,  and  from
 3.00,000  to  3,50,000  it  is  5  per  cent.
 Now  l  want  to  know,  whether  5  per
 cent.  will  be  charged  or  whether  the
 average  of  these  rates,  5  per  cent.,  74
 per  cent.,  40  per  cent.  and  so  on  upto
 5  per  cent.,  or,  having  regard  to  the
 frequency  and  wetfghtage,  we  might
 take  the  average  of  these  duties.  What
 should  be  the  tax?  Now  come  to  the
 other  alternative;  we  want  to  charge
 duty  on  Rs.  1,00,000  because  it  is  the
 non-agricultural  property.  But  by  way
 of  aggregation  we  come  to  the  con-
 clusion  that  on  Rs.  50,000/-  we  have
 to  charge  at  the  rate  of  5  per  cent.
 On  the  first  50,000/-  we  might  charge
 at  5  per  cent.  and  on  the  other  Rs.
 50,000/-  we  might  charge  l23  per  cent.
 Either  the  rates  taken  from  above  will
 be  calculated  or  we  might  take  the
 average  of  all  these  rates  having  regard
 to  the  consideration  of  the  frequencies
 which  exist  between  these  different
 systems.  Had  there  been  one  system,
 say,  Step  system,  the  difficulty  would
 not  have  arisen  but  the  difficulty  arises
 due  to  the  slab  system  because  after
 every  Rs.  50,000/-  there  is  the  varia-
 tion  in  rates.

 T  have  taken  a  practical  instance  and
 I  may  repeat  that  for  the  information
 of  the  hon.  the  Finance  Minister.  I
 am  taking  an  instance  of  the  non-
 scheduled  State  which  has  not  acceded

 to  the  ventre  so  far  as  the  agricultural
 property  is  concerned.  Suppose  there
 is  Rs.  00,000  non-agricultural  property
 and  Rs.  2,50,000/-  worth  of  agricul-
 tural  property.  The  aggregate  comes
 to  Rs.  3,50,000/-.  On  Rs.  3,50,000/-
 the  highest  duty  comes  to  5  per  cent.
 for  50,000  and  for  Rs.  1,00,000  it  comes
 to  2§  per  cent.  Then  for  Rs.  50,000  it
 comes  to  0  per  cent.  For  the  next
 Rs.  50,000/-  it  comes  to  74  per  cent.
 and  for  the  last  Rs.  50,000/-  it  comes  to
 5  per  cent.  Now  are  we  to  take  the
 mean  average  of  all  these  duties  or  are
 we  to  take  only  the  highest  rate  say,
 of  5  per  cent.  on  50,000/-  and  again
 24  per  cent.  on  next  Rs.  50,000/-.  Be-
 cause  under  clause  34  no  such  calcula-
 tion  has  been  made  in  regard  to  the
 mean  average  of  these  duties  in  con-
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 nection  with  the  aggregation  when  one
 property  is  exempted  and  the  other  is
 taxed  with  higher  rate  of  duty.

 Mr.  Chairman:  I  nope  Dr.  Krishna-
 swami  will  not  cover  the  same  grounds.

 Dr.  Krishnaswami:  No.  I  think  Mr.
 Basu  has  anticipated  what  I  am  going
 to  say  even  before  I  have  spoken.  Mr.
 Chairman,  this  clause,  although  ap-
 parently  simple,  raises  some  funda-
 mental  issues  to  which  I  should  like  to
 draw  the  attention  of  this  House.

 The  Aggregation  Clause  in  estate
 duty  has  a  different  complexion  from
 Aggregation  Clause  in  Income  Tax.  In
 income  tax  the  assessee  and  the
 beneficiary  are  the  same  whereas  in
 Estate  Duty  the  assessor  and  the  bene-
 ficiary  need  not  be  the  same.  Never-
 theless  from  the  point  of  view  of  col-
 lection  of  revenue  we  have  thought  it
 advisable  to  aggregate  different  types
 of  properties.  That  apart,  there  are
 certain  questions  which  I  should  like
 to  raise  with  respect  to  the  exemption
 limit  and  with  respect  to  the  inclusion
 of  agricultural  land  in  the  non-sche-
 duled  states.

 I  want  to  raise  first  the  constitutional
 issue.  I  know  it  is  rather  a  difficult

 issue  but  one  which  is  to  be  faced  by
 the  House  as  a  whole.  I  think  this
 House  will  not  be  performing  its  func-
 tions  or  discharging  its  duties  properly
 unless  it  considers  in  full  the  constitu-
 tional  implications  of  the  inclusion  of
 an  agricultural  land  over  which  the
 Centre  has  no  jurisdiction.  Let  me

 illustrate  the  point  with  the  help  of
 an  example.

 Take  the  case  of  two  individuals
 where  one  has  a_  property  of  Rs.
 100,000  of  non-agricultural  property
 and  another  has  a  property  of  Rs.
 1,00,000/-  non-agricultural  property  and
 he  has  also  got  about  Rs.  75,000/-  worth
 of  agricultural  land  in  a  State  which  has
 not  given  consent  to  any  duty  being
 levied  by  the  Centre.  Now  in  the  first
 case  a  certain  rate  of  duty  would  be
 levied.  In  the  second  case  a  higher
 rate  of  duty  would  be  levied.  Conse-

 quently  there  \s  a  discrimination  as
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 between  the  two  classes  of  property
 of  the  same  type.  Because  so  far  as
 the  latter  is  concerned  the  Centre  has
 jurisdiction  only  over  the  Rs.  1,00,000/-
 of  non-agricultural  property  and  has  no
 jurisdiction  whatsoever  over  the  agri-
 cultural  land  which  is  in  a  state  which
 has  not  subscribed  to  the  idea  of  the
 Centre  taxing  at  all.  It  falls  clearly
 under  a  case  of  discrimination.

 In  this  connection  the  provisions  of
 article  4  may  be  attracted  and  I  want
 this  to  be  borne  in  mind  because  there
 has  been  so  much  of  talk  about  things
 being  doubly  taxed,  about  land  being
 doubly  taxed  and  about  rates  being
 different.  But  if  on  the  same
 type  of  property  you  have  differential
 rates  naturally  it  smells  of  discrimina-
 tion  because  if  one  individual  A  having
 Rs,  1,00,000/-  non-agricultural  pro-
 perty  has  to  pay  at  the  rate  of  34  per
 cent.  to  4  per  cent.  and  individual  B
 having  Rs.  -1,00,000  non-agricultura?
 property  has  to  pay  5  per  cent.  to  6  per
 cent.  then  undoubtedly  it  is  discrimi-
 nation.  You  cannot  get  over  it  by  just
 saying  that  you  are  not  making  him
 pay  rates  on  the  agricultural  land
 which  is  exempt.  In  effect  you  have
 ho  jurisdiction  over  it  whatsoever
 and  I  want  this  point  to  be  borne  in
 mind  because  this  fs  a  point  which
 may  be  agitated  in  Supreme  Court  and
 other  courts  of  the  land.  As  a  House
 we  have  got  a  right  to  find  out  whether
 a  particular  measure  that  we  are
 sponsoring  falls  within  the  provisions
 of  the  Constitution.  Therefore,  I
 should  like  the  Finance  Minister  to
 give  some  thought  to  this  aspect  of
 the  matter.  It  is  no  use  “trying  to
 suggest  that  “after  all  these  would
 be  cases  of  hardships”.  Cases  of  hard-
 ships  stand  on  different  footing  alto-
 wether  but  cases  where  we  do  not  have
 constitutional  competence  stand  on  2
 footing  quite  different  from  cases  of
 hardship.  This  fs  a  point  on  which
 there  has  been  considerable  discussior
 and  a  point  of  order  was  also  raised
 this  morning  in  the  House.  I  would
 like,  therefore,  all  who  have  given
 gome  thought  to  this  question,  to  con-
 sider  this  matter  and  having  considered
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 it,  if  they  think  that  there  is  no  sub-
 stance  in  this  point  of  order  let  them
 pass  it  if  they  so  wish.

 In  regard  to  the  matter  about  ex-
 emption  I  should  have  wished  it  to
 have  been  exempted  altogether,  because
 as  I  said,  the  assessees  are  not  the  same
 as  the  beneficiary  but  if  the  House
 does  want  to  include  it,  let  us  not  at
 least,  ia  spite  of  the  fact  that  we  know
 that  it  is  not  justifiable  on  grounds  of
 iogic,  include  this  over  which  we  have
 definitely  no  jurisdiction.  But  as  I
 said,  in  the  case  of  aggregation,  it  is
 no  use  trying  to  just  get  over  the  fact
 by  saying  “we  are  not  levying  estate
 duty  om  agricultural  property  over
 which  we  have  no  jurisdiction”.  The
 obvious  course  open  to  us  is  to  per-
 suade  the  States  to  give  their  consent
 to  the  Centre  for  levying  this  duty,  or
 if  that  be  not  possible,  we  have  to
 exclude  the  agricultural  land  altogether
 for  purposes  of  aggregation  because  I
 cannot  get  over  the  fact  that  if  we  in-
 clude  it  we  would  certainly  be  practis-
 ing  a  form  of  discrimination  in  the
 shape  of  higher  rate  on  the  same  type
 of  property.  5

 Shri  Barman:  I  had  tabled  two
 amendments  on  the  first  of  which  I
 shall  put  a  question  to’this  House.
 Is  it  because  this  House  thinks  that  if
 there  be  no  aggregation  of  agricultu-
 ral  property  there  will  be  discrimina-
 tion  or  is  there  any  other  reason?  I
 do  not  find  any  other  reason.  After
 all  both  these  duties,  either  on  an
 agricultural  property  or  non-agricul-
 tural  property  are  going  to  benefit  the
 State  and  if  any  particular  State  has
 not  chosen  to  levy  this  duty  on  agri-
 cultural  property  situated  within  that
 State  why  should  we  from  the  Centre
 try  to  be  over-benevolent  for  the
 good  of  the  State?  That  {s  a  thing
 which  perplexes  me.

 After  all,  it  may  be  that  in  the  high-
 er  slabs  there  will  be  some  benefit
 for  the  state  by  aggregation  of  agri-
 cultural  property  but  in  the  lower
 slabs  there  will  be  practically  nil  and
 whatever  excess  by  way  of  duty  will
 be  realised  will  be  spent  or  eaten  up
 by  the  administrative  cost.  In  every
 case  wherever  there  is  any  mixing  of
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 property  with  urban  property,  the
 Collectors  will  have  to  enquire  by  an
 elaborate  process  “what  are  the  pro-
 perties;  what  is  the  valuation  of  pro-
 perties?”  On  that  there  will  be  ap-
 peals  and  so  on,  At  least  the  machin-
 ery  will  have  to  be  utilised  in  order  to
 find  out  the  valuation  of  that  property
 and  find  out  the  value  of  the  estate.
 That  will  create  mainly  agriculturists,
 people  who  are  mainly  agriculturists,
 and  who  otherwise  would  not  have
 come  within  the  purview  of  this
 Act.  Now,  Sir,  so  far  as  West
 Bengal  is  concerned,  now  that  the
 Zamindari  Bill  is  not  on  the
 anvil  of  the  Assembly,  there  will
 be  much  more  trouble.  In  addi-
 tion  to  that,  if  further  duties  on  agri-
 cultural  properties  are  to  be  levied,
 the  trouble  will  be  certainly  greater,
 It  may  be  one  of  the  reasons  against
 the  levy  of  the  duty.  (An  Hon.
 Member:  Other  States  also  have
 abolished  Zamindari.)  In  other
 States  the  trouble  is  over.  The  situa-
 tion  there  is  quite  different.  Till  now,
 50  per  cent.  of  our  refugees  have  not
 been  settled  and  the  State,  in  order
 to  settle  these  refugees,  has  to  seek
 the  help  of  the  landlords  and  they
 have  to  placate  the  landlords,  try  ta
 induce  them  to  give  up  some  land
 to  the  State  for  helping  the  refugees,
 and  the  State  does  not  spend  any-
 thing  for  this  purpose.  Whatever  may
 be  the  reason,—I  cannot  say  the  rea-
 son,—my  main  argument  ig  that  when
 the  State  itself  is  not  willing  to  tax
 its  own  subjects  so  far  as  the  agri-
 cultural  property  is  concerned,  why
 should  we  be  so  eager  to  benefit  the.
 state  which  does  not  require  our.
 help?

 There  is  another  amendment.  Ag
 regards  that  amendment,  I  had  spok-
 en  to  eliminate  sub-clause  (4)  which
 was  inserted  by  the  Select  Committee.
 Apart  from  the  reasonableness  or.
 otherwise,  it  seems  to  me  that  some.
 difficulty  will  crop  up.  The  calcula-.
 धंधा  of  the  duty  that  will  have  to  be.
 made  under  sub-clause  (4)  will  not.
 tally  with  the  duty  that  will  be  calcu-.
 lated  under  sub-clause  (2)  of  clause
 34.  d  have  made  some  rough  calcu-
 lation  in  the  matter,  Supposing,  Sin,
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 in  the  State  of  West  Bengal,  there  is
 one  tamily  which  is  governed  by.  the
 Mitakshara  law  and  has  got  some
 agricultural  land.  If  one  of  the  CO-
 parceners  of  that  joint  family  dies,
 he  leaves  not  orily  the  coparcenary
 land  but  also  a  separate  property.
 Then  there  will  be  practically  two
 kinds  of  property  that  will  have  to
 be  taxed:  coparcenary  property,  non-
 coparcenary  property  and,  for  purpo-
 ses  of  aggregation,  we  will  have  to
 calculate  also  the  valuation  of  the
 agricultural  property,  Now,  Sir,  on  a
 rough  calculation,  I  have  found  that  if
 the  value  of  the  whole  estate  is  Rs,  3
 lakhs,  out  of  which  gay  Rs.  |  lakh  is
 agricultural  property,  another  Rs.  3
 lakh  is  coparcenary  property  or  joint
 famAly  property  and  the  third  lakh

 is  a  property  which  ig  not  a  coparce-
 nary  property  but  a  separate  non-co-
 parcenary  property,  the  calculations,
 now,  will  have  to  be  made  under
 clause  34(2).  In  the  case  of  the  co-
 parcenary  property,  the  exemption  will
 be  Rs,  50  thousand.  I  am  not  sure,
 but  on  a  rough  calculation,  I  have
 found  that  in  the  case  of  a
 coparcenary  property,  he  will  get  an
 exemption  of  Rs.  50,000.  In  the  case
 of  the  non-coparcenary  property,  the
 exemption  limit  being  Rs.  75,000,  he
 will  get  another  exemption  of  Res.
 75,000.  Otherwise,  it  is  not  clear
 in  the  Bill  how  that  exemption
 will  work.  Supposing  my  conjec-
 ture  is  right,  in  that  case,  what
 is  the  duty  that  will  be  levied  on  the
 Rs.  l  lakh  of  coparcenary  property
 after  taking  away  Rs.  50,000?  Tax  will
 be  leviable  on  the  rest—another
 Rs.  50,000—and  on  that  basis  under
 sub-clause  (2)  and  sub-clause  (l)  also,
 the  calculation  will  have  to  be  made.
 Again,  in  the  case  of  the  non-copar-
 cenary  property,  the  exemption  will  be
 Rs.  75,000  and  tax  will  be  levied
 on  Rs.  25,000.  In  that  case,  the
 duty  will  be  calculated  under  clause
 34  (2)  (il).  In  both  these  cases,  accor
 ding  to  sub-clause  (2),  the  rate  will
 be  higher  because  that  will  have  to
 be  calculated  in  proportion  to  the
 value  of  the  whole  estate.  It  will  de-
 viate  from  ordinary  calculation,  After

 8  SEPTEMBER  953  Estate  Duty  Bill  2838

 adding  up  these  two  things,  on  a
 rough  calculation,  I  have  found  that
 the  total  value  of  the  duty  leviable
 will  be  Rs,  5,i25.  Now,  applying  the
 test  under  clause  33(4),  the  valuation
 will  be  proportionate  to  the  whole  of
 the  estate.  On  that  calculation,  the
 duty  leviable  will  be  Rs.  5,625.  So  in
 these  two  cases,  it  varies,  Either  of
 these  calculations  will  have  to  0७
 modified  accordingly.  I  submit  to  the
 hon,  Finance  Minister  to  verify  whe.
 ther  my  calculation  is  right  or  wrong.

 I  would  like  to  have  a_  clarifica-
 tion  from  the  Finance  Minister  on  the
 other  point  also.  The  point  is  whe
 ther  in  the  coparcenary  and  non-co-
 Pparcenary  property,  the  Mitakshara
 deceased  will  get  exemption  on  both
 grounds,  and  if  so,  on  what  proportion.
 That  is  not  made  clear  in  the  Bill.  As
 regards  aggregation,  if  discrimination
 question  has  to  be  considered,  that  is
 another  matter.  That  is  a  point  of  law.
 If  the  question  of  Constitution  comes,
 that  is  another  matter.  But  otherwise,
 I  do  not  think  that  we  should  be  more
 generous  to  the  State  than  the  State
 itself  requires  us  to  do.

 Shri  V.  6.  Deshpande  (Guna):  The
 difficulties  are  those  created  by  the
 amendments  proposed  by  the  Finance
 Minister,  and  some  difficulties  inherent
 in  our  personal  law  and  the  law  as
 drafted  have  also  come  up.  The  point
 raised  by  Sardar  Hukam  Singh  is  very
 important,  but  I  feel  that  the  discrimi-
 nation  which  exists  on  account  of  cer-
 tain  States  having  agreed  to  the  estate
 duty  being  levied  on  the  agricultural
 property  does  some  injustice  both  to
 the  State  and  to  the  persons  living  in
 the  adjacent  States.  If  a  perscn  has  got
 a  property  worth  Rs.  40,000.—non-agri-
 cultural  property—and  an  agricultural
 property  worth  Rs.  30,000,  he  is  likely
 to  escape  taxation  from  both,  because
 the  amount  is  below  Rs.  75.000,  and
 therefore,  coming  as  he  does  in  the
 exemption  limit,  he  will  not  be  taxed
 either  by  the  Centre  or  by  the  State
 where  such  a  duty  is  levied.  Therefore,
 the  amendment  proposed  »by  the  Fi-
 nance  Minister  will  do  something  to
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 remove  the  discrimination.  But  my  own
 feeling  is  that  all  the  discrimination
 will  not  go  away  even  after  this.  I  have
 calculated  that  according  to  this,  he
 will  be  taxed  Rs.  57]  by  the  Centre
 and  Rs.  429  by  the  State.  I  find  that
 for  the  same  property  a  person
 living  in  the  scheduled  States  will  be
 taxed  Rs.  1,000,  while  a  person  living
 in  a  non-scheduled  State  will  be  taxed
 only  Rs.  577.  I  find  that  the  Congress
 party  was  unanimous  in  supporting
 this  Estate  Duty  Bill.  My  voice  was
 one  of  the  lone'voices  in  opposing  this
 ‘Bill.  But  now  I  find  that  when  the  Bill
 is  actually  likely  to  be  given  effect  to,
 all  of  them  are  rising  and  trying  to  get
 exemptions,  proposing  aggregations,
 and  they  somehow  want  to  escape
 ‘after  having  made  a  propaganda  that
 they  are  the  greatest  revolutionary
 party.  My  feeling  is  that  some  pro-
 vinces  are  still  insisting  upon  not  pass-
 ing  a  resolution  allowing  the  Centre  to
 levy  estate  duty  in  their  area.  The
 only  way  to  teach  a  lesson  to  those
 States  is  to  increase  the  rates  of  duty
 on  the  persons  living  in  non-scheduled
 States.  My  own  feeling  is  that  if  you
 can  make  a  distinction  between  Mitak-
 sshara  and  Dayabhaga,  and  our  objec-
 tions  cn  that  score  can  be  brushed
 aside  very  easily,  simply  because  a
 man  is  living  in  a  non-scheduled  State
 on  acocunt  of  the  objections  of  Rajaji
 or  Bhimsen  Sachar,  he  should  not  be
 allowed  to  escape  the  duty.  The  clear
 cut  way  is  this.  For  the  abolition  of
 the  zamindari  you  went  to  the  extent
 of  changing  the  Constitution.  I  would
 like  the  Constitution  to  be  changed  au-
 thorising  the  Centre  to  levy  estate  duty
 on  agricultural  land  also  in  all  States.
 Otherwise,  it  will  lead  to  doubts  in  the
 mind  of  the  people  whether  you  are
 serious  about  it,  or  this  is  only  for
 propaganda  and  that  you  don’t  mean
 business.

 My  second  suggestion  is  that  if  you
 cannot  do  it,  then  we  have  to  change
 the  rates  so  that  all  persons  living  in
 the  land  would  be  put  on  a  par.

 The  third  difficulty  is  about  the  slab
 system.  This  is  a  genuine  difficulty.  All
 these  difficulties  can  be  removed  if
 we  make  this  change  in  the  Constitu-
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 tion  or  if  the  Congress  party  could
 coerce  all  the  States  to  come  in  line.

 Shri  C.  0.  Deshmukh:  This  seems
 to  be  an  appropriate  opportunity  for
 me  to  say  something  generally  about
 the  step  system  and  the  slab  system  of
 fixing  rates.

 In  the  step  system  the  rates  are
 fixed  for  each  step  so  that  for  income
 above  that  step  the  rate  applies  to
 the  whole  of  the  income,  including  that
 portion  of  it  which  is  below  a  step.
 I  shall  not  give  an  instance:  I  think
 that  point  is  clear  enough.  In  the  slab
 system  the  amount  of  income  or  estate
 is  broken  into  slabs  and  for  each  slab
 there  is  a  different  rate.  The  net  rate
 applicable  is,  therefore,  the  average
 of  the  rates  in  the  various  slabs.  Now,
 there  again  I  shall  not  take  the  time

 ot
 the  House  by  giving  an  actual  exam-

 ple.

 Now  the  demerits  of  the  step  system
 are  these:  Unless  the  steps  are  very
 small  and  the  rates  are  slowly  gradu-
 ated  there  is  a  sharp  increase  in  the
 burden  of  tax  at  each  step  for  a  small
 increase  in  the  amount.  We  had  the
 Step  system  in  income-tax  some  years
 ago.  The  other  demerit  {is  that  margi-
 nal  reliefs  have  to  be  given  at  each
 step  because  a  little  addition
 makes  a  overy  large  difference.
 Otherwise  the  increase  in  the
 amount  of  tax  may  well  be  more  than
 the  increase  in  the  income  of  the  es-
 tate  itself.  From  the  administrative
 point  of  view,  the  step  system  has  been
 found  to  create  difficulties.  On  the  one
 hand,  there  may  be  an  over-zealous
 revenue  officer  who  may  try  to  push
 up  the  total  income  from  an  estate
 above  the  next  step,  for  instance,  by
 disallowing  bad  debts  or  other  admis-
 sible  items.  On  the  other  hand,  the  as-
 sessee  pulls  in  the  other  direction.  He
 tries  to  bring  the  total  amount  just
 below  the  step  by  exactly  the  reverse
 process.

 Then,  Sir,  in  theory,  the  step  system
 is  regarded  as  unsound  in  principle.
 It  ignores  the  fact  that  the  utility  of
 money  decreases  with  each  increase  in
 the  income  or  estate.  Therefore,  it  is
 theoretically  more  correct  to  apply  a
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 higher  rate  on  the  slab  above  say
 Rs.  25,000  than  on  the  slab  between
 Rs.  10,000  and  Rs.  25,000.

 Now,  it  is  not  as  if  the  slab  system
 is  perfect.  The  chief  demerit  of  the
 slab  system  is  the  extra  arithmetical
 work  involved.  Both  for  purposes  of
 income  tax  and  estate  duty  certain
 rebates  have  to  be  given  and  these
 have  to  be  worked  out  on  the  basis
 of  the  average  rate  applicable  to  the
 income.  In  a  step  system  this  is  simple.
 The  rebate  is  calculated  at  the  rate
 applicable  to  the  step.  In  the  slab  sys-
 tem,  however,  in  each  such  case  the
 average  rate  has  to  be  worked  out  and
 relief  given  at  that  rate.  For  estate
 duty,  for  instance,  aggregation  has  to
 be  made  in  the  case  of  value  of  agri-
 cultural  land  in  the  non-scheduled
 States;  that  is  the  reason  why  we  have
 included  it.  If  we  had  a  step  system
 no  calculations  would  be  necessary,
 because  the  rate  could  immediately  be
 worked  out  from  that  applicable  to
 the  total  aggregate  income.  In  the  case
 of  the  slab  system,  we  will  have  to
 work  out  the  average  rate  by  taking
 into  account  the  rate  for  each  slab
 up  to  the  aggregated  amount.  Now
 that  is  a  statement  on  the  merits  and
 demerits  of  these  two  systems.  Any-
 way  we  have  now  decided  to  adopt  the
 slab  system.

 In  the  United  Kingdom  the  system
 they  have  adopted  is  the  step  system
 and  therefore  much  of  what  hon.  Mem-
 bers  have  said  in  regard  to  the  com-
 parability  of  aggregation  is  not  appli-
 cable  here  to  our  conditions.  That  is
 to  say,  it  would  be  dangerous  to  draw
 conclusions  from  the  exact  practice  in
 the  United  Kingdom  in  this  particu-
 lar  respect.  That  is  my  reason  for  not
 accepting  the  amendment  No.  34
 which  has  been  moved  by  Shri  Tulsi-
 das  Kilachand.  We  have  made  pro-
 visions  whereby  properties  are  deemed
 to  pass  as  on  death  if  the  statutory
 period  has  not  expired  between  date
 of  any  disposition  and  the  death.  Such
 properties,  it  is  intended  should  be
 treated  as  part  of  the  gencral  estate
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 of  the  deceased  and  not  as  a  separate
 property.  I  would.  draw  attention  here.
 to  clause  5l,  under  which  persons  in.
 Possession  of  property  will  be  persons
 accountable,  so  that  both  the  estate  of
 the  donor  and  that  of  the  donee  are
 jointly  and  severally  responsible  for
 the  payment  of  duty.  The  primary  li-
 ability  is  however  on  the  estate  of  the
 deceased  donor  and  we  cannot  allow
 this  to  be  evaded  by  this  artificial
 separation  of  the  estate  into  two  sepa-
 tate  estates.  a.

 In  regard  to  the  other  amendment—
 No,  25—I  fear  this  is  a  counsel]  of  per-
 fection.  We  have  tried  to  deal  with  re-
 ctification  of  mistakes  in,  clause  60,.
 mistakes  of  valuation  of  all  property,
 and  we  have  provided  for  refund  of
 the  estate  duty  paid.  Property  is  to  be
 valued  as  at  the  point  of  death,  sub-
 ject  to  the  deduction  in  Chapter  VI
 in  particular  certain  clauses,  42  to  46
 But  the  point  is  that  a  fair  estimate
 has  to  be  made  at  a  particular  point  of
 time,  at  the  point  of  death,  of  the
 value  of  debts  realizable.  If  we  are  to
 wait  for  the  determination  of  the  actv--
 al  value  realised  it  could  well  be  ima-
 gined  that  assessments  will  not  become
 final  for  years  and  moreover  as  a  co-:
 rollary  we  should  be  entitled  to  charge
 extra  duty.  That  is  not  part  of  the
 amendment  of  the  hon.  Member.  But
 we  should  be  entitled  to  charge  extra
 duty,  if  the  value  realised  is  more
 than  the  value  estimated.  But  that
 is  not  in  the  amendment.  I  think  both
 alternatives  are  undesirable  from  the
 point  of  view  of  administration.

 (Mr.  Deputy-Speaker  in  the  Chair]

 Then,  Sir,  in  regard  to  the  point.
 raised  by  Shri  Basu  about  the  inclu-
 sion  of  certain  items  where  there  are
 no  ceilings,  it  was  deliberate  that  we
 did  not  include  any  ceilings  although
 in  some  cases  as  in  (h)  and  (i)  we
 have  it  in  mind  to  propose  some  kind
 ot  restrictions.  Here  I  was  going  to
 point  out  that  the  main  difficulty  is  ad-
 ministrative.  We  do  not  wish  to  enter
 upon  the  difficult  task  of  trying  the
 vatue  of  what  dither  cannot  be  valued
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 or  the  valuation  of  which  will  lead  to
 a  great  deal  of  harassment,  and  it  is
 for  this  reason  that  we  are  prepared
 to  overlook  it  and  not  to  include  it  in
 the  aggregation.  We  do  not  believe
 that  as  a  matter  of  experience,  it  will
 make  any  difference  in  the  total  re-

 :  sultant  rate  of  revenue.

 That  leaves  two  points.  One  is  the
 general  difficulty  of  how  to.  apply
 clause  2.  My  difficulty  is  that  I  can
 only  illustrate  this  by  examples  and
 the  examples  include  nothing  but
 figures.  If  the  hon.  Member  had  put
 his  difficulty  to  me  in  one  of  the  serie

 -of  meetings  that  I  had  with  hon.  Mem-
 bers  who  had  moved  amendments,  I

 “would  have  been  able  to  satisfy  him
 ‘that  it  is  possible  to  apply  this  clause
 without  any  confusion.  I  have  got
 two  instances  worked  out  here.  I  am
 afraid.  however,  that  they  will  be
 unintelligible,  but  it  consists  of  ari-
 thmetical  exercises.  In  the  circum-
 ‘stances  I  would  ask  the  House  to  ac-
 ‘cept  my  word  that  we  have  applied
 cour  minds  to  the  problem  of  sub-
 clause  (2)  and  we  are  confident  that
 ‘there  will  be  no  major:  difficulty.

 Now,  that  leaves  this  last  point  of
 «aggregation  of  the  agricultural  land  in
 non-scheduled  States.  I  said  something
 about  the  constitutional  issue.  The
 only  thing  that  I  can  now  do  is_  to
 give  examples,  but  they  will  not  be  so
 complicated  as  the  exarnples  which  I
 refrained  from  giving.  Take  the  simple
 ‘case  of  non-agricultural  property  of
 Rs.  1,00,000  and  an  agricultural  pro-
 perty  of  Rs.  50,000.  How  do  you  cal-
 culate  the  duty.  The  above  is  in  res-
 wpect  of  non-Hindu  undivided  family.

 75.000  nil
 next  50,000  5%
 next  25,000  79%

 The  total  is  Rs.  8,500  for  Rs.  50,000.
 ‘But  now  we  cannot  levy  any  duty  on
 the  agricultural  land.  Theretore,  the
 property  on  which  we  have  to  levy  the
 duty  is  worth  Rs.  I  lakh  and  therefore

 6,503 the  answer  is
 5056  1,09,000  or  Rs.

 4,000.  Therefore,  on  the  non-agricul-
 tural  land,  the  duty  will  be  Rs.  4,000.
 Whether  you  take  a  Srheduled  State
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 or  non-Scheduled  State  so  far  as  duty
 on  non-agricultural  properties  is  con-
 cerned,  other  things  being  equal,  there
 will  be  no  difference  and  there  can-
 not  be  any  difference,  because  the  ag-
 gregation  yields  the  same  kind  of  rate.
 Therefore,  in  the  first  place,  no  matter
 where  the  non-agricultural  property
 may  be  situated,  there  could  not  be
 any  discrimination.  Now,  what  hap-
 pens  in  regard  to  agricultural  proper:
 ty?  In  the  case  of  States  which  are
 included  in  the  schedule,  we  have
 certain  rates  and  that  includes  a  cer-
 tain  rebate.  We  will  apply  that  rebate
 and  then  work  out  the  valve  of  the

 duty  on  the  agricultural  portion.  What
 can  a  non-Scheduled  State  do?  It  may
 adopt  our  law,  in  which  case  there
 can  be  no  difficulty.  Ii  may  pass  its
 own  law:  in  that  case,  they  will  lose
 the  benefit  of  the  duty  on  agricultural
 property,  but  that  is  the  concern  of
 the  States  because  under  the  Consti-
 tution  every  State  can  vary  the  rates
 which  it  can  levy.  Therefore  in  this

 particular  State,  if  they  were  to  omit
 this  rebate  after  aggregating  they  will
 get  a  rate  which  is  higher.  But  if  they
 adopt  it  we  will  say  that  they  have

 adopted  our  law.  The  situation  would
 be  no  different  than  if  they  had  adopt-
 ed  our  own  law.  Or  they  may  not  ag-
 gregate.  Or  they  may  have  a  higher
 rate.  As  I  said  on  a  previous  occasion,
 one  of  the  States  at  least  has  said
 that  they  wanted  to  stay  out  because

 they  are  thinking  of  a  higher  rate,  not
 a  lower  rate.  Any  discrimination  that
 arises  out  of  the  exercise  of  discretion

 by  a  State  which  results  in  unequal
 taxation  among  the  citizens  of  two
 States,  is  not  discrimination.  It  is  a
 result  of  the  exercise  of  the  constitu-
 tional  powers.  Thereofre  it  is  primarily
 a  question  between  the  citizen  or  the
 resident  of  State  A,  which  is  not  in  tne
 schedule  and  which  wants  to  manage
 its  own  affairs  so  far  as  levy  on  agri-
 cultural  land  is  concerned,  and  the
 State  itself.  In  any  case  if  they  find
 that  the  result  of  our  application  of
 our  law  is  that  agricultural  land  in
 the  neighbouring  State  pays  so  much
 —five  lakhs  or  ten  lakhs—it  is  open
 to  them  to  ensure,  by  whatever  method
 they  choose  to  adopt,  that  the  general



 2845  Estate  Duty  Bill

 {Shri  C.  0.  Deshmukh]
 level  of  taxation  on  their  agricultural
 land  in  respect  of  Estate  Duty  is  no
 different.  By  which  way  they  will
 achieve  it  is  their  concern.  As  I  say,
 there  are  several  alternatives  which
 are  open.  If  they  aggregate,  as  I  said,
 the  total  duty  payable  will  be  all  the
 same.  In  that  case  I  do  not  see  why
 they  should  not  come  under  the  Sche-
 dule.  It  may  be  that  they  do  not  ac-
 cept  our  exemptions,  or  they  may
 want  to  do  something  else.  But  that
 does  not  affect  the  rate.  If  they  do  not
 aggregate,  the  total  duty  will  be  less,
 because  the  rate  applicable  to  agricul-
 tural  land  will  be  different,  on  the
 volition  of  the  State  concerned.  Or,  as
 I  said,  they  might  have  a  higher  rate.
 Therefore  I  cannot  see  where  the  ques-
 tion  of  double  taxation  arises.  There
 would  be  a  question  of  unequal  taxa-
 tion.  But  that  unequal  taxation  will
 be  the  result  entirely  of  the  exercise
 of  a  constitutional  discretion  which  is
 vested  in  States  by  the  Constitution.

 I  think  I  have  dealt  with  all  the
 points  that  were  raised  in  the  debate
 and  therefore  I  oppose  all  the  other
 amendments.  Of  course  I  support  my
 own.

 Shri  Achuthan  (Crangannur):  One
 question.

 Some  Hon.  Members:  No  question.

 Shri  Achuthan:  On  a  point  of  clarifi-
 cation...

 Mr.  Deputy-Speaker:  Clarification
 there  can  be  till  the  endl]

 T  will  put  the  non-controversial
 amendments  first.  I  shall  put  amend-
 ments  Nos.  631  and  632.

 Shri  Raghavachari:  63i  is  unneces-
 sary.

 Mr.  Deputy-Speaker:  Why?

 Shri  Raghavachari:  Because  amend-
 ment  No,  720  seeks  to  substitute  new
 provisions  for  lines  9  to  25.  Amend-
 ment  ७३]  is  to  line  23.  Therefore,  there
 is  no  purpose  in  having  any  amend-
 ment  for  line  23.
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 Mr.  Deputy-Speaker:  I  think  I  must
 put  amendment  No.  720  first.

 Shri  Raghavachari:  Exactly;  this.
 amendment  is  not  necessary.

 Mr.  Deputy-Speaker:  I  think  amend-.
 ment  No.  63l  will  be  barred  by  amend-
 ment  No.  720.  Amendment  632  will  not.
 be  barred.

 Shri  C.  D.  Deshmukh:  Amendment
 No.  632  is  necessary.

 Mr.  Deputy-Speaker:  I
 amendment  No.  632.

 shall  put.

 The  question  is:

 In  page  20,  line  47,  for  “the  Sche-
 dule”  substitute  “the  First  Schedule”..

 The  motion  was  adopted.

 Shri  C.  D.  Deshmukh:  Amendment
 No.  63]  is  not  necessary..

 Mr.  Deputy-Speaker:  It  is  not  neces-
 sary  if  we  get  through  No.  720.  Im
 amendment  No.  720,  I  will  omit  iteny
 (iil)  now  and  put  it  separately:  that
 is  as  an  addition  to  amendment  No.
 720  after  it  is  passed.

 The  question  is:
 In  page  20,  for  lines  9  to  25,  substi-

 tute:

 “33,  Aggregation.—()  For
 determining  the  rate  of  estate  duty
 to  be  paid  on  any  property  pass-
 ing  on  the  death  of  the  deceased,
 all  property  so  passing,  excluding—

 property  exempted  from  duty
 under  clauses  (c),  (d),  (e),  (h)  and
 (i)  of  sub-section  (l)  of  section  32,
 but  including—

 (i)  property  on  which  no  estate
 duty  is  leviable  under  section  34,

 (ii)  property  exempted  from
 duty  under  clauses  (a),  (b),  (f),  (ff)
 (g),  and  (j)  of  section  32,”

 I  will  omit  “and”

 “shall  be  aggregated  so  as  to
 form  one  estate  and  the  duty
 shall  be  levied  at  the  rate  or  rates:
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 applicable  in  respect  of  the  princi-
 pal  value  thereof.”

 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  Amendment
 No.  720  without  item  (iii),  is  carried.
 Now,  I  will  put  item  (iii)  separately.

 The  question  is:

 In  the  amendment  No.  720,  which
 has  just  been  passed  by  the  House,
 after  item  (ii),  add:

 “and  (iii)  agricultural  land  situ-
 ate  in  any  State  not  specified  in
 the  First  Schedule,”

 I  think  the  ‘Ayes’  have  it.

 Some  Hon.  Members:  The  ‘Noes’  have
 it.

 Mr.  Deputy-Speaker:  Do  you  want
 a  division?

 Dr.  Krishnaswami:  Yes.

 Mr  .Deputy-Speaker:  All  right;  divi-
 sion.  7

 Some  Hon.  Members;  You  may
 ask  the  hon.  Members  to  stand.

 Mr.  Deputy-Speaker:  Those  hon.
 Members  who  are  here  and  there  may
 also  come  in.

 Dr.  Gangadhara  Siva  (Chittoor—Re-
 served—Sch.  Castes):  Why  should  the
 time  of  the  House  be  unnecessarily
 wasted?  You  may  ask  them  to  stand
 in  their  places.  They  are  going  to  be
 defeated.  Why  should  they  demand  a
 division  every  time?

 Mr  Deputy-Speaker:  When  I  have
 called  division,  it  will  give  an  oppor-
 tunity  to,  all  Members  round  about  to
 come.  If  the  voice  is  small  and  not  so
 loud,  I  will  ask  them  to  stand  in  their
 places  instead  of  asking  hon.  Mem-
 bers  to  go  right  and  left.  Those  who
 are  against  will  kind'y  stand  up  in  their
 seats.  The  number  of  those  who  are
 against  is  eight.  Those  who  are  in
 favour  of  this  may  kindly  stand  up
 in  their  seats.  I  find  that  the  number
 of  those  who  are  in  favour  is  so  large,
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 that  I  have  to  declare  the  motion
 carried.

 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  Amendment
 No.  63l  standing  in  the  name  of  Mr.
 C.  9.  Deshmukh  is  barred.  I  shall  put
 all  the  other  amendments  to  the  vote
 of  the  House.

 The  question  is:

 In  the  amendment  proposed  by  Shri
 C.  D.  Deshmukh,  omit  part  (a).

 Mr.  Deputy-Speaker:  The  question
 is:

 In  the  amendment  proposed  by  Shri
 C.  D.  Deshmukh,  omit  “(iii)  agricul-
 tural  land  situate  in  any  State  not.
 specified  in  the  First  Schedule.”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question  is:

 In  page  20,  lines  2l  to  23,  for  “ex-
 cluding  property  on  which  no  estate
 duty  is  leviable  under  section  34,  but
 including  property  exempted  from
 duty  under  section  32  and”  substitute
 “including  property  exempted  from
 estate  duty  under  section  32  and  sec-
 tion  34  and  also  including”.

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 is:

 In  page  20,
 (i)  line  22,  after  “section  34”

 insert  “and  section  32”;  and
 (ii)  lines  22  and  23,  omit  “but  includ-

 ing  property  exempted  from  duty
 under  section  32  and  agricultural  land
 situate  in  any  State  not  specified  in
 the  Schedule”.

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 is:
 In  page  20,
 (i)  line  22,  after  “section  34”

 insert  “agricultural  lands  to  the
 extent  of  50  acres  and  the  dwelling
 house  in  any  State”;

 (il)  omit  line  23.
 The  motion  was  negatived.



 2849  Estate  Duty  Bill

 Mr.  Deputy-Speaker:
 is:

 In  page  20,  lines  22  and  23,  omit
 “but  including  property  exempted
 from  duty  under  section  32  and  agri-
 cultural  land  situate  in  any  State  not
 specified  in  the  Schedule”.

 The  question

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 4s:

 In  page  20,  line  22  omit  “but  in-
 cluding  property  exempted  from  duty
 under  section  32”.

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 is:

 In  page  20,  after  line  3l,  add:

 ‘Provided  further  that  any  pro-
 perty  which  passes  or  is  deemed  to
 Pass  on  the  death  of  the  deceased
 or  is  deemed  to  be  included  in  the
 property  passing  on  the  death  for
 the  sole  reason  that  the  prescribed
 period  of  time  has  not  elapsed
 prior  to  the  death  shall  not  be
 aggregated  with  any  other  pro-
 perty,  but  shall  be  an  estate  by
 itself  and  the  estate  duty  shall  be
 leviable  at  the  rate  applicable  in
 Tespect  of  the  principal  value
 thereof.

 When  any  property  is  an  estate
 by  itself  the  person  in  possession
 and  enjoyment  of  such  property
 shall  alone  be  liable  to  account
 and  to  pay  estate  duty  thereon.”

 The  motion  was  negatived.
 Mr,  Deputy-Speaker:  The  question

 is:

 In  page  20,  after  line  34,  add:

 “Provided  that  if  any  income  is
 included  in  the  estate  which  is  not
 subsequently  realised  or  recovered
 or  if  the  estate  has  been  overhaul-
 ed  as  a  result  of  allowable  deduc-
 tions  not  having  been  made,  refund
 shall  be  made  of  any  additional
 duty  paid  by  reason  therecf.”

 The  motion  was  negatived.
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 Mr,  Deputy-Speaker:  Tbe  question
 is:

 In  page  20,  omit  lines  38  to  47.

 The  motion  was  negatived.

 ‘Mr.  Deputy-Speaker:  ‘Che  question
 is:

 In  page  20,  lines  46  and  47,  omit
 “and  also  any  agricultural  land  situa-
 te  in  any  State  not  specified  in  the
 Schedule”.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  20,  lines  45  and  46,  omit
 “any  property  which  is  exempt  from
 estate  duty  under  section  32  906  also”.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  20,  omit  lines  38  to  43.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  33,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  33,  as  amended,  was  added  to
 the  Bill.

 Clause  3i.  (Exemption  of  interest  of
 a  Hindu  widow  etc.)

 Mr.  Deputy-Speaker:  Clauses  3
 and  34  remain.  Clause  34  will  be  taken
 up  tomorrow.  There  are  ten  more
 minutes  left,  and  if  the  hon.  Minister
 wants,  we  can  take  up  clause  3!.

 Shri  C.  D.  Deshmukh:  I  have  given
 thought  to  the  points  raised  in  the  de-
 bate,  and  I  find  that  I  am  really  in-
 different  to  whether  this  clause  is  re-
 tained  or  deleted.  One  thing  I  would
 like  to  point  out  is  that  this  is  not
 intended  to  give  relief  to  the  widow,
 but  to  the  reversioners,  so  tha!  there
 should  be  no  feeling  of  a  false  sympa-
 thy  that  it  is  intended  fcr  the  widows.
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 Mr,  Deputy-Speaker:  This  is  in
 keeping  with  quick  succession  relief
 clause.

 Shri  C.  D.  Deshmukh:  Indeed  I
 think  the  widows  probably  stand  in
 some  danger,  because  they  might  be
 faced  with  a  choice  between  a  Manga-
 lasutra  and  a  Galasutra.

 Mr.  Députy-Speaker:  If  she  would
 not  live  along  with......

 Shri  C.  D.  Deshmukh:  Then  she  will
 pe  saved.  On  the  whole  I  am  in  favour
 of  retaining  the  clause  as  it  is.

 I  have  got  one  amendment  to  make
 it  clear  that  there  is  no_  distinction
 between  Mitakshara  and  other  copar-
 cenaries.

 Amendment  made:

 In  page  19,  lines  4  and  15,  for
 “persons  who  were  members  of
 a  coparcenary  immediately  before  or
 after  his  death  or  any  of  them”,  swb-
 stitute  “the  reversioners  or  any  of
 them”.

 —([Shri  ron  0.  Deshmukh]
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 Mr,
 Deputy-Speaker:

 The  question
 is:

 “That  clause  3l,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  8l,  as  amended,  was  added
 to  the  Bill.

 Mr.  Deputy-Speaker:  All  the  other
 amendments  to  clause  3l  are  deemed
 to  be  negatived.

 “That  clause  3l,  as  amended.
 to  be  negatived.

 New  Clause  8!  A,

 Mr.  Deputy-Speaker:  Shri  Iyyunni.

 An  Hon.  Member:  He  withdraws  it,
 Sir.

 Mr  Deputy-Speaker:  He  dees  not
 press  it.  There  is  no  question  of  put-
 ting  it  to  the  House.

 The  House  then  adjourned  till  a
 Quarter  Past  Eight  of  the  Clock  on
 Wednesday,  the  9th  September,  1963.


